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LOK SABRA 

Wednesday, the l~th April.. 1961/ 
Chaitra 29, 1883 (Saka) 

The Lok Sabha met at Eleven of the 
Clock. 

[MR. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

Defence of Sikkim 

+ I Shri Assa,-: 
Shri Ram Krishan Gupta: 

*1611 Shrl D. C. Sharma: '1 Shri Bishwanath Roy: 
Shri Ajlt Singh Sarhadl: 

L Shri Hem Raj: 

W:ll the Pl'jme Minister be pleased 
to ~'ale: 

(a} whethr::r it is a fact that Sikkim 
Gov~rnment have requested the Cent-
rn! Government to allow them to 
raise a separate para military force 
for the defence of Sikkim; and 

(b) if so, nature of action taken in 
this regard? 

The Parliamentary Secretary to the 
Minister of External Mairs (Sbr' 
3, N. Hazarika): (a) The Sikkim Gov-
ernment have suggested their asso-
ciation with the defence of Sikkim 
through the formation of a Sikkim 
militia. 

(b) This matter is under the con-
sideratIOn of the Government. 

Shri Assar: May I know when a 
deci~ion wi!l be taken'! 
222(Ai) LSD-I. 

12342 
The Prime Minister and Minister 01 

External Mairs (Shri Jawaharlal 
Nehru): When it has been fully con-
sidered. 

Shri Ajit Sin,h Sarhadi: May 
know whether this militia will be 
commanded by the Indian officers? Hu 
this point been decided? 

Shri Jawaharlal Nehru: At present 
there is no Sikkim militia, If it is a 
question of who is to command it, 
obviously the only possible comman-
der can be an Indian trained officer, 
Who l'lse? I do not think the Sikki-
mese haVe any trained people, 

Shri D. C, Sharma: May I know 
if adequate arrangements for the 
ddpnce of Sikkim exist at present? 

Shri JawaharJal Nehru: We think 
the arrangements are quite adequate!, 

Shri Braj Raj Singh: How is it that 
the need or occasion aroge for the 
rai:;ing of surh a para-military force 
when it is the direct responsibility of 
the Government of India to defend 
Sikkim? 

Sbrl Jawaharlal Nehru: The militia 
OJ' a kind of home guards suggested 
is just any home guards in thC' 
various parts of India. They arr not 
up to the standard of the army, of 
course. The suggestion was made. 
That is why we are considering it. 
They do not take the place of the 
army. 

Shri Hem Barua: May I know whe-
ther the ChincRE' refusal to acknow-
ledge India's special relation~ with the 
Himalayan StateR of Sikkim and 
Bhutan is one ot th. reasons for 
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Sikkim to organise a militia of her 
OWn in order to meet any emergent 
• ituation? 

Shri Jawaharial Nehru: I do not 
think so. It has nothing to do with 
it. It is only a proposal. 

~  SI1mf lin' ~ : 11' ~ 
"I'r,::('I'r ~ fir; fuf'iRilf ~  ~rr 1!G'Irf 
~ ~  '4T ~ ~: ' ~ ~ :  

~m if; ~ atrg ~  ~  'fT, l ~ 

~  ('1') ' ~ ~  ~ IfiT ~~  
" .. 

~ ~ If ~ GliU f1!fn ' ~'  i!fiT .. 

~  ~ '''~ : ~ ~  IRir 
lfir ~ m-~ i'ftJ 'P-I'1flr. l ~ :r ~:: t 

If m ~ ~ ~ ~m ~  ;qT<r.r{ 
~ ~ flf. ~ IfiT ~ If.''Vf1' l ~  

~l ~  ~ tt ~ I 

Shri Tyarl: The defence of Sikkim 
is the responsibility ot the Governmenl 
of India, and this militia, as suggested 
in this question, is also proposed to be 
raised for the defence of Sikkim. 
So, if it is allowed to be independent 
of thl' df'fence forces of India, there 
wllJ be two defence forces defending 
Sikkim. May I, therefore, know whe-
ther the Prime Minister will see to 
it that this force, it raised, acu under 
the C'ontro1 of the Defence Ministry? 

Shrl Jawaharlat Nehru: That is 
o vio ~  Sir. Nobody can raise it or 
train it Or oftker it or control it, 
except our army people, if it is 
decidt·d. but we have not decided 
about the nature of it. The idea is, 
as I hinted. that it should be in thf' 
nature of soml' kind at home guard. 

Shrl Trarl: B('cause it is for the 
defence of Sikkim. It it is for any 
other purpose. I can understand, but 
it is for the defl'nce of Sikkim. 

Shrl Jawallarlal Nehru: I have not 
framed the questkln. I have only to 
answer it. If I had bf.>en asked to 
tramI:'. I would not have used "mili-

tia" fOr instance; I would not have 
used many words . 

Shri Bishwanath Roy: May I know 
if the proposed militia for Sikkim 
would have any connection with the 
auxiliary force in India? 

Shri Jawaharlal Nehru: What is the 
auxiliary force to which the han. 
Memher refers? 

Mr. Speaker: He thinks there is an 
auxiliary force het'e. 

Shri Bishwanath Roy: Just as we 
have got military trained personnel in 
India. 

Mr. Speaker: The question is not 
understandable. Next question. 

Indian Holy Shrines in Pakistan 

°1612. Shri Ajit Slnrh Sarhadi: Will 
the Prime Minister be pleased to 
state: 

(a) whether any progress has been 
made in regard to the meeting of Joint 
Committf'C of Pakistan and India en-
visaged in May, 1955 AgrC€ment about 
consideration of ways and means to 
maintain the sanctity at holy shrines 
left in Pakistan and protection of 
their propt'rty; and 

(b) if no progress has been made, 
what steps are intended in this con-
nection? 

The Parliamentary Secretary to the 
Minister of External Affalrs (Shrl 
Sadath All Khan): (a) The first meet-
ing of the Indo-Pak Joint Committee 
on ~hrine  in pursuance ot the 1955 
Agrf'cment. was held at Karachi on 
the 24th and 25th January, 1958. The 
Govf'rnment of Pakistan have, so far. 
not given any reply to our inVitation 
for holding the second meeting in 
New Delhi 

(b) Our Acting High Commissioner 
in Karachi is pressing the Government 
of Pakistan for an early decision. 

Sliri Ajlt Singh Sarhadi: What were 
the matters that were discussed in the 
first or only meeting that was held. 
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and when was the last approach made "A ~ "'" ~ ' il  q.n 
the matters that were discussed In the 
to Pakistan for a meeting? ( ,,1 ~ ""' •  )  : ~ FoT, 7.ffi 

Shri Sadath Ali Khan: The first 
meeting was held as far back as Janu· 
ary 1958 and certain tentative decl-
icm ~ were taken at that meeting, 
but it was not followed up by the 
next meeting which was due soon 
after that. 

Sbri Ajit Singh Sarhadi: I asked: 
what were the matters discussed and 
whe:l was the last approach made to 
Pakistan for the next meeting? 

S)lri Sadath Ali Khan: Certain ten-
tativp decisions were arrived at re-
garding the number of important 
iihrines, the preservation and mainte-
name! of which should be made the 
special responsibility of the Govern-
ment concerncd. It was decided the 
number should be limited to 200 in 
each country. The number is subject 
to I'evision at the time of finaiisatioo 
of OlL' lists of shrines, and each coun-
try would be responsIble for the pre-
pan:ion of the final list of shrines in 
the other country which would be 
placed under the specia 1 eare of tho 
Government of that country. The last 
time Wl' approached the Government 
of Pakistan was in January, 1961. 

Stlri D. C. SharllUl: May I know if 
the Indian Government had received 
any communication from the Pakistan 
Go·. '~rnment with regard to the Mus· 
lim £hrines in India, and if so, when it 
was received? 

Snri Sadath Ali Khan: The wholt' 
subject was supposed to be discussed 
nere. About Muslim shrines, we 
have not re<'eived any communication, 

it~ ' ~: ~ ii!"T;;;;' 

~r~ ~ f1r. nr ~r '  ~  Jf. ~ ~ 

1ft ~ rnr pr '" fer. ~  ~  

~  if if,U" ~ JA;" 7" i ' ~ "'fRT iir 
~ :n 5f ~ ~ ~  i~ ;,1, ;ft 1/Tf'l' 

~ t;fT\ ir ~  'wrrif ~r ,..-r ~ 
II>T trf ~ !f,f<r.·;rr.r ~ ~~ ~ fm 
• wrr", !tiT ~ q.:y Iffr Iff ' 

~~ ('I'T ~m ~ "R" ~~r ~ I IOr.J it 
~  t ~ ~ ~  ~: ~~ ~ ~  lIfT ~r t  ~:o 

i ~ ~ i;f'if * crtT ~  'IT ('I'T ~ 
o ~~ ~r ~ ~r rl m i~ If fif; 
~~~ ~  o~ ~lm  ~  
~ "Il ~ tr ~~t m;rr \;fAT ~ ~ ~  

~ ~t ffT, ~  ~  I ~ i{"T ' ~ 

q<: f1f;m: ~r i ~ fif; \if) ~~~ 

m ~ '' ~  ~  ~ IFfT f'fitIT 
~ ~~ ~  Priiil"ni 
;;ft ~ r  ~  !fiT '(;; • ifT q<: 

~ i~ ~  m ' il ~ ~ i~  I ~~ 

i ~ i i rtii ~ ~~:  gi ~ ~ ~~ 

~ ~ IfiTt i ~  ;:rtf i I 
C'I " .. 

~~  r :~li ~m fif; "Ill!ffi I!ffi ~ 

~  ~  ~ ~ r i ~' I : ~  ff {If, ~ 

OfT ~ o: h ff if'fT 'l"T ~  If ~~  IfiT 

~~ ;f.T trf ~ ~ l~ ~  ~i ~ i ~ 

RJr.tl it eft I ~~  Ifi)f IfiIi; ;rtf 
~  ifiTf ~  (TQ-;:r{f ~ I ~ l  ~' ~ 

~:r '"if ~'  ·,"·:m t ffT i ~l  ~~ 

ilT ~ { I 

Shri AJIt Singh Sarbadl: One ques, 
tIOn, Sir, 

Mr, Speaker: I have 
numh!"r of e tion~  

allowed 

Cement Ware lloard 

+ r Shrl S. M. Banerjee: 
I Shrl "llnKarkar. 

-HilS. ~ Sbrl Tanr3manl: 
I (lr !lam Subb.a&' Slnrh: 
L Sl1r' p, C. Borooah: 

• 

Will the Ministc'r of Labour ... 
Employment br:' lea~d to refer to 
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the reply given to Starred Question 
No. 329 On the 22nd November, 1960 
al~d ,.tate whether the Cement Wagfl 
Daarel's recommendatiolls have since 
0fe,. given eifect to by the employers 
of c~ment factories? 

The Deputy Minister of Labour 
(Shri Abld Ali): 17 Cement factories 
'1l1Vl' implemented the re ' mmenda~ 

tion~ (11 fully and 6 partly). Remain· 
i.,g factories are taking necessary stePs 
;n tile matter 

S'lrl S. M. Banerjee: In reply to a 
1.1'l'li1OUS question the hon. Minister 
had stated that out of the 32 cement 
faotories, 17 have either wholly imple-
r!wnt!'d the recommendations or par-
';ally implemented them. May I know 
\':hat rea~ n  the other 15 fartories 
~ ave advanced for not implementing 
110(. rccommendations? 

Star) Abid Ali: In somc cases nego-
t lat i,·ns are in prllgress betwef'n the 
l!'pJ'f'senlatives of t!le workers and 
rn la:v 'r~ with regard to adjustments; 
:-lso. oth!:'r detail~ ,\l'(' being worked 
out. It is hopf'd that the n'commen 
datip'ls will be fully implemented by 
'Ill In'_' t'!:'nwnt factories shortly. 

Shrl Tangamanl: On a previous 
o('casioll We were told that the ACC 
which ,wcaunt for 50 per cent ot the 
produetion or "cment have not yet 
implempntl'd the recommendations. 
May we know at what stage discus-
sion with thE' ACC is? 

Shri Ahld Ali: In ,orne of the ACC 
faetorips also the recommendations 
have' Uet'll implemented. 

Shri S. M. Banerjee: May I know 
heth ~r the ('emrnt factory at DaI-

mil'na ~i l' has 1'I?fl1sPO to implement 
the recullunend<J dons, alld if so, what 
GO\'l'l'I1ment propose to dO? 

Shrl Abld All: In Bihar, Ollt of 7 
fa('tories established there, 3 factories 
have inkiated action to implement 
the l't'('ommendations. 

Shri S. M. Banerjee: Previously a 
questiOn was asked whether Govern-
ment intended to fix a dead line. May 
I know whether a dead line has been 
fixed in this matter and if so, what Is 
the dead line and what would be the 
attitUde of Government after that? 

Shl'l Abld AU: We want these re-
commendations should be immediately 
implemented. Already implementa-
tion has become overdue. Where 
then is the question of fixing any 
dead line. 

Shri S, M. Banerjee: What action 
will be taken in the case of textile 
industry. Thf' hon. Minister stated 
that legislation would be brought 
with a view to its being implemented. 
a~' I know whether Government II 
going to bring similar legislation in 
this mattc'r also? 

Shri Abid Ali: Not immediately. 
Wp t'xpeet to do it without legislation 
and we hope the {'ecommendations 
will be impl('mented. If it becomes 
very necessary We shall bring forward 
legislation. But without that I hope 
this will be implemented. ' 

Shri T. B. Vittal Rao; May I know 
what is the difficulty of the cement 
factories in implementing the recom-
mendations. in view of the fact that 
the ccm('nt factories which implement 
them have been allowed an increase 
in their retention price. 

Shrl Abld Ali: Twenty-seven facto-
ril's havE' been allowed an increase In 
their retention price. They have 
been warned that if they do not im-
plement the recommendations, this 
concession will be withdrawn 

Shri Tangamani: Is it not a tact 
that in some places like Madras, 
Coimbatore and Madura, the regional 
cost of living index is higher than the 
all-India eost of living index? 

Shri "bid All: There are negotia-
tions going on with some of tht' units 
and it there is any factor beyond the 
recommendatiollfl, that has to take 
car(' or itself through other channels. 
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Oxy,ell Gas at Naa,al Fertilizer 
Factory 

+ 
*181' f Shri NathwaJli: 
. l. Shrl Morarka: 

Will the Minister of Commerce and 
bldustry be pleased to refer to the 
reply given to Starred Question No. 
1032 on the 21st December, 1960 re-
garding utilisation of surplus Oxygen 
Gas at Fertilizer Factory at Nangal 
and state: 

(a) the actual value of the surplus 
gas; 

(b) what arran ement~ have been 
made to sell it; and 

(c) where this gas would be used 
and for what purpose? 

Tbe Deputy Minister of Commerce 
aad Industry (Sbrt Satlsh Cbaadra): 
(a) Oxygen is available as a by-pro-
duct from the plants producing hydro-
len and nitrogen. Such a by-product 
can have no "actual value" in absolute 
terms. The value depends entirely 
on its saleability. It will be possib18 
to obtain about Rs. 11,00 per thousand 
cubic feet for oxygen to the extent it 
can be sold for compressing into 
cylinders. Only a very small quantity 
of surplus gas can be utilised in this 
manner. 

(b) Tenders had been invited by 
the Fertilizer Corporation for its dis-
pOsal. Negotiations are being carried 
out with the tenderers with a view to 
ftnalising a contract. 

(c) The gas that is sold will be 
1lSed In oxy-acetylene welding and m 
hospitals. 

Shri NathW&DI: What is the total 
,uantity of surplus gas prodUCed at 
present? 

IIhri Salish Clwadra: 'l'be gas that 
will be available when the factory 
goes into full production would be 
about 2611 metric tona per day. 

Sbri Nathwani: May I know what 
is proposed to be <wne about the 
balance quantity of surplus gas? 

Shri Satisb Chaadra: It . would go 
waste unless it can be utilised for 
lome other purposes. We require 
hydrogen and nitrogen and in the 
process this gas is generated. It can-
not be transporled to long distances; 
unless some chemical industries are 
lIet up on the spot, it would not be 
poSiible to utilise it. except in very 
small quantities which can be sold in 
cylinders for use as welding gas. 

Shri Morarka: Sir, in the statement 
it is said that such a by-product can 
have no "actual value" in absolute 
terms. Why does thehon. Minister 
feel that such by-product will not 
have more value? 

Shri Satish Chandra: Because it 
cannot be utilised for any other pur-
pose, unless some other raw materials 
are available and in combination with 
this gas can produce some other pro-
dunt. 

s • .ri Morarka: Is it not a fact that 
many new companies are coming UP. 
putting up oxygen gas plants and 
making huge profits? May I know 
why this 265 metric tons per day is 
allowed to go waste and no proper 
utilisation of it is contemplated? 

Shri Satish CbaDdra: What the hon 
Member says is correct. The total re~ 
quirement in the country today Is 
about 500 million cubic feet per year. 
This factory alone will generate gas 
equivalent to 2,200 million cubic feet 
Unless additional use can ·be found fo; 
it, it cannot be utilised on the spot. 
Moreover, to carry a maund of ,as 
from one place to another requires 
cylenders weighing about 18 maunch, 
which makes it uneconomical to trans-
port it to very long distances. 

Export of Beef 

*1115. Sbri M. B. Thakore: Will the 
Minister ot COllUDe.. aDd III4atry 
be pleased to refer to the reply ,ivl'n 
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to Unstarred Question No. 2464 on the 
28th March, 1959 and state: 

(a) whether the export of beef has 
been recently increased; 

(b) if so, the total export in the 
years 1958, 1959, 1960 and foreign ex-
change earned and through which 
company it is exported; 

(el if not, the reasons therefor; 
and 

(d) whether it is also a fact that 
Goverrunent have constructed new 
slaughter houses at. Calcutta and 
Bombay ;for the same? 

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra): 
(a) and (b). The required informa-
tion is contained in the statement 

liven below: 

STATEMENT 

EXJpQr,t of beef are not separately 
recorded in foreign trade statistics of 
India. Exports of meat of ,bovine 
cattle including beef were as follows: 

Qty. (in '000' cwts) Value (in '000' Rs.) 

1958 

1959 
1960 

43 

535 
366 

Names of exporting companies are 
not available. 

(c) No special reasons are apparent. 

(d) No, Sir. 

Shrl M. B. Thakore: May I know 
the total quantity of beef produced in 
India and the total quantity exported 
and consumed here? 

Shri SaUsh CbaDdra: Government 
has no figures. I have said in reply 
to the main question that there is no 
control on the export of meat and 
separate statistics are not recorded 
for different types 01 meat. 

Shrl M. B. Tbakore: May I know 
whether this beef includes the beaf 
of calves and bullocks alao? 

Shri Satisb ChaDdra: I have no 
idea. The export of meat is not con-
trolled, nor are statistics recorded 
separately. All that we have got is 
the figures of total exports of meat 
of bovine cattle in our statistics and 
I have given the figures. 
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Sbri M. B. TbuOI'e: In reply to 
Unstarred Question No. 24M, on the 
28th March 1959 the hon. Minister of 
Agriculture, Shri A. p. Jain gave the 
names of countries to which beef was 
exported. U so, may I know the diJIl-
culty experienced by the hon. Deputy 

Minister for not giving the names to 
day? 

Shri Satish Chandra: From July 
1959 or August the eXipOrt of all meats 
has been decontrolled, along with 200 
other commodities. Previous to that, 
some statistics were available, which 
the Minister of Food and Agriculture 
gave in March 1959. After that it has 
been decontrolled and we have no 
separate figures for each type of meat. 

Tea Research and Scientitlc Station, 
Toeklaf 

*1.18. Shri Aurobindo GhoaaJ: Will 
the Minister of Commeree and Indus. 
try be pleased to state: 

(a) whether the Indian Tea Associ-
ation has asked the Central Govern-
ment for financial assistance to Tea 
Research and Scientific Station at 
Tocklai; and 

(b) if so, whether Government 
have considered the proposal? 

The Deputy MiDfster of Commeree 
and IIldust.., (Shri Satlsh CJuuulra): 
(a) Yes, Sir. 

(b) The matter is receiving atten-
tion. 

Shri Aurobindo Ghosal: What is 
the type or character of the research 
work that will be carried On here? 

Shri Satillh Chandra: The hon. 
Member ia aware that the Indian Tea 
Association is running the Tocklai Ex-
perimental Station which is a famous 
institution in Assam. It is looking 
after every aspect Of tea agronomy. 
It has got branches for enwmololY, 
plant pathology, myccjlogy and plant 
breeding and so on. Now, because 
the institution is becoming more and 
more costly and the Association is 
spending more than about Rs. 40 
Iakhs per year they want Government 
aSSistance to expand it. 

Shri N. B. G:boIIb: What is the re-
sult of the conference of the Indim 
Tea Association, the Indian TN 
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Planters Association and the South 
Indian Asociation known as UPASI 
where the Tocklai Research Institute 
wali proposed to be handed over to 
th& Government of India and two 
branch institutions, one in the Dual's 
and another in Madras, were propos-
ed to be opened? What is the re-
action of the Government to that? 

Shri Satish Chandra: The matter is 
under consideration. Only a few 
days back Prof. M. S. Thacker, Sec-
retary, Ministry of Scientific Research 
and Cultural Affairs, held a confer-
enCe at which the representatives of 
the various tea associations and of the 
Tea Board were present. They dis-
cussed the matter and the present 
thinking is that a new organisation 
may be created to take over thia 
Research Station and the one run 
by UPASI in the South. It may also 
open one in the Dual'S. The matter 
is under consideration. We have not 
arrived at any final conclusion so far. 

Shri R. Narayanasamy: May I know 
whether the United Planters Associa-
tion of Southern India, Coonoor, 
Nilgiris have applied for pecuniary 
aid for their needs and, if so, what 
has been the consideration of Govern-
ment to their request? 

Sbri Satish Chandra: The UPASI 
are running a Tea Research Station 
in the South and the Government 
crant is ulready being given to them, 

Shri Tridib Kumar Chaudhurl: 
Where do the Tea Board come into 
the picture? Because, one of the 
functions of the Tea Board is to pro-
mote research in regard to tea. May 
I know wihether the Tea Board has 
also considered this whole scheme 
and what their suggestions in regard 
to this are? 

Shri 8atDh Cbuulra: The whOle 
matter is being considered in conaul-
tatum with the Tea Board. The Tea 
Board is fully represented in these 
discussions and several grants are 
being given from the Tea Board funds 
for carrying on research in tea 
AlTonomy. 

Shri Aurobindo Ghosal: May 
know if Government has any inten-
tion of setting up any research centre 
on tea of their own? 

Shri Satish Chandra: No; Govern-
ment is aiding the institutions, and 
the present thinking is that some 
separate organisation should be creat-
ed which should take over these ins-
titutions. But the matter has not yet 
been finalL<;ed. 

Shri 'rangamani: Recently the 
UPASI has opened a Centre at Val-
parai. May I know whether the Re-
search Station there and the Branch 
being opened at Peermade have any-
thing to do with this, and whether 
there is any co-ordination in this re!-
pect so that there is no overlapping 
between these Centres'! 

Shri SaU!>h Chandra: The Sub-
Stations in the South have been open-
ed as branches of the main Station, 
10 which I have referred just now, to 
look after the- particular problems In 

the particular areas, for instance bio-
chemistry and soil chemistry. The 
soil and climatic conditions differ 
from place to place, and these two 
sub-Stations have been opened aparl 
from the- main one. 

Shri Hem Baroa: In view ot the 
fact that the Tocklai Experimental 
Station in Assam is a sort of a mini· 
ature university doing a commendable 
job in the country may I know whe-
ther Government have co-'operated 
with it in the matter of research and 
finance by way of grants so far? 

Shri Satish Chandra: The 
question relates to that. 
considering the matter. 

Nap Rostlles 

+ 

entire 
We are 

.1&20. I Sbri Amj" A.ll: 
'\.. Shri P. C. Borooah: 

Will the Prime MinIster be pleased 
to state: 

(a) whether a colwnn of Assam 
Riftes raided .Naa-& Hostiles' Cam}) 
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near Moilong close to Assam border 
On or about the 19th March, 1961, 
and 

(b) if so, what casualties were 
suffered by either side? 

The Parliamentary Secretary to the 
Minister. 0If External Atralrs (Shri 
J. N. Bazarika): (a) and (b). On 
the 19th March last, a colwnn of 
Assam llifles carried out a successful 
surprise attack on a hostile Naga 
camp near Moilong in Mokokchung 
District close to the Assam border. 
Eleven hostiles were killed in the 
attack. One of our Riflemen is report-
ed missing. 

Shri Amjad Ali: Could we have an 
idea as to how many camps of Naga 
hostiles are there in Nagaland, an::i 
how many such raids have been 
carried out by the Assam Rifles? 

The Prime Minister and Minister 
of External Atrairs (Shri Jawaharlal 
Nehru): I do not think it is possible 
to give any number about the camps, 
because this is a changing number 
and a moving number-geographical-
ly moving. If I may say so, one of 
our difficulties has been that they 
:function on this side and on the other 
side of the Burma border. We can-
110t, naturally, cross over to the 
Burma Border. But they just cross 
over when they are in difficulties; and 
lome times , possibly, they store things 
too, which we cannot get; and they 
are constantly moving about. So we 
cannot polisibly say what the number 
is. 

Shri Amjad All: Can we have an 
idea as to how many encounters, 
during this year and the last, were 
made by the Assam Riftes on the 
Naga hostiles? 

Sbri JawabarIaI Nehru: That would 
depend also on what an 'encounter' is, 
how it is defined to be: it may be a 
biggish encounter or a very minor 
one, a skinnish. Anyhow, I have not 
lot the information here. 

Shri Hem Baraa: In view ot the 
tact that the arms and ammunition 

which were left over after the last 
World War and which the Naga 
hostiles are using must by now have 
rotted and rusted, may I know whe-
ther Government have tried to ascer-
tain the sources trom which they are 
Jetting fresh supplies of arms and 
ammunition so as to be active? 

Sbri Jawaharlal Nehru: We have 
tried to find out, and to some extent 
we have got the information. They 
have been getting these from various 
leakages in Burma, sometimes in 
India. 

Shri Hem Darua: I could not follow 
what the Prime Minister said. 

Shri Jawaharlal Nehru: I said that 
we know of some cases where they 
have been able to get som(! arms 
from across the Burma border, thRt 
is, they get them tram people who 
possess arms on the other side, or 
sometimes from the Indian side too 
they have been able to get. I do not 
know it the hon. Member is thinking 
of any foreign country su·pplying 
them with arms. We have no infor-
mation on that basis. 

Shri Hem Darua: This is a very 
serious thing which the Prime Minis-
ter ha, said, that they might be Jet-
ting arms from our side also. May 
I know whether that source of supply 
of arms to the Naga hostiles, the 
source located in our country, has 
been established ur not? 

Shri Jawaharlal Nehru: We try to 
do that. I merely said that, some-
times, not to a very large extent, 
trom individuals or groups, some-
times it haI.o happened, beeaUM 
what you oall the Village Gua.rda that 
we have built up there, of Nap.s, are 
as a whole a fine body of men, but. 
nevertheJe8f!, sometimes lome ot them 
have misbehaved in thi. way and 
handed over their gun8 to the otht'r 
side. 

8bri lIe ....... rI: Since this new 
Ht-Up of Government hu been 
tenned there, may I Imow whether 
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these Naga hostiles have decreased or 
increased in number? 

Shrl Jawaharlal Nehru: I do not 
think that they have increased, but 
it is difficult to take a census of them. 

Mr. Speaker: Nt'xt question. 

Shri Hem Barua: I would beg of 
you 10 permit me to ask one supple-
mt'ntary question. 

Mr. Speaker: I have allowed a num-
ber of questions. Why should he be, 
of me? Next question. 

Scarcity of Salt in {J.P. 

"1621. 8hri Rac1ba Mohan 8iDl'b: 
Will the Minister of Commerce and 
Indu!ltry be plcast>d to state: 

(a) whether there is acule scarcity 
of salt in the eastern districts of Uttar 
Pradesh; and 

(b) if so, the causes thereof a.nd the 
steps being taken by Government to 
make salt available immediately? 

The Minister of Industry (Sbrl 
Manllbhai Sbah): (a) No conditions 
of scarcity of salt in the eastern dis-
tricts of Uttar Pradeah have been re-
ported to Government recently. 

(b) The question does not arise. 
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Coffee Industry 

+ 
(Shri Warior: 
I Sbri Jlnaebaodran: 
I Sbri A. K. Gopa .... : 

-1IZ8. ~ Sbrl M. K. K1IDlaran: 

l 8hri Kodlyan: Shri PllnDoose: 
Shri Rameshwar TanUa 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether Government are aware 
o! the crisis facing the coffee indUJ-
try in view of the huge exportable 
surplus of coffee and the steep fall 
in export price by 40 to 50 per cent; 
and 

(b) if so, what steps Government 
and the Coffee Board are takln, to 
Becure adequate price and to save the 
Industry? 

ne Depal,. MInIster of Oommene 
ad IDdlll&r7 (Sbri 8at1sh CbaDdra): 
(a) and (b). The exportable surpru. 
of coffee is ftxed with reference to 
the total production, Internal require-
ments and the need to step up esports. 
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Against a production of 49,000 tonnes 
during 1959-60, the export allocation 
was fixed at 20,600 tonnes. Against 
the estimated production of 53,000 ton-
nes during 1960-61, the allocation for 
export has been fixed at 21,500 tonnes. 
The fall in the prices secured for our 
.coffee in the export sales is due to the 
recession in the prices of coffee in the 
world market since 1959, a factor on 
which we have no control. considering 
that exports of coffee from India is 
only about 2 per cent of the total 
world exports. 

In order to secure the best prices 
possible for our coffee in the export 
sales, the following steps have been 
taken:-

( i) Better grades of coffee are re-
leased for export. 

(ii) Panels have been constituted 
tor careful screening ot the 
coffees put up in the export 
sales. 

Shri Warior: May I know whether 
it is a fact that it is because the Coffee 
Board ill taking all the stocks trom 
the producers and in that process 
much delay is involved, that our coffee 
is not finding a favourable market in 
the export market? 

Shri Satlsh Chandra: 'J.'hat is not 
the fact at all. The position is that 
India is a very small producer of 
<:offee, and it exports hardly 
2 per cent of the total re-
quirements !n the consuming 
countries. The prices of coffee are 
governed by those of Brazilian coffee. 
Brazil is a large producer of coffee. 
and the prices have gone down very 
considerably in Brazil due to over-
production. And the prices have come 
down here also, and it is not economi-
cal to export at a price which i. ob-
tainable at present for cotree. There-
fore, the exports have been slightly 
reduced. 

Smi Nuajappu.: The hoD. J4i.Dider 
has been pleased to give the quanti-
ties allocated for exPOrt. but he has 
not given the actuals of aport. Kay 
I know also the prices fetched in the 
years 19&9-60 and 191O-4l'? 

Shri Satisb Chandra: The allocation 
for export in 1959-60 was 20.600 
tonnes; the entire quantity has been 
exported. In 1960-6], the export was 
21,548 tonnes. 

Shri Nanjappan: May I know also 
the prices fetched per tonne? 

Shrl Satisb Chandra: The 
vary from quality to quality. 
are about ten qualities. 

prices 
There 

Shri Nanjappan: He may give the 
price for anyone quality. for ins-
tance either Robusta, or Plantation A. 

Shri Satlsh Chandra: In the case 
of Plantation A, the pnces have come 
down trom Rs. 260 per 50 kilos in 
February, ]960, to Rs. 175 per 50 kilos 
toward!; the f'nd of November, 1960. 

Sbri Ramaa.athan Chettiar: May I 
know the amount of overdraft that is 
given by the State Bank of India to 
the Indian Coffee Board for financin, 
of the coffee crops and the marketing 
thereof? It the Coffee Board cea .. 
to do the financing the marketinl. 
will not the producers. especially the 
smaller ones, be greatly affected? 

Shri Satlsh Chandra: That is an 
entirely separate qUe5tion. The ad-
Y8nces by the State Bank are liven 
on the basis of the stocks in the pOI-
senion of the Coffee Board, and th. 
matter is negotiated from time to 
time. 
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Shri Heda: In view of the fact that 
there i~ increase in production of 
coffee year by year in our country, 
lind there is fall in prices in the ex-
port market, may I know whether 
Government have any-long range 
programme for consuming coffee in-
ternally more and more, by bringing 
down the prices to a reasonable level? 

Shri SaUsh Chandra: If the internal 
prices also are reduced, then coftee 
cultivation will become an unecono-
mic proposition. We are getting the 
lowest price in the foreign market 
due to external factors. But the cul-
tivator or the grower of coftee is get-
tin, a reasonable  price in India, and 
that is sustaining him. The allocation 
tor internal consumption and for 
export is done keeping in view all 
the tacts namely the total production, 
the internal requirements and also 
the need to earn some foreign ex-
change. 

Shri Warior: May I know whether 
there is not a huge accumulation of 
stocks in India which cannot be ex-
ported, but at the same time, new en-
trants are coming into the world 
market, and their coftee is findin,l: a 
favourable market? 

Sui Satlsb Chandra: Our coftee is 
of • very good quality, and every 
ounce produced here can be sold. It 
i. a question ot the prices. It can be 
lold only at international prices. If 
we wish to sell all the coftee in the 
foreign markets, we can perhaps ftnd 
• market, but it will not be economl-
Ctll to our growers. 

ShrI TaDlUDul: May I know the 
estimated quantity ot export for the 
current year, namely 1961-82, in view 
of the steps that have already been 
taken by way of taxation propoeals 

and the other steps mentioned in the 
~tatement  

Shri Satilh Chandra: At present, we 
have the 1960-61 crop in hand which 
i1l being exported. It will be too 
early for me to give any figures for 
1961-62. 

Shri Tancamani: The average in 
the previou.s years works out to about 
20,000 tonnes. May I know whether 
it will be more for the current year. 
that is, 1961-62? 

Shri Satish Chandra: The export 
ullocation in 1960-61 was 21,500 tons. 
The export allocation for 1961-62 will 
be determined when we know the 
actual production. When the crop is 
ready, we would be able to make an 
estimate of the production and then 
make allocations for internal consump-
tion as well as tor export. It has not 
bE'en done SO far. 

Shri Nanjappan: The hon. Minister 
was pleased to say that the grower 
would be getting a reasonable price. 
But, Q<; far as export price is concer-
ned, what will be the amount that he 
will be getting, and what is the 
amount actually spent by him? 

Shri Satisb Chandra: All these 
things are decided by the Cofl'ee 
Board on which the grower, the ex-
porter and every other interest per-
taining to coftee is represented. They 
have a fun discussion on this matter, 
and they themselves fix the price. I 
am giving the information that has 
been obtained from the Coftee Board, 
which is a representative body of the 
indwtry. 

Mr. Speaker: Next question. 

Sltrl SIDItUlUl SlDch: May I know •. 

Mr. Speaker: The hon. Member is 
not a eoftee-grower. 

Sbri SLDbasaa SIqb: I just want 
to know one thing. We are having 
so many crises, such as the coffee 
cris-is, the sugar crisis and sO on. I 
want to know the reasons tor thete 
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crises and for the high prices in 
lildia. For instance, we are told that 
the Brazilian coffee is cheaper. May 
I know the reasons for this? It is 
because of the excise duty levied by 
Government that the prices are high? 

1\Ir. Speaker: The prices will iO up 
only when the production price!! are 
high. 

A!lhoka Hetel 

+ 
""liZ' r Shrimati Maimoona Sultaa . 
. L Shri Ram Krishan Gupta: 

Will the Minister of WorD. Do.sinl 
aDd Supply be pleased to statl': 

(a) whether it is a fad that Ashoka 
Hotel is over-staffed and opr'ral in.: l'X-
penses are high; 

(b) if so, whether there is scope for 
reducing the staff and opl'rating ex-
penses; and 

(c) if so, the steps tah'n for 1 he 

same? 

The Deputy Miruster of Works, 
Housin, and Supply (Shri Anil K 
Chanda): (a) The feeling that the 
Hotel is over-staffed has also bet'n eX-
pressed by the Estimates Committee 
who presented their Report On the 
Ashoka Hotel on 24th Mal"<'h. 1961 
This matter together with the question 
of oper'8.ting expenses will doubtles!'\ 
be examined in d!,tail by the Manage· 

ment. 

(b) and (c). The Management con-
stantly keeps undl·r review the staff· 
ing and expenditure position 111 the 
Hotel and effects all possible econo-
mies. wherever it is possible to do ~o  

without impairing the efficiency of 
or service in the Hotel. 

ShrimaU Maimonna Sultan: May 1 
know the total loss suffered by thi~ 

concern upto 1959 and onwards. Whe. 
ther Government have examined care-
fully the causes of such a tremend-
OUB loss; and to what extent these 
c ~ hav(> been remo 'ed~ 

Shei AnU K. Chanda: Up-to-da,te. 
the total loss sufferel by the Hotel has 
been ~  55,78,000. Against that, last 
year We made a profit of a little over 
Rs. 9 lakhs. As for the year just 
ended, the unaudited a<-'COunts show. 
profit of about Rs. 27 lakhs. In a 
Hotel of this size, it is impossible to 
ex:pecl. that it will earn from the 
very beginning. It takes three or four 
years before it really gets going. 1 
am happy to say that the Hotel hes 
certainly turned the l'orner. Hence-
forth we expect that every year we 
shall haVe a very sizable profit. 

Shrl Basumatari: May I know whe-
ther there ill a serious 'complaint from 
the boarders about the deterioration 
of the standard of the food as co",-
pan·d to the charge for lodging? 

Shri AnU K. Chanda: In a Hotel 
where there are about 450 bl"Cis, it is 
quite likely that there will now and 
then be complaints. In fact, We have 
received complaints now and thP.1l. 
But as against that, we receive many 
morp letters of appreciation from peo-
ple who come to the Hotel. The 
managemE"llt is constantly aware of the 
fact that it has to kpep a virUant eye 
on the ~ 'rvice  food etc. 

Third J<'lve Year Plan 

-1625. Shri Harlsh Chandra Mathur: 
Will the Minister of Planning be 
pleased t.o state: 

(a) how the various State Govern-
ments have drawn up their programme 
of work of Plan implementation for 
1981-82 in the absence of the flnalilca-
tlon of the Third Five Year Plan; alld 

(b) what instructions, if any. have 
been given to the various Central 
Ministriet!l and State Governments 'r 

this ronn(,(-1,ion? 

The Depaty ~r or Planninl 
IShrt S. N. Mlabra): (a) and (b). The 
Working Groups appoint<'<i by the 
Planning Commilll'ion for cOI1!1iderinl 
the proposal! for th(' Third Five Y('ar 
Plan Outla\'s weore al!kt'd also to mab 
recommendations fOT 1961-62 OullaYI. 
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The Union Mimstry of }t'inance In 
consultation with the Planning Com-
mission indicated to the States the 
Central a i ~e likely to be avail-
able in 1961-62. The States have 
drawn up their plans for 1961-62 
,eneral1y keeping in view these two 
factors. Although a few details of the 
Five Year Plan have yet to be finalis-
ed. a number af important decisions 
have already been taken 80 as to en· 
able the formulation of the plans for 
the first year of the Third Plan. 

Shri lIarlsh Chandra Mathur: How 
is it that we have star1.ed implemen.t-
il1l the Plan without its finalisation 
and without approval from this Par_ 
liament? 

Shri S. N. Mishra: There is no 
Question of by-pusing Parliament. In 
fact, we are already in the midst of a 
discussion of the Central Budget. In 
the same way, the State Budgets are 
being discusiK'd. It would be appreda-
ted that these bud·gets contain the 
proposals fOr the first year of thE 
Third Plan. Apart from that, th€'re 
are certain important factors to bl: 
kept in mind. The first is that the 
financial and the physical framework 
of the Pla.n were, in a broad sense, 
already approved by the House when 
It considered thp Draft Outline. Then 
there are continuing schemes which 
have to be completed within minimum 
time. We have also to keep in mind 
the continuity of out.put in certain sec-
tors. So all these factors do not leave 
a very Iar!?:€' area of uncertainty. 
Therefore, the first year of the Third 
Plan i~ beinR' porceeded with. 

!lhn narl'lh Chandra Mathur: 
Where dQ we stand regarding the fin-
alisation of th i~ Plan and when is it 
likely to b<. put up before Parliament 
for flnal approval" 

Shrl S. N, Misbra: As present in-
dieation!' aN', the Third Five Year 
Plan in the flnal fonn, that is, the 
proposal!'!. would be presented to the 
Membes or Parliament probably by 
th.to middle of June. That is ou!" ex· 
pt'<'tat!On jll!lt now. Probably it i!l 

also known to the HOUse that we want 
this Plan to be discussed in the NDC 
by the end of May. As regards some 
of the decisions that are still required 
to be taken. they would be finalised 
when the NDC meets. 

Shri Ramanathan Chettiar: May 1 
know whether the foreign exchange 
requirements have been determined, 
and if so, whether an indication has 
been «iven to Shri B. K. Nehru, Com-
missioner-General of Economic AtTairs 
in Washington, so that it would be 
helpful to him while he will be havmg 
discussions with the Aid India Club 
which is meeting on the 25th of this 
month? 

Shri S. N. Mishra: We have already 
given indic'ations about the foreign 
('xcliang{' component of the Plan in the 
Draft Outline. So far as the Com-
missioncl'-Gl'nel'al is concerned. \.e is 
already in the know of this. In fact, 
h~ ha~ bePIl in thp midst of some cf 
the diseussions in the Planning Com-
mission from the very beginning. 

Shri Ramanathan Chettiar: If so, 
what is the amount? 

Mr. Speaker: Order, order. Shri 
Prabhat Kar. 

Shri Prabhat Kar: Is it not a fact 
that there was a complaint about al-
ocation ~ in the Plan from States like 
West Bt-ngal. Maharashtra and Tamil 
Nad? How have these disputes raised 
by thl' tat~ been rewlved? 

The Minister 01 Labour aDd Em-
ployment and Planning (Shrl Nanda): 
Thpre may not be complete satisfac-
tion in any quarter, and that dissatis-
faction may remain even after the 
finalisation 'of the Plan in a month or 
two. We have tried to rpsolve it in 
the best way possible. 

Shrl IIarilth Chandra Mathur: May 
I know what quantum of allocations 
has been indicated to the State Gov-
('mments from the Centre for the 
year 1961-82? Also is the han. Min· 
i9tE'T aware that there is a great !Clow-
down during the ftl'!lt year of the Plan 



12369 Orat Answer, CHAITRA 29, 1883 (SAKA) Oral Answers 12370 

as compared 10 the last year and the 
year before last? 

Shri S. N. Mishra: May I broadly 
indicate the proportions of the total 
outlay that have been indicated to the 
States? Broadly speaking, in the firs. 
year, it is 14-15 per cent. of the total 
outlay; in the second year, 17-18 per 
cent; in the third year, 20-21 per cent; 
in the fourth year, 22-23 per cent: 
and in the final year, 24-25 per cent. 

Shri Tya,i: I understand that the 
bulk of the capital requirements and 
demands of the various States are met 
either through subsidies given by 
Government or ·through loans granted 
from here. In these cases, is their 
capacity for repayment examined be-
fore any such commitments are mude? 

Shrl S. N. Mishra: This is indeed a 
Yel'y important point which is al a ~ 

taken into account. I do not know 
whether I can say anything !urther 
to satisfy the hon. Member, but this a 
indeed an important point whi('h w. 
bear in mind. 

'1ft '"' mil ~: ~ ~~' l' ..... 'm'fT 

W f.r. l il~ ~ ~~ mvr ~ ~ ~ m 
'tiT ~~ ~ ' 'li~ IfiT ~  ~~ 

~ rn Jf ~ t ~ t rt ~ W ~  

73if Iflnoff Jf' ~ ~~ i~ l ~ lfT g fir. 
~ !lIT i ~: i 1ft qflfii nT 

r~ ~ ~ ~ 1ft t!fir') ~ ~  

~ ~~ ~r ~ If t. ~ '1'?: 
~ 'fiT f Ifi ~ \ilJm ~ ,,;rr 
'" ~r~  

Mr. Speaker: The whole Plan ill 
under dillCussion. Next question. 

81ui BraJ &aJ 8iD&'h: Earlier, the 
Government had give an indication 
that they would put the Final Plan 
before the House before the end of 
this Session so that We would have 
an opportunity to discuas it this Ses-
sion. Now we are told that it will 
be available only by the middle of 

June and that we shall not have a 
discussion on it during this Session. 
That means We will be able to di:l-
cuss 1t only during the next Session. 
By that time, four or five months 
would have gone. 

Mr. Speaker: May I know from 
the hon. ini~ter when the final Plan 
will be ready? 

Shri NaDda: My hon. colleagUe hu 
indicated the position correctly. In 
spi,te of our best efforts, it will .10t be 
possible to have the complete docu-
ment in the 'course of this Session. 
The NDC will have it. and it will be 
discussed by if, by the end of May. 
Then as sOOn as possible, we shall ~enci 
it on to the Member:; of Parliament 
prior to any discussion !.hal can take 
place. 

This is one of the factors; thert' are 
also other faclcrs which have causl.'d 
delay. 

Shrl Harish Chandra Mathur: May 
I julrt ask tor a clarification? 

Mr. Speaker: I have aIlowed him 
four questions. Let him await tho 
Report. Next question. 

Expdrtof tom ll~ 

+ 
{ 
Shrl Bishwanatb Ko,: 

• 18Z6. Sbrl D. C. Sharma: 
Shrl P. C. 8orooah: 

Will the Minister of Commerce and 
Industry be pleesed to state: 

(a) whether India is in a position 
at present to export automobiltlll; and 

(b) if so. whethf'r the export would 
start soon? 

TIae Mialater of IodUlitry eSbrl 
Mamabhal Shah): (a) Ye-s, Sir. 

(b) Export of automobiles. thnugh 
in modest quantities. is already bf'in, 
made. It is expected that the~e ex-
ports will increue lublltantially dur-
ing the next one or two yean!. 
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Shri Bishwanath Roy: May I know 
the number of Indian automobiles ex-
pected to be exported this year and 
the next year and their value? 

Shri Manubhai Shah: It is diflkult 
to forecast. But the target of the 
Automobile Association is Rs. 1 crore 
which will mean about 400 vehicles. 

Shrl Bishwanath Roy: May I know 
the t;(,un trips which have got a demand 
for thl' Indian automo>biles. 

Shrl Manubhai Shah: Mostly Ceylon 
and neighbouring countries. 

Shrl Sinhasan Singh: Wha 1 w;; 1 h~ 
the export price of these cars? Will 
it be lesser than the internal ri ~e or 
will it be more? 

Shri Manubhai Shah: Generally it is 
the tntcks and heavy trucks of tht' 
Lt!yland malte which are being E'X-

ported nnd mmE' cars arE' bE'ing ex-
ported bpcnuse of thE' drawback. 'fh.· 
completp import duty is rpfund,'d and 
1h<11 mnkl's it possibl!' to export. 

Shri D. C. Sharma: May I know if 
We have atJtained sPlf.,sufficiency in 
the matter of cars, so far as India 
is concerned? If not, why is it that 
We are trying to export cars? 

Shrl Manubhai Shah: There is no 
self-sufficiency; but We have to culti-
vate a world market in view of our 
growing industrial devE:'lopment. And, 
this does not renlly mean any sacriflce 
at home because it eomes out of tl10 
extra quota earned out of fnrf'ig'1 "x-
chnn ~ from exporl. 

Shrl Barish Chandra Mathur: 1\f ~ ' 

I know whllt i5 th£' amount Clf ~ ll

~id  involw'd in the pxporl and how 
that ~ id~  i~ ~oin~ 10 be 'ontri t t~'l~ 

Shri Manubhal Shah: The!'!' is no 
practical ~l ~id  But the a 'lod ~ 

which J!l't a ~realer arlvantaq., of 
manu!arturing mClre units. nlllul';1lly. 
do not charge all thf> o\'crhe'1ds which 
1hf'Y would normally put on th£' 10ra1 
mnnufacture. 

T'I'ff ~ ... Sl'CfM: iiF1f ~ lr :r <i 
.,rm 'fiT ~n m  ~~  ~  lTf ~ ~ r t:l : : 

~~ Cf,T ;m:r .rr e-~ iiIT ~~'i' ~ I it 
i'ifi0T ~ fir. ~ ri i  ~'t  ;rl ~ iJir i:'!i'ifi 

il ~ ~i r ~  ;:r {f ;r, ~t:  i>fiI' (fi'ifi fi'ifi 

i ~ ~~ i'ifiT \jf ~ ct 'i~  ;:r ~  i;fnt ? 

'-11' ~~n  ~~ :' tr<:CifiR Cf,T ~ m 
~  ~  ~ I ~' :r ct'T i;fT ~l  ~ 

i'ifir m ~ ~  i ~ 'i i ~  gq-qr Cf."( 

~ ~  ~ i'ifiiT lJ'lTT ~ Ai ~ ~ 
ct'T ~~ rr ~ :~ ~ <f;'lf rn.-.... -l' 
'n~ ~ of; fflt)' f;:rcr.Tm 'fiVft 'ifTfm I . . . 
Shri D. C. Sharma: May I know 
whether all the eomponents of !he 
motor cars are Indian or India-made? 
It not, what percentage of these are 
got from abroad? 

Shri Manubhai Shah: This really 
does not arise out of this question. I 
laid 1\ statement on the Table of the 
House several times. One of thE' ears 
has already achieved 76 per cent. of 
indigenous components. As 1 said in 
the House the other day, ~thin the 
next two years all the vehicles in 
India will have more than 80 to 90 
indigenous components. 

Safety Equipment Committee 

+ 
·162'7. 8hri Ram Krishan Gupta: { 

Shri T. B. Vittal Rao: 

Sardar Iqbal Singh: 

Will the Minister of Labour a •• 
Employment be pleased to refer to 
reply to Starred Question No. ::34 on 
the 22nd November, 1960 and state: 

(a) whether the Safety Equipment 
Committee and the Technical Com-
mittee on Mine Ventilation Lighl.in, 
and Mine Plans have since submitted 
their reports; 

(b) if so the main recommendations 
thl'reof; and 

(c) the steps taken to implement 
them? 
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The Deputy MinIster 01 Plann1na' 

aDd Labour aDd EmploJDlent (Sbri L. 
N. Mishra): (a) Only the Safety 
Equipment omm~ttee has submitted 
its report. 

(b) The Committee has recommend-
ed the setting up of a standing Mine 
Safety Equipment Advisory Board to 
keep constantly under review the pro-
blem of making available to the min· 
ing indusfry the necessary safety 
material and equipment. 

(c) Action is being taken to obtain 
the views of the interests ('()ncerned 
on the report. 

Shri T. B. Vitial Rao: I did not quite 
follow. The hon. Minister said fome-
thing about the Safety Equipment 
Commibtee Report. May I know what 
has happened with regard to ventila-
tion and lighting? 

Shri L. N. Misbra: They arc work-
ing and they have not yet submit ted 
the report. But, we are expecting the 
report shortly. 

Shri T. B. Vittal Rao: Last time the 
Minister said, two or three month:;. 
Now, it has become two plus three, 
five months. What are the main re-
asons for the delay? May I also know 
whether the naked mug lamps Rre 

allowed underground? 

Sbri L. N. MlsIIl'a: They have to 
visit a number of places to find out 
the proper ventilation etc. They havp. 
met a number of times. We have 
been asking them to submit reports. 
But they would take some time and 
that is the main reason. Because the 
task is very difficult and they have to 
visit one mine after anl)ther-<iiffercnt 
kinds of mines are to be visited--it 
takes time. 

Mr. Speaker: The hon. MembeT 
W'Ilnted to know whether a kind ryf 

lamp is stilI being used: whether that 
kind of lamp hi~h is likely to get 
ignited l'! still being carried. 

Shrt L. N. M .... ra: It is being ~  

We want to discourage the lise of 
that lantem. 

272 (Ai) LS0-2 

Shri T. B. VlttaJ Rao: When will the 
National Safety Council which is pro-
posed to be constituted be constituted'! 

Shri L. N. Mlshra: This is one of 
the recommendations of the Safety 
CommLttce. 

Kate of Contribution of Provident 
Fund 

+ r Shri S. M. Banerjee: 
·1628 ~ Shrl Panprkar: 

l Shri D. C. Sharma: 
Will the Minister of Labour and 
Employnumt be pleased to refer to 
the reply given to Starred Question 
No. 330 on the 22nd November, 1960 
and state: 

(a) whether tinal decision has since 
been taken to increase the provident 
fund col'lltribution from 61 to 8 113 per 
cent.; and 

(b) if not, the cause of the delay? 

The Deputy Minister of Labour 
(Shri Abld All): (a) No. 

(b) The Technical Committee ap-
pointed for the purpose has been c.)m-
pIe-ted its investigation. 

Shrl S. M. Banerjee: I want to 

know When this Technical Committe(' 
is likely to submit its report. 

Shri Abld All: They are still at it: 
it may takE> a few months mOTf'. 

Shri S. M. Banerjee: In reply to D 
previoUA question it was stated that 
thoSe units which have the capacity 
to pay are being ascertained and Gov-
ernment would take a decision it the 
industry did not a.gree that it 'Ihould 
be impiemented. J want to know whe· 
ther a decision has been taken and 
whether Government is in a position 
to say where it is to be Implementer!. 

Shrt Abid All: We are awaitinp, tho 
report at the committee; and there-
after it will be possible to take a de-
cision. 

&bTl D C. Sharma: What kind of 
investiJration i~ thi!! committee msk 
ing? Do they refer to vllrits to othPr 
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paIi6 ot India or do 'they refer to ('aI-
ling of witnesses and all that kind of 
thing----4.hat they are takin, such a 
long time? 

Shri Abid Ali: They have issued 120 
questionnaires to ~m lo er  and 
workers' organisations and units and 
have als'o visIted important places 
like Jamshedpur, Bangalore, Hydera-
bad, Madras etc. And, the Com-
mittee is considering the draft re-
port, I am told. 

Shrl Tanramani: May I knO'W the 
names of the industries that are be-
ing covered by the TeChnical Com-
mittee? 1 would also like to know 
whether it is not fact that this prin-
ciple W8.!l accepted as early 8S ~  

in Naini Tal 'and why th ~ undue Jf'-
la.y. 

Shit AMd Ali: The Committee, at 
the first stage, is considering ind ~trie  

like Iron and ste('], paper, cigarettes, 
electrical and mechanical or general 
enginf'ering products; and the s('('ond 
stage will be for cement and textiles. 
It is true that in one of the Labour 
Colliferences it was decided that the 
quantum of contribution !;hould be 
1"8Ised. But, lIuooequen·tly, the dim· 
culty 81'O!1e thM If the recommenda-
~on wall accepted, perhaps, !10m£' of 
the units mav not be able to ~r the 
burden. Therefore, this was found a 
more appropriate alternative-first to 
a!IC!>min which of the Industries are 
C8oablE' of pav\nl!' the inrreased 
quantum and thereafter determine 
the burden could be put on t,hem. 

Mr, Speaker: Next que9tion. 

8hrl '1'. II. Vlttal RaG: Sir, one 
more question. 

Mr. Speaker: Let us flnillh !lOMe 
more questions. When the T'eJ)Ort 
comes we can Mve half an hour or 
on~ hour. 

Next question. 

Air-Liftin, of Supplies to N.E.F.A. 

*1629. Shri Barish Chandra MathUl': 
WilI the Prime MInister be pleased to 
state: 

(a) whether any contract has been 
given to any private air company for 
air-lifting of supplies to N.E.F.A.; and 

(b) wluLt is the name of the ~om
pany and the terms of contract? 

The Parliamentary Secretary to the 
MlnJster of External Affairs (Shrl J. 
N. Bazarika): (a) and (b). A contract 
has been awarded to the Kalinga Air-
lines to Birli!t supplies to NEF A and 
NagaI and. 

A statement giving the main terms 
of the contract is laid on the Table 
of the House. [See Appendix V, 
annexure No. 73]. 

Shrl Barish Chandra Mathur: May 
I know whether our Defence Ministry 
was not well-equipped to take over 
this task of air-lifting of these sup-
plies? May I also knO'W whether that 
was considered before this contract 
was given? 

The Prime Mlnlster and Mlnlstt>r of 
External Atrain (Shrl lawaharlal 
Nehru): The Defence Ministry has 
had to shoulder very great burdens 
in the past year or 90 because of the 
airlifts on account of road-building 
and others On the border areas v;here 
everything has to be air-litted-our 
forces etc. They do not have enough 
equipment Or material or aircraft to 
undertake thi!!. 'nlat Is why they gave 
this oontract. 

8hrl Bartsh Chandra Mathar: When 
this conf1ract was given, the number 
of ai1'C!'8ft required and the amount 
per year involved must have been 
taken into con:slderation. May I know 
how many workers are en«aged in 
this and what is the amount that has 
now been paid during the first year 
of implementation? 

Rhrl lawaharlal N-hra: I am SOrry 
I have not got the information now .. 
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Shri Basumatari: May I know whe-
ther there is any complaint from the 
Naga people including those of the 
NEFA area that this company could 
not supply food by air droping in 
time as a result of which they had to 
suffer? 

Mr. Speaker: Has there been a 
complaint that this company is not 
able to supply food in good time? 

Shri Jawaharlal Nehru: Supply 
. what, Sir? 

Mr. Speaker: Supply food; airlift-
ing of food·. 

Shri Jawaharlal Nehru: So far as I 
know, this company has been doing 
good work. It has got very well-
trained pilots who know tha,t area. 
There may have been complaints; but 
I do not, at the moment, remember 
it. 

Shrt Bem Barua: May I know whe-
ther it is a fact that corruption I!; 
involved in this airlifting of food and 
some persons engaged in the air-drop-
ping of food-belonging to the Kalinga 
Airways-O'Top part of the food and 
the other part is shown undp.r th!' 
heading 'missing the targcl' and it 
finds a place in the local market? If 
so, may I know whether this has been 
lmquired inm or not! Thill i.e! goin, on 
for lone· 

Bhri JawaharJal Nehru: H!YW can I 
answe'T unless there L'I !'lOme specific 
complaint about a speciflc place? If 
it Is speciflc we shall enquire. I can-
not answer a general cha'Tge like that. 

8hrt Rem Barua: Mav I know whe-
ther anv such charges have been 
brought to the notice of the Govern-
ment so far? 

Mr. Speaker: He is not able to ana-
wer, unles speclftc instances are 
brought to his notke. 

8hrImati !teD. ChaIml'ft1'tty: Mav 
J know whemer it bas been brought 

to the notiCe of the Government on 
more than one occasiOn in this very 
House that this company hall contra-
vened the aircraft rules, has overload-
ed, and has been responsible for many 
contraventions of the law, and in view 
of all th~  why is it that in this 
strategic area ,this private company is 
a~ain given a contract" 

Mr. Speaker: Has it come to the 
notice of the Government that there 
are charges against this company? 

Shrt JawaharlaJ Nehru: I think the 
hon. Member is mistaken. The charges 
were again..<;t another company; not 
a~ain t this company. 

Shrlmatl Rena Chakran.rtty: Tt is 
thil'l very company. There a~ an 
enquiry committee appointed to go inlo 
these things.-Unterruptlon) Katju 
Committee. 

Shrl JawaharlaJ Nehru: Well; wu 
not that company called Tndamer 
Company? 

Shrfmatl Reno Chakravartty: It was 
Kalinga also. 

Shrt Jawabarlal Nehru: It ift not 
exactly this. It may have been in some 
way connected wilth it, but It Is not the 
same thing. 

8hrt 8. M. Banerjee: As stated by 
Shrimatl Renu Chakravartty, t.he 
Katju Committee went into the var-
ious dealtn~  of this particular com-
pany. called KaUnga. May I know 
whether It Is a fact that thit~ company, 
while delivering food In that an!R, Js 
smugsrling th n~ from India Rnd 
bringing thlnl!'S from a~ nd  It Is 
a very serlous rhar1'!" a~aln rt thIs ~ 
pan". 

Shrt Jawaharlal Nehra: As I have 
saJd, J lIhall enquire fmo It If !lpeclftc 
complaints are mede. 

Mr. Speaker: Is this the company 
with respect to which a committee fA 
enquiry was appointed? 
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Sbrt Jawabarlal Nehru: It is 
Indamer Company, as far as I can 
remember. 

Mr. Speaker: The hon. Minister will 
make enquiries. (Interruption). 

Shrlmati Renu Chakravartty: In 
view of the fact that the Fokker_ 
Friendship ..... 

Shri Jawaharlal Nehru: Sir, the 
Deputly Minister of Civil Aviation 
would like to say something about 
this. 

Mr. Speaker: Yes. 

The Deputy Minister of Civil 
Aviation (Shri Mohluddin): The hon. 
Member has referred to the Katju 
Committee. The Katju Committee was 
appointed under the chairmanship of 
the Deputy Director-General of Civil 
Aviation, Shri Katju. They have 
submitted the report. I have replied 
to a question on this report in Ihis 
House, about the findings of the Katju 
Committee. There is no mention of 
smuggling and so on. The finding was 
that there were breachts of certain 
rules, for example, the ftying of the 
aircraft against certain rules. They 
have been warned about it. 

8hr1 8. M. Banerjl!e: Sir, I rise to 
a point of order. The hon. Deputy 
Minister said just now that the Katju 
Committee report was discussed here. 
It was nevel' discussed. 

Some Bon. Members: He did not 
say that. 

Shrl S. M. Banerj"e: That is one 
thing. Then, my point of order is 
this. The Deputy Minister has re-
ferred to the Katju Committee. It 
was never appoin·ted to go into the 
cases of smuggling. In this particular 
case, my information is, because this 
particular airline is headed by Shri 
Bijoyanand Patnaik, the Congress 
chief there, this is being done at the 
cost of the people's money. 

Mr. Speaker: Order order. The, 
hon. Member ought not to take ad-

vantage of my leniency. The hon. 
Member wanted to raise a point of 
order. He has merely to state the 
point of order fOr my decision. But 
he takes advantage of my permission 
to raise the POint of order and says 
many things. What he says may be 
true or may not be true and it may be 
contradicted. The hon. Member mllst 
confine himself to the point of elrder. 
Otherwise I would not allow any 
point of order to be raised at all. It 
is un!oriunafe. 

So far as the point 'Of order is con-
cerned, there is nothjng in the point 
of order. The hon. Member ought not 
to give his opinion. The hon. Minister 
has said that there was nc reference 
to any smuggling but only with res-
pect to breaches of ceria in rules. Of 
course, there is no point of order 
arising. 

Shri Tyagi: He has named Shri 
Bijoyanand as the Chief Minister. He 
was not the Chief Mini'ster then. (In-
terruption) . 

Shri Braj Raj Singh: I want to 
knDw whether it is not the duty of 
the Government to dispel the impres-
Bion created in the country about 
this matter. 

Mr. Speaker: Order, order. The 
Question Hour is 'Over. 

WRITTEN ANSWERS TO 
QUESTIONS 

Export of Rayon Goods 

·1616. Shrl Damanl: Will the Minis-
ter of Commerce and Indu!ltry be 
ple'8sed to state the performance 'Of 
Rayon goods in export market during 
1960 and the steps that are contem-
plated to promote their export? 

The Minister of IDdustry (Sbrl 
Manubhai Shah): The export of rayon 
goods during 1960 was of the order of 
Rs. 462 lakhs as compared with Rs. 381 
lakhs during 1959. The Export PrD-
motion Council for Silk and Rayon 
Goods is taking various steps to deve-
lop the exports of rayon fabrics. Im-
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portant among these are (a) Partici-
pation in international fairs and ex-
hibitions (b) Opening of offices abroad 
(c) Intensive publicity abroad, and (d) 
Trade delegations to prospective mar-
kets. 

In addition, the export promotion 
scheme for art silk fabrics provides 
fOr various incentives including import 
entitlement of yarn upto 100 per cent. 
of the F.O.B. value of the goods ex-
ported. Drawback of import/excise 
duty is allowed on export of art silk 
fabrics. Arrangements also exist for 
pre-shipment inspection of fabrics to 
ensure the quality of the fabrics as 
well as to determine the quantum of 
import entitlement. 

Tribal People in Koraput and Bastar 

·1617. Shri Sanganna: Will the Min-
ister of Rehabilitation and Minority 
Affairs be pleased to state: 

(a) whether it is fact that represen-
tations have been received by the Gov-
ernment of India from the Tribal 
people and other leaders in the Kora-
put District (Orissa) and the Bastar 
District (Madhya Pradesh) for cn-
hancing 25 per cent. quota out of the 
reclaimed land to 50 per cent; and 

(b) if so, what is the reaction of 
Government to it? 

The Minister of Rehabilitation and 
Minority Affairs (Shrl Mehr Chand 
KhanDa): (a) No. 

(b) Does not arise. 

Indlan Muslims in Tibet 

.181. {Shrl Ramesbwar Tant1a: 
. Shri Ram Krisban Gupta: 

Will the Prime MinIster be pleased 
to state: 

(8) whether it is a fact that large 
number of Muslims in Lhasa have de-
clared themselves that they are Indian 
citizens and have demanded that they 
may be repatriated to India; 

(b) if so, the attitude of the Chinese 
Government in this regard; and 

(c) the efforts made by Indian Gov-
ernment for their return to India? 

The Parliamentary Secretary to the 
MUUster of External Mairs (Shrt 
Sadath Ali Khan): (a) to (c). It is 
understood that some Mwilims of 
ChineSe origin have requested for per-
missiOn to proceed to India. Smce 
thc-re is no informat.ion to suggest that 
t.h.is group of persons is of Indian 
origin and entiUed to Indian citizen-
ship, the Government of India have 
not fL'Presented to the Chinese Gov-
ernment on their behalf. On the other 
hand, as the HouSe is aware Govern-
ment of India took up the question of 
the right of repatriation of Muslims 
of Kashmiri origin. Most of the 
Kashmiri Muslim have now come out 
to India. 

Lac Industry of Purulla 

*1622. Shri IndraJlt Gupta: Will the 
Minister of Commerce and Industry be 
pleased to state: 

(a) whether it is a tact that the lac 
industry of Purulia District is faciDl 
extinction due to uneconomic prices 
for its products? 

(b) whether the West Bengal Gov. 
ernment has recommended that the 
State Trading Corporation should pur-
chase the entire output of the industry 
for export; and 

(c) the steps proposed to be taken 
to save the industry? 

The Minister of Industry (Slid 
Manubhal Shah): (a) The Lac In-
dustry in Purulia District and at .nner 
centres in the country is facing nard-
ships (not extinction) due to the 
present internal prices being very 
low and uneconomic. 

(b) No, Sir. 

(c) The main difficulty. at present, 
is regarding the wide disparity bet-
ween the internal and e ~ prica 
of Lac, the fonner bein, lower than 
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the latter. BecauSe of this, the growers 
have represented to the Government 
that exporters arc making undue pro-
fits whereas their prices are very 
low and uneconomic. Severell steps 
have been taken by the Government 
of West Bengal to increase the hold-
ing capacity of the growers and 
manufacturers in opening a State BrOOd 
Lac Farms including one at Purulia 
and four more are proposed to be 
opened in the same District. Be;:iues, 
loan facilities ha'Ve also been granted 
and "State Aid to Industries" Act 
has been extended 10 Purulia. A 
Buffer Stock Sc-h€'me has already been 
put into operation reccntly by the 
I.L.E.A. which aims at generatig mor€' 
purchasing power and holding power 
in the trade. 

Exoort of Rayon Piece Goods 

"1630. Shri P. C. Borooah: Will the 
Minister of Commerce and Industry 
bC' pleased to state: 

(a) whether there is a proposal 
from Silk. Rayon and Nylon fabrics 
exportC'fs to get the present export in-
centive scheme for rayon piece goods 
revisl:'d in favour of the exporters: 

(b) if so, what are their demands; 
and 

(l') what is Government's attitude 
towards these demands? 

The Minister of Industry (Shri 
Manubhal Shah): (a) to (l'). A state-
ment is laid on thl:' Table of the 
House, r Sf'P Appendix V. annexur!' 
No. 74.1 

Woo'len Small ScaJe Industry at 
Amrltsar 

-lUI (Shrl Ajlt Slnrb Sarbadl: 
'\" Shrl Chunl La): 

Will the Minister of Commerce and 
Industry bl:' pleased to statl:': 

Ca) whether it is a fact that critical 
aituation has arisen in the woollen 

small scale industry at Amritsar due 
to the closure of 100 small factories 
and possible closure of more due to 
heavy rise in prices of woollen worst-
ed yarn; and 

( b) it so, w ha t steps are being 
taken to stabilize the prices ot wool-
len worsted yarn? 

Tbe MiDister of nd~ (Sbrl 
Manubbai Shah): (a) and (b). The 
Amritsar Small Scale Woollen Manu-
facturers Association has represented 
that the rise in prices ot worsted yarn 
is affecting them adversely and has 
resulted in a number of their facto-
ries closing down. The ques-
tion of fixing a fair price ot woollen 
and worsted yarn has already been 
referred to the Tariff Commission. The 
Tl'xtile Commissioner is also collect-
ing data to find out what steps can 
11(' taken at present to ensure supply 
of yarn at reasonable prices. In the 
meantime. it is hoped that the prices 
voluntarily fixed by the spinners of 
woollen and worsted yarn should re-
duel' the hardship. 

Enrolment of Exporten 

r ~hri Ram Krisban Gupta: 
-1632. ~  hr~ D. C. Sharma: 

, Shr) P. C. Borooah: 
L Shri Damanl: 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether the draft scheme ot en-
rolment of exporters has been finalis-
('d and approved; and 

( h) if so, the details thereot? 

The Deputy Minister of Commerce 
and Industry (Sbrl Satlsh Chandra): 
(a) and (b). The model scheme, a 
copy of which is laid On the Table of 
the House [Placed in LibTa1'1l. See No. 
LT-2861161] has been approved by 
the Government. The D.G. C.I.S., 
vadou.. Export Promotion Coundla 
and Commodity Boards have been ask. 
ed to implement it unless in view of 
the peculiarities of their resuecb-
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trade, they have any modifications to 
suggest to meet their special require-
ments. 

Te:dDe Wqe Board 

I Shri Paaprkar: 
Shrt S. M. Banerjee: 
Shri TanJlUlWll: 

-1633. Dr. Ram Subhq Sloch: l Shri Muhammed. Elias: 
Shri IndraJit Gupta: 
Shri p. C. Borooah: 

Will the Minister of Labour and 
Employment be pleased to refer to 
the reply given to the Starred Ques-
tion No. 357 on the 22nd November, 
1960 and state: 

(a) the further progress since made 
regarding implementation of the re-
commendations of Textile Wage 
Board; and 

(b) the number of textile mills 
where the same have been implement-
ed so far? 

The Deputy Minister of Labour 
(Shrl A bid Ali) : (a) Thirty -two 
more mills have implemented the re-
commendations. 

(b) 376 (316 fully and 60 partly). 

Export ot Umbrellas 

·16U. Shrl P. C. Borooah: Will the 
Minister of Commerce and IndastJy 
be pleased to. state: 

(a) whether the export ot umhrel-
las fell sharply during the quarter-
October to December, 1960 as compar-
ed to the corresponding period of the 
last year; 

(b) if so, what were the figures 
showing the exports during the two 
corresponding quarters; and 

(c) the reasons for the decline? 

The Deputy Minister 01 Commerce 
and Industry (Shrt SatUb Chandra): 
(a) and (b). Exports tor the quarter 
October-December 1960, were 1704 
dozens valued at Ita. 67,000 as against 
12.177 dozens valued at Ra. "15.000 
tor the correspondinr quarter of 195 •. 

(c) Reluctance to export umbrellas 
after the import of umbrella ribs 
was discontinued as a result of the de-
velopment of indigenous production. 

Nanpl FerUliser Factor, 

.1635 {Shrl Barish Chandra Mathur: 
. Shri a..,hunath SIOCh: 

Will the Minister of Commerce and 
Industry be pleased to state: 

(a) whether Nangal Fertilizer Fac-
tory has received a set-back because 
only one compressor is in service; and 

( b) if so, w ha t will be the loss in 
production because of (i) compressor 
trouble and (ii) other factors and 
how it is to be compensated? 

The Deputy Minister of Commenle 
and Industry (Shrl Satlsh Chandra): 
(a) and (b). The factory requires 
three hyper compressors for full uti-
lisation of the installed capacity. Two 
compressors have so tar been install-
ed and the third was damaged in tran-
sit. It has been shipped back to the 
suppliers in France. Therefore, only 
two-thirds of the installed capacity of 
the factory can be utilized for produc-
tion at present. There is, however, 
not enough electric power available 
at the moment and consequently pro-
duction has not suftered on account 
of delay in the installation ot the 
third compressor. 

The present production is limited to 
the available 90,000 KW power against 
the total requirement of 164,000 KW. 
The question of compensation does 
not arise as the damage due to rough 
seas is deemed to be force ma;eure. 

Kldnappiac of In4Ian Natlonala 

4514 {Shrl Panprkar: 
. Shri D. C. Sharma: 

Will the Prime Minister be pleas-
ed to atate: 

(a) the number of Indian national. 
kidnapped by PakistanI. from the 



Indo-West Pakistan border since 
November, 1960. 

(b) the number out of them releas-
ed so far; and 

(c) the action taken for getting the 
release of the rest of them? 

The Prime Minister and Minister of 
External Aftairs (Shri Jawaharlal 
Nehru): (a) No Indian national was 
kidnapped on the Indo-West Pakistan 
border during the period November. 
1960 to March, 1961. 

(b) Does not arise. 

(c) Does not arise. 

Passports for Japan and AustraUa 

3515. Sbri Pan,arkar: Will the 
Prime Minister be pleased to state the 
number of Indians who have been 
issued passports to visit Japan and 
Australia during the years 1959-60 and 
1960-61 ? 

The Prime Minister and Minister ., 
External Aftalrs (Shri Jawaharlal 
Nehru): The number of Indians who 
were granted passports and endorse-
ments for Japan and Australia dur-
ing the years 1959-60 and 1960-61 (up-
to ~t January, 1961) is given below: 

1959-60 1960-61 
(upto 31.1.61) 

Japan 
Australia 

4,170 
2,202 

5,005 
3,156 

Mi,ration from Pakistan 

3516. r Shri Pan,arkar: 
L Shrl D. C. Sharma: 

Will the Prime Minister be pleased 
to state the nwnber of non-Muslims 
who have migrated from East and 
West Pakistan to India during the 
year 1960-61? 

The Prime MlDlster aDd. MIn1s&er of 
Extem •• Hain (Sbrl Jawaharla1 
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!Nehru): During the period ID60-lSl, 
15,044 persons migrated to Iniia from 
East and West Pakistan. 

2. A statement giving detaila of 
migration is placed on the table of the 
House. [See Appendix V, annexure, 
No. 75.] 

Survey of Contract Laboar la 
Industries 

3517. r hr~ Pangarkar: 
L Shrl D. C. Sharma: 

Will the Minister of Labour anel 
Employment be pleased to refer to 
the reply given to Unstarred Question 
No. 780 on the 25th November, 1960 
and ~tate: 

(a) whether Government have com-
pleted the examination of the reports 
of the surveys conducted by the Direc-
tor, Labour Bureau Simla in regard 
to the condition of contract labour in 
five selected industries; and 

(b) if so, the result thereof? 

The Deputy Minister of Labour 
(Shri Abid Ali): (a) and (b). The 
four reports which have been receiv-
ld are proposed to be placed before 
the next Indian Labour Conference. 

Watch Factory at Coonoor 

3518. Shri NanjappaJi: Will the 
Minister of Commerce and Indastry 
be pleased to refer to the reply given 
to Starred Question No. 910 on the 
18th March, 1961 regarding watch 
factory to be located at Coonoor, Nil-
giris, Madras State and state: 

(a) the names of the sponsors of the 
company; 

(b) the capital investment involv-
ed: and 

(c) the approximate date when 
the factory will go into production? 

The Minister of Industry (8bri 
Manubbal Shah): (a) The project will 
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be implemented by a company under 
the style of Mis. Asika Time Indus-
tries (Private) Ltd., Bombay. 

(0) Rs. 50 lakhs. 

(c) The firm may go into produc-
tion by the end of this year or In the 
early part of next year. 

Export of Indian Cattle 

3519. Shri V. P. Nayar: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether it is a fact that the 
vxports of Indian Cattle had declined 
to an insignificant figure as revealed 
by the last Livestock Census, Page 
XXV Vol. 1 of 1956; 

(b) what steps, it any, have been 
taken to improve the position; and 

(c) whether any effort has been 
made to increase export to Ceylon, 
Malaya, Singapore ek.? 

The Deputy Minister of Commerce 
and Industry (Shrl Satish Chandra): 
(a) Exports of cattle had declined in 
1956 in comparison to the exports 
made in 1955. 

(b) and (c). Exports, which were 
formerly allowed in small numbers, 
have now been liberaJised. The Na-
tional Livestock Committee have 
slarted a Sales Intelligence Service. 
With a view to interest foreign boyers 
In the import of livestock from India, 
the Committee participated the World 
the Committee participated in the 
World Agriculture Fair by putting up 
a live-stock pavilion, and circulated a 
brochure hlkhllghting the important 
and exportable breeds at Indian cattle. 

Indutrlal Development 01 PaDja. 

3520. Sbri D. C. Sharma: Will the 
Minister ot Commerce and Indlllltry 
be pleased to state the total amount 
granted to the Government ot Punjab 

for the industrial development ot the 
State during the year 1960-61? 

The Minister of Industry (Sbri 
ManubhaJ Shah): Rs. 63'45 lakhs. 

Documentary Film on PlUljab 

3521. Shri D. C. Sharma: Will the 
Minister of Information and Broad· 
casting be pleased to refer to the 
reply given to Unstarred Question No. 
1915 on the 16th December, 1960 and 
state the further progress made in the 
production of the documentary film 
on the 'Punjab'? 

The Minister of information and 
Broadcasting (Dr. Keskar): The que.-
tion of n·sumption ot shootin, is un-
der consideration, 

Local Development Works Scbeme 'til 
Punjab 

3522. Shrl D. C. Sharma: Will the 
Minister ot Planning be pleased to 
state: 

(a) the amount of financial asaia-
tance given by Central Government to 
Punjab under the local development 
works scheme during the Second Five 
Year Plan; and 

(b) the amount ot unspent balance 
available with Government durinl the 
&bove period? 

The Deputy Mln1ster of lama ~ 

(Shri S. N. Mlsbra): (a) Durin, the 
Second Plan Period, a total sum or 
Rs. 73 '66 lakhs was allocated to the 
Punjab State. 

(b) During first tour years Of the 
Second Plan period (1956-57 to 1959· 
60), the State Government had an un-
spent balance ot Rs. 14.16 lakha. A. 
the year 1960-01 has jUBt ended, the 
State Government would take 80m. 
time to furnish expenditure ft,-ures 
which have to be collected from 
various district authoritIea. 
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Education for Displaced persons In 
West Ben,al 

3523. Shrt IDdrajit Gupta: Will the 
MiniSlter of Rehabilitation and Minority 
Mairs be pleased to stalte the amount 
spent annually from 1947 to 1960 on 
all types of education for Displaced 
Persons in West Bengal? 

The Minister of Rehabilitation and 
Minority Mairs (Shrl Mebr Chand 
Khanna) : The total amount sanction-
ed upto the end of 1960-61 on educa-
tion for displaced persons in West 
Bengal since inception is indicated be-
low:-

(I) Capital grants to educational 
institutions for construc-
tion of buildings and pur-

(in lakh) 
Rs. 

chase of cquipmcnt8 40 7. 76 
(ii) Stipends, book grants and 

tuition fees to displaced 
students 625 . 00 

(ill) Recurring expenditure on 
colleges 40 . 00 

(ill) Recurring expenditure Oil 
primary schools 227. 00 

(lI) Teachers' training q. 40 
(vi) Education In Camps 148· So 

Expenditure on an annual basis il' 
not readily available. The time and 
labour involved in collecting this in-
fonnation would not be commensurate 
with the results Iikf'ly to be achieved. 

Indian Army-men under U.N. 
Command 

3525. Sbrl Ram Krlshan Gupta: Will 
the Prime Minister be pleased to state: 

(a) the number of Indian army-men 
and other personnel sent to various 
countries abroad to work under the 
U.N. Command; and 

(b) the nature of work entrusted to 
them (Country-wise)? 

The Prime Minister and MInister of 
External Affairs (Shrl Jawabarlal 

Nehru): (a) and (b). Personnel of 
the Indian Armed Forces have so far 
participated in four United Nations 
Operations in the following nwnbers 
and for the following purposes: 

(i) A total of 6,112 officers and men 
served in Korea between August 1953 
and March 1954. Of these 331 formed 
a field ambulance unit under the 
U.N. Command, 232 served on the 
Neutral Nations Repatriation Com-
mission, which was responsible for 
the disposition of the prisoners of 
war held by both sides in the Korean 
War, and 5,549 officers and men par-
ticipated in the Indian Custodian 
Force which took custody of the pri-
lIoners of war and acted as the exe-
cutive agents of the Repatriation Com-
mission. 

(ii) In 1958 a United Nations Obser-
ver Group was established in the 
Lebanon, in response to an approach 
by the LebaneSe Government to the 
Security Council, to ensure that there 
was no illegal infiltration of personnel 
or supply of arms or other material 
across the Lebanese borders. A total 
of 71 Indian military officers served in 
this Group between June and Decem-
ber, 1958. 

(iii) A United Nations Emergency 
Force has been deployed in Gaza, in 
the United Arab Republic, since Nov-
ember 1956, first to enforce a cease-
fire and cover the withdrawal of the 
Anglo-French and Israeli forces after 
tlH'ir invasion of Egypt, and subse-
quently to prevent violations of the 
Armistice between the United Arab 
Republic and Israel along the Armis-
tice demarcation line. An Indian con-
tingent has participated in the Emer-
gency Force since its inception, with 
periodic rotations of personnel. At the 
t'nd of February, 1961 a total of 1,255 
a 11 ranks were serving with the Force. 

In addition, the services of Lt. Gen. 
p. S. Giani have been made available 
to the United Nations to act as Com-
mander of the Emergency Force. 

(iv) A United Nations Force hal 
been sent to the Conao to assist in 
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lhe United Nations Operations there 
in accordance with the directives or 
the Security Council. Between July 
and October, 1960 a total of 783 all 
ranks were sent from India to work 
under the U.N. Command; in addition, 
since February 1961 a Brigade Group 
is being provided for service under 
the U.N. Command; this Group will 
total 4,844 officers and men, some of 
whom have already been air-lifted 
while others are en route. 

In addition, the services of Brig. 
I. J. RikhYe have been placed at the 
disposal of the United Nations to act 
as the Military Adviser to the United 
Nations Secretary General on Congo 

Affairs. 

Export of Rice Bra. 

{ 
Shri R  C Majhi: 

3526. Shri ~ odh HaIL'Mia: 

Will the Minister of Commerce ... 
Industry be pleased to state: 

(a) what is the foreign exchange 
earned in exporting rice bran in the 
year 1960; and 

(b) what is our present capacity of 
exporting this rice bran and how much 
do we actually export? 

The Depoty Minister of Commerce 
and Industry (Shri Satlsh CbaDdra): 
(a) Rs. 19 lakhs. 

(b) The production of rice bran 
which is a valuable cattle feed 1s not 
sufficient to meet the internal demand. 
Yet some token exports are made to 
earn foreign exchange. During 1960 
the quantity of rice bran exported 
was 12,000 tons. 

Displaced Pe:1lOa. trom East Pakl8tan 

352'7. Shri AJIt Slqh Sarhadi: Will 
the Mini'lter of RehabUltatioa aad 
Minority Atrain be pleued to state: 

(8) how much of the loan advanced 
for rehabilitatiOn purposes through the 

West Bengal Government to the dill-
placed persons from East Pakistan has 
been realised so far; and 

(b) the baLance still due? 

The MInister of Rehabilitation aad 
Minority Malrs (Shri Mehr Chand 
Khanna): (a) Rs. 64.72 lakhs upto 
November, 1960. 

(b) Rs. 12.68 crores was dUe tor 
repayment on 31st March, 1959. 

East Pakistan Displaced penons 

3528. Shri AJit Slncb Sarha4i: Will 
t.hl' Minister of RehabilitatiOn and 
J\fin!»rity Alralrs be pleased to slate: 

(a) w:,at 3teps are being taken to 
ensure that Loanee Industries, who 
have undertaken to give employment 
to the East Pakistan displaced persons. 
have given employment in accordance 
with the conditions of the loan; and 

(b) what steps have been taken to 
lake back the loan when the conditions 
have not been complied with and em-
ployment has not been given? 

The Minister of RehablUtation and 
Minority Mairll (Shri Mebr Cbaa4 
Khanna): (a) and (b). The State Gov-
ernments concerned, through whom 
loans are advanced, keep constant 
watch on the progress of employment 
of displaced persons by loanee indus-
tries and review the position trom 
tlme to time. Due to certain initial 
difficulties such as irregular and Wl-
certain supply of raw materiala, over-
assessment of employment potential, 
lack. of accommodation etc., tae em-
ployment targeill have not been 
achieved in all cases. It wu not., 

however, considered advisable to re-
('all the loan amount, as that might 
IC'ad to closure of many industrial 
units wllich would not be in thf' 
gt'neral interest of the country or tru' 
disp\kCed persons. It is hoped that the 
industries would, in course of time, 
overcome these difficulties and the 
emp!oyment targets realleued on a 
realistic a ~i l would be actUeyeu. 
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East Paklstan Displaced Persons lu 
Assam 

35Z9, Shri AJit Singh Sarhadi: Will 
the Minister of Rehabilitation and 
Mluority Aftalrs be pleased to state: 

(a) whether Assam Government 
have taken up small industries or 
started any to give employment to 
the East Pakistan displaced persons; 

(b) whether any aid has been given 
by the Centre for the purpose; and 

(C) if so, the aid given? 

The Minister of RehablUtation and 
Minority Affairs (Shri Mehr Chand 
Khanna): (a) to (c). The Government 
of Assam propose to implement three 
industrial schemes in Cachar District 
with a view to providing employment 
to displaced persons from East Pakis-
tan. For this purpose the Government 
of Indian has sanctioned loans amount-
ing to Rs. 29'10 lakhs to the Assam 
Government. 

In addition to the above, loans total-
ling Rs. 4.50 lakhs have been sanc-
tiont'd by the Assam Government to 
51 persons for setting up industries 
with the object of providing employ-
ment to displaced persons. 

Directorate of Advertis1nr and 
PUbUclty 

ssso J Shrl A. M. Tariq: 
, l Shri Prakash Vir Shastri: 

Will the Minister of information 
and Broadcastln, be pleased to sta te: 

(a) the expenses incurred by the 
Di-rectorate of Advertising IUld Pub-
licity for the years 1957, 1958, 1959 
and 1960; 

(b) whether there is any room for 
economy; and 

(C) it not, the reasons therefor? 

The Minister of information and 
8roadcutlnr (Dr, Keskar): (a) The 
actual expenditure incurred by the 
Directorate of Advertising and Visual 
Publicity dUl'ina the years 1957-58, 

1958-59, 1959-60 and 1960-61 is as 
under: 

1957-58 
1958-59 
1959-60 
1960-61 

(upto 28.2.61) 

Rs, 
79,39,027 
1,06,50,457 
1,09,45,126 
88,09,400 (depart-
mental figure) 

. -.. _-----_ .. _---

(The figures have been kept for 
financial years and not for calendar 
years. ) 

(b) and (c). All measures of eco-
nomy are being taken. The provision 
for the expenditu-re of the depart-
O1cnt is made On the basis of an 
approved pt'ogramme. The proposals 
regarding staff and other items of ex-
penditure are screened by an Economy 
Committee and expenditure is kept 
under control by adopting measures of 
economy where possible. As a result 
ot negotiations with the individual 
nl'wspapers, concessional rates of 
advel'ti~ement are obtained from them. 
The issue of advertisements is kept 
t,) the minimum. 
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Village Housing Projects Schemes 

3532. Dr. VIJaJa Ananda: Will the 
Minister of Works, Housing and Sup-
ply be pleased to state: 

(a) how many houses under the 
Village Housing Projects Scheme have 
been constructed all over India in 
1960 and in 19tH; and 

(b) how much amount was spp.nt 
in Andhra Pradesh and the number of 
houses completed so far? 

The Deputy MInister of Works, 
Hou.'linr nnd Supply (Shrl AnU K. 
Chanda): (a) The information is being 
collected from the State Governments 
a"\d Union Administrations and will 
hE' laid on the Tllble of the House as 
soon as it is received. 

(b) Out of a total sum of Rs. 36.64 
la h~ drawn by the Government of 
A'ldhra Pradesh 'Since the introduc-
tion of the Scheme three years ago, 
lhey hRd disbursed loans to the extent 
of Rs. 8.78 lakhs to beneficiaries Ull 
the 28th February 1961. About 32!1 
houses were reported to have been 
completed till tht date. 

~ 1Ifmt ~ 

~~  -ft mt.fW ~ : ~  

~~mr~~~l t' 
FfT ~ fir>' : 

~  'fln' ~ ~ ~ fi.f> ~ If'if-
~ ~ ct\' ~ it ~ lfi1 ~ 
~ ~ ~ ~ ~ tPt!fiT 'Cf1CT ~ 
~  ~ 

~  ~ ~  ffi ~ t lf7rT ~ 
~ ? 

~ ~ \Mm ~ (-ft 
~~ 'IIPI): ~  ~~~ 

ctl'~~t~t~~~ 

~ ~  ~ ~~ lfi1 ~ i ~ ~ 

w.fN it ~ !fiT t ~ \9 t ~ ~ !fiT 
~~~~  

~  ~ m~ O!frm: ~ 

~'  -n ~ ~~ ~  ~ ti 

~ l1'n' ~ t ~ ~l rn it; 

~ ~ 

Export. 

S Shri KaUka Singh: 
3534 Shri Blbhuti MJshra: '1 Shri p. C. Borooah: 

Shri D. C. Sharma: 

Will the Minister of COIIUIIeI'Ce and 
Indu'!try be plealled to state: 

( a ) whether the share of India's 
eXDOrt trade is f.llling gradually from 
Y"::Ir to year since 1948 and as men-
t;o:-med in the U.N. year book of Inter-
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nationa~ Trade Statistics, 1958 it tell 
from 2'6 per cent to 1'3 per cent in 
1958; 

(b) it so, the reasons for the gradual 
dpcline; 

(c) the steps taken to 
decline and inerease the 
share; 

stop the 
percentage 

(d) what is th~ expectation in this 
r~ a d at H'e end of the Third Five 
'\ear Plan; 

(e) whether ~n  substantial in-
crease is envisaged; and 

(f) tl,e factors which will go to in-
crease the percentage? 

ThP' Deputy Minister of Commerce 
1nd Industry (Shrl Satlsh Chandra): 
(a) Ye<;, Sir. There has, however, been 
an inerpase in India's exports in abso-
lute tenns over these years. The value 
of. Irdia's exports has risen from Rs. 
",52 err·res in 1948-49 and Rs. 506 
c,.ores in 1949-50 to Rs. 639 crores in 

~  and is estimated to be Rs. 644 
crores in 1960-61. 

(b) tC' (d). These issues have been 
d'!.cU!"'cd arod explained in the Draft 
Gutline of the Third Five Year Plan. 

(e) and (f). While India's exports 
kTe 8ro+icipated to increase further 
OYl'I" tJoe Third f'lan period, the per-
centa~t  shnTe of India in total world 
",,,,porh cannot ~ forecast. 

Adverse BalaDee of Trade with U.S.A. 

3535. Sbrl )[aUka Slngb: Will the 
Minister of Commerce and Industry be 
pleased to state: 

(a) the extent of adverse balance of 
trade with U.S.A. since 1958 and the 
particular reasons for the same in 
those particular years; and 

(b) the steps taken to stop the in-
creasing adverse balance of trade with 
U.SA? 

The Deputy Minister of Commerce 
and Industry (Sbri Satlsb Chandra): 

(a) The relevant Indo-U.S. trade 
figures are given below:-

eRs. lakhs) 

1958 1959 1960 

Imports. 161,46 217,85 240,02 
Exports 
incl. Re-
exports 81,68· 9S,24 10164 
Blancc of 
Trade (-)79,78 (-)Il2,61 (-)138,38 

>Excludes the value of silver exported to U.S.A. 
Imountlllll to RI. 19'48 crorea. 

Exports to U.s.A. have im ~oved 

since 1958. Imports have however, 
registered a steep rise, because of 
heavy imports under P.L. 480, of food-
grains and other agricultural oonuno-
dities. 

(b) So long as India continues to 
make heavy imports of foodgrains 
under P.L. 480, the adverse balance is 
not likely to be substantially reduced. 

Export of Mola8ses 

3536. Sbri KaIlka Sln&'b: Will the 
Minister of Commerce and Indutr7 
be pleased to state: 

(a) whether any industries consum-
ing molasses are proposed to be estab-
lished in the Third Five Year Plan; 

(b) if so, their number, location 
and capacity; and 

(c) what is the quantity of molu_ 
that is ein~ exported annually? 

The Mlnlster of Ind_..,. (Sbri 
I\laDlibbal Shah): (a) Additional 
capacity for utilising molaues to 
produce alcohol or other product. hal 
been licensed to be establiahed duriD6 
the Third Five Year Plan. 

(b) A statement 11 laid on the 
Table. [See Appendix V, annexure 
No. 761. 

(e) A statement 14 laid OD the 
Table. [See Appendix V, annexure 
No. 77J. 
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Metric Meuures 

3537. Shri Kalika Singh: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) the reasons for great difference 
in percentages of populations covered 
by metric measures scheme in diffe-
rent States; 

(b) the particular reasOn why U.P., 
Gujarat and Orissa have a coverage 
of seven per cent and less, while in 
Bihar the coverage is as high 81! 

52'15 per cent of the population; 

(c) the steps taken to bring uni-
formity in percentages aforesaid; 

(d) whether the rural population in 
Bihar is experiencing hardship due to 
this change-over; nnd 

(e) if so. of what nature? 

The Deputy Minister of Commerce 
and Industry (Shri Satish Chandra): 
(a) The areas in the various States 
for compulsory introduction of metric 
weights in the initial stage were fixed 
by the State Governments. The ex-
tent of these areas was dependent on 
the preparatory action which each 
State had taken for the introduction 
ot the metric reform and the strength 
ot their respective Weights and Mea-
lures Organisations. 

(b) Bihar has had a Weights and 
Measures (Enforcement) r~ani ation 

for a long time, and standard weights 
were beini enforced in the State even 
before thE' introduction of the metric 
system. In U.P. and Orissa, there was 
no enforcement of standard weights 
before thp. introduction of the metric 
system. The composite State of Bom-
bay, of which Gujarat was a part, has 
had an Enforcement r ani~tion for 
a long time, but the Bombay Govern-
ment suggested the introduction of 
metri ~ weights. in the first instance, 
only in the towns of Ahmedabad, 
Baroda and Rajkot, in Gujarat. 

(c) The USe of metric weights will 
become compulsory throughout the 
country from 1.4.1962. 

( d) and ( e) . There have been no 
reports from Bihar that the change-
over is causing hardship to the rural 
population in that State. 

Displaced Persons in Tripura 

3538. Shri Dasaratha Deb: Will the 
Minister of RehabilitatiOn and MIno-
rity Affairs be pleased to state: 

(a) the number of displaced persons 
who are yet to be rehabilitated in 
Tripura; 

( b) w ha t effective steps are being 
taken to provide the rehabilitation; 
and 

(l:) when this rehabilitation is 
li l' ~' to be completed? 

The Minister of Rehabilitation and 
Minority Affairs (Shri Mehr Chand 
Khanna): (a) About 2000. 

(b) Schemes for their rehabilita-
tion have already been sanctioned. 

(c) By the end of 1961-62. 

Import of Marazines 

3539. Shri Ajit Singh Sarhadi: Will 
the Minister of Commerce and Ind1lll-
try be pleased to state: 

(a) what steps have been taken to 
stop certain foreign magazines re-
porll'c! to be obscene from entering 
in India; and 

( b) the names of 
and periodicals not 
licences? 

the magazines 
issued import 

The Deputy Minister ., Commerce 
and Industry (Shri Satlsh Chandra): 
(a) A notification has been ilBued 
under the Sea Customs Act bannlDc 
intC1" alia the import of any newspa-
per. news sheet, book or other docU-
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ment containing words, signs or visi-
ble representations which are grossly 
indecent or are scurrilous or obscene 
Or intended for blackmail. Besides, 
legal provISIon exists under the 
Indian Penal Code calculated to sup-
press effectively import of literature 
of this type. 

(b) Beauty Parade, Wilk, Follies, 
Gala Frolic, The Dude, Nudget, Gent, 
Sun Bathing, Naturist, Paris Holly-
Wood, Paris Cocktail, Paris Paradise, 
After Dark, Bachelor, Figure, He, Hit 
Parade, Cabaret, Caper, Escapade, 
Man, Glamour Parade, Playboy, 
Roghue, Scamp, Sir, Swank, She and 
Vue. 

Displaced Persons lrom East 
Pakistan 

3540, Shri S. M. Banerjee: Will the 
Minister of Rehabilitation and Mino-
rity Mairs be pleased to state: 

(a) whether the displaced persons 
from East Pakistan who settled them-
selves outside West Bengal and sought 
any help from Government will be 
given financial aid to construct houses, 
if they so desire; 

(b) whether some of them have al-
ready made such requests; and 

(c) if so, the reaction of Govern-
ment? 

The Minister 01 Rehabilitation aDd 
MiDority MaiJ'8 (Shrt Mehr Chand 
Khanna): (a) to (c). No request haa 
been received in the recent past. There 
is no prospect of any request being 
even considered after all these yean. 
These persons are now a part 01 the 
Dormal population of the State and 
can approach the State Government, 
like any other person livin, in that 
State, for the advancement of • 
bousing loan under the variota houa-
me achemes. 

KallDp IDdIatrIea Limited 

1541. 8hr1 P. K. 0.0: Will the Mlnia-
tel' at Commerce and Industry be 
pleased to state: 
272 (Ai) LS--3. 

(a) whether it is a fact that the 
Ka1i.nga Industries Limited have 
defaulted in payment of rent to the 
Orissa Government for the workshop 
building for a number of years; 

(b) whether they have made de-
fault in payment of electriCity charges 
to the Orissa State Government; 

(c) if so, for how many years ar-
rears of rent and electricity charges 
are due and what is the total amount 
to be paid; 

(d) whether certiflcate proceedings 
have been started by the State Gov-
ernment; 

(e) if so, from what date and if not, 
the {'cason therefor; and 

(f) whether it is a fact that the 
State Government havc given notice 
to the concerned firm to vacate the 
workshop building? 

The Minister 01 Industry (Shrl 
Manubhal Shah): (a) to (f). Informa-
tion is being collected from the Gov-
ernment of Orissa. A statement COD-
taining the required information shall 
be laid On the Table of the House .. 
SOOn as possible. 

Kalin,. Industries Ltd. 

3542. Shrl p. K. Deo: Will the Minia-
ter of Commerce and Industry be 
pleased to state: 

(a) the number and value 01 pre-
ference and ordinary shares held by 
the Orissa Government in tbe Kallnp 
Industries Limited; 

(b) when these shares were 8e-
quired; and 

(C) the yearly dividends received on 
account 01 these lhares, if any? 

'!'be MiDWer of ~r  (Slut 
.... altlaal ...... ,: Ca) and (b). The 
Oriua State Government is reported 
to be boldin, 200 ordinary (equity) 
lhara 01 !la. 100 each fully called up, 
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and 2800 ~ per cent cumulative re-
deemable (tax free) preference shares 
of Rs. 100 each fully called uP. The 
aforesaid two classes of shares were 
allotted to the State Government on 
26th Janua!j', 1949 and 25th October, 
1949 respectively. 

(C) A sum of Rs. 1,32,021.92 as ar-
rears of div:dend due upto 31st March, 
1959 in respect of the preference 
shares held by the Orissa Government 
is reported to have been paid as "In-
terim dividends" to them by the Com-
pany in pursuance of the Directors' 
decision mentioned in the Directors' 
report appended to the Company's 
Annual Accounts for 1959-60 present-
ed at the annual general meeting of 
the Company on the 29th Decembcr, 
1960. 

Paper-making Machinery 

3543. Shri Ajlt Singh Sarhadi: Will 
the Mini,t!.'r of Commenc and nd ~

try be pleased to refer to the reply 
given to Unstarred Question No. 1812 
on the 16th March, 1961 and state: 

(a) whether any further licenses are 
being gl'anteci for the manufacture of 
complete plants for paper-making 
machinery; 

(b) if so, the location thel'eof; and 

(c) the places for which the licenses 
already have been given? 

The Minister of Indust!")' (Shrl 
Manubbal Shah): (a) and (b). Licen-
ces WldcI! the Indus1ries (Develop-
ment and Regulation) Act, 1951, have 
also becn issued to two parties for the 
manufacture of paper machinery in 
Saidapet (Madras) and Poona respec-
tively. 

(c) The location of the units to 
which licences had earlier been given 
below:-

Jarnshedpur (Bihar) 
Dlaminagar (Bihar) 

Calcutta (W. Bcnael) 

One Unit 

One unit 

Three 
units 

Rourkela (Orissa) 
Shahbad (Msyore) 
Bombay (Maharashtra) 

Poona (Maharashtra) 

Price of Cotton 

One unit 
One unit 

One unit 

One unit 

3544. Shri Auroblndo Ghosal: Will 
the Minister of Commerce and In-
dustry be pleased to state what is the 
difference in prices of the U.S. Cotton 
imported w1der P.L. 480 and Indian 
cotton? 

The Minister of Industry (Shri 
Manubhai Shah): The difference 
varies according to the level of cotton 
prices prevailing in U.S.A. and in 
India from time to time. Generally, 
th ~ prices of Indian cotton are some-
what low(']' than the prices of equi-
valent varidi(·s of American cotton. 
During the current season American 
cotton eo;,t;;; about Rs. 25' to Rs. 40 
more per quintal than Indian cotton of 
equivalent staple length below 1". 

Indians In South Africa 

3545. Shri Tangamanl: Will the 
Prime Minister be pleased to state: 

(a) whether a deputation of leaden 
of Indian descent in South Africa met 
the Prime Minister in February, 1961; 

(b) if so, the nature of the represen-
tation; and 

(c) whether it is a fact that they 
invited his attentiOn to the new types 
of humiliation through new legisu.-
tions and other ways? 

The PrIme MlnJs&er &lid Minister 01 
~l ternal AJrairs (Shrl Jawabarlal 
Nehru): (a) 1;0 (c). Three representa-
tives of South African political or-
ganisations, of whom one only was a 
person of Indian oriein, met the Prime 
Minister in February this year. The 
discussions were confidential. Broacl17 
speaking, they referred to the humi-
liation and misery caUMd to the DQQ-
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white population by the im lemen~

tions of racial laws. 

Stri"e In Industrlal ~ tate at Agartala 
, Trlpura 

3546. Shrl Dasaratha Deb: Will the 
Minister of Commerce and ~ tr  

be pleased to state: 

(a) whether there was any 'stay in' 
strike in the Industrial Estate of 
Agartala, Tripura; 

(b) if so, what were the grievances 
of the employees; and 

(c) what steps have been taken to 
remove those grievances? 

The Minister of Industry (Shri 
Manubhai Shah): (a) There was no 
strike in thc industrial estate itselt. 
The trainees working in the Training-
Cum-Production Centre No. 1 Model 
Carpentary Unit and the Village 
Blacksmithy Unit neal' the industrial 
estate were On one hour stay-in-strIke 
between 9.15 AM. & 10.15 AM. on the 
14th March, 1961. 

(b) and (c). The comp·.aint was that 
when some employees went to the 
residence of the Principal Engineer ot 
the Tripura Administration to deliver 
a few pairs of shoes ordered by him, 
he did not treat them properly. The 
State Government did not consider 
that this was a matter of which they 
should take cognizance. 

Vespa Scooter!! 

JU7 J Shrl KaJendra SlDrb: 
• 1. Shri Tan,amanf: 

Will the Minister ot CollUllefte uuI 
ladastry be pleased to refer to the 
reply liven to UnstarrecS QuestiOD No. 
1179 on the 22nd November, 1960 and 
atate: 

(a) the basis on whieh GovernmeaS 
D<lted the provisional price of Vespa 
Scooter as reasonable and grounda 
whicb led them to ask the manufac-
turers to reduce the price; 

(b) whether Government are aware 
that the price has since been reduced 
by the manufacturers by Rs. 100 per 
scooter and they have made no refund 
to those who purchased the scooters 
at Government's provisional price 
only a few months back; 

(c) whether Government are alao 
aware that the purchasers were liable 
to get the refund  if Government had 
reduced the price; and 

(d) if so, whether Government will 
.tate why the price was not reduced 
by them? 

The Minister of Industry (Shri 
Manubhal Shah): (a) to (d). It ma, 
be pointed out at the outset that Gov-
ernment do not exercise any statutory 
control over the prices of scooter&. 
However, the vehicle manutacturen 
fix tllPir prices after getting them not-
e~ by Government. Government 
approve these prices after scrutinisinJ 
the costs involved, such as,  c.k.d. pack 
price, prices ot indigenously manufac-
turediprocured articles, cost of assem. 
bly Ilnd painting. overheads, etc. On 
this basis, the prict· ot Vespa Scooter 
originally fixed by the manufacturer. 
was considered reasonable by Gov-
ernment However. they were persua-
ded to reduce it on an ad hoc basis 
so as to narrow down the price dif-
ference between Lambretta and Vespa 
coo~r  Accordingly, the manu-
facturers reduced the price by Rs. 
1251-with effect from ht December. 
1960, without any retrospective ef'tect, 
Those who purchased scooters prior to 
that da~ lire, therefore, not eligible 
to get any refund of money. 

LoItllllUlya Tllalt Memorial 

3548. Shri Kalilta SIDI'h: Will the 
Prime MIDlster be pleased to state: 

(a) whether it is a fact that a COIr.-
memorative plaque in honour 01. 
Lokmanya Tilak was unveiled In 
London on the 20th March, 1861 by 
the Prime Minister of Ceylon aa.l 
President of Ghana; 

(b) the price at whkb the hOUle •• 
110, Talbot Road, Paddm.ton. when 



Written Answers ~ 19, 1961 Written Answers 

Lokmanya Tilak lived during his stay 
in London in 1919 has been acquired 
by Lokmanaya Tilak Memorial Trust; 
and 

(c) who are the Trustees and what 
other memorials are in their posses, 
sion? 

The Prime MInister and Minister of 
External Mairs (Shri JawabarlaJ 
Nehru): (a) The o~morative 

plaque was unveiled by the Presiden' 
of Ghana and the High CommissioneI 
for India. The Prime Minister of 
Ceylon, who was to unveil the plaque. 
could not be present a's 'She was indis-
posed. 

(b) £ 311,000. 

(c) The trustees are: 

1. H. H. The Maharaja of Mysol'e. 

2. Mr. Fener Brockway, M.P. 

3. Mrs. Judith Hart, M.P. 

•. Shri Jayaprakash Narayan. 

II. Mr. Derrick Silvester. 

6. Mr. Anthony Steel. 

There are no other memorials in the 
possession of the trust. 

Eaployees of the Extemal Affairs 
Ministry Involved in Esplonap 

3549. Shrl L. Aehaw Slncb: Will 
the Prime Minister be pleased to 
.tate: 

(a) how many officials in the Minis-
try of External Mairs were charged 
departmcn.Uy and criminally tOI 

apying on behalf of Foreign Missions 
in India during the last ten years; 

(b) how many of them have been 
dismissed, imprisoned and re-instate':!, 
and 

(c) how many of them are Gazetted 
Officers and how many are non-Gazet-
ted Officers? 

The Prime MlDillter aDd MiDJII&er 01 
Bxtemal Malrs (Shri Jawallarlal 

Nehru): (a) Four officials were 
charged departmentally and one 
official criminally for supplying infor-
mation to membeTs of foreign Missions 
in Delhi during the last 10 years. 

(b) All of them have been dismis-
sed from service. Of these one was 
awarded 10 years imprisonment and 
three are under Preventive Detention. 

(c) Four of the five officials are 
non-Gazetted and one is a Gazefted 
officer. 

Subsidy lor Replantinr Rubber 

3550. Shrl Manlyanradan: Will the 
Minister of Commerce and IndUSU1 
be pleased to state: 

(a) whether the decision of Gov-
ernment for the increase of subsidy 
for replanting rubber has been imple-
mented; 

(b) how many persons have applied 
for subsidy under this scheme; and 

(c) if the scheme has not yet been 
implemented, what are the reasons 
for the same? 

The Deputy Mlnlster of Commeree 
and Industry (Shrl Satlsh Vhan.Clra): 
(a). Yes, Sir. 

(b) 967 during 1960, and 1124, so 
far, during 1961. 

(c) Does not arise. 

Scales of Pay in Babber Board 

.. 3551. Shri Manlyanpdan: Will the 
Minister of Commeree aDd Inda8tr7 
be pleased to state: 

(a) whether any recommendation 
has been received from the Rubber 
Board for the removal of d.i.5parit1el 
between the scales of pay attached to 
certain posts under the Board a114 
those under Government and aemi-
Government Departments havlq 
similar nature of work; 

(b) what are the posta in hi~ 

such disparities exist; and 
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(c) what decision has been taken 
on the recommendation? 

The Deputy Minister 01 COIIUIIeree 
aDd Industry (Shrt Satish Chandra): 
(a) No, Sir. 

(b) Disparities, if any, will be 
known only after proposals are re-
ceived from the Rubber Board and 
examined with reference to the duties 
and responsibilities of the posta con-
cerned and those of comparable poS.1 
in other departments. 

(c) Does not arise. 

Sub-Editors and Announcers in A.I. •• 
Delhi 

~  Shri Elayaperamal: Will the 
Minister of Information and Broad-
casting be pleased to state: 

(a) how many Sub-Editors and 
Announcers are working in various 
Departments of All India Radio, Delhi 
(language-wise); and 

(b) how many of them are tempo-
rary candidates and how many cJt. 
them are permanent? 

'lbe Minister" Informatioll aDd 
BroatIcastinr (Dr. Keskar): (a) and 
(b). A .tatement giving the lanl\1a,e-
wise break-up of Sub-Edit on and 
Announcers in various offices of All 
India Radio, Delhi, is placed on the 
Table of the Sabha. [See Appendix V, 
annexure No. 78.] 

National Small Inllastrl. Corporatioa 

{ 
Shri KriaIma Chandra: 

1553. Shri Saaat Prasad: 

Will the Minister 01 Commerce aD4 
Indastry be pleased to state: 

(a) the number 01 applicant. .he 
applied to the National Small Indua-
tries Corporation for purchase 01 In-
dustrial machinery on hire-purchue 
basis in the year 11160 and who were 
communicated rejeetion of their appU-

cations within a month from the date. 
of receipt of applications in the Cor. 
poration Office; 

(b) the number where such appli-
cants were communicated acceptance 
of their applications within the said 
period mentioned in part (a) above; 

(c) the number where such appli-
cations were kept pending for (i) over 
a month (ii) over two months and 
(iii) over three months; and 

(d) the number of applicants 1960 
who were actually supplied machinery 
within a year of their applications be-
ing accepted and the number which 
were not so supplied? 

The Minister of Indu.'1try (Shrt 
Manubhai Shah): (a) to (c). Out of 
2,532 applications received during 
1960, 1628 applications were disposed 
of. i.e. accepted, rejected or with-
drawn by applicants within one 
month. OUt of the remaining 904, 423 
are pending for over a month, 141 
tor over 2 months and 340 tor over 
3 months. 

(d) Machines have been suppned 
so far to 268 parties, who applied in 
1960. Information regarding the num-
ber ot parties, who have not been 
supplied is not readily available. 

Import LiNlleN 

3554 J Shrt Krishna Chandra: 
.  L Shrl SlUDat Prasad: 

Will the Minister of COIIIJIIeree aau1 
Industry be pleased to state: 

(a) the number ot mnall IndUltz1a.. 
lists whose applicationa for ennt 01 
import licences for the period com-
mencing from April. 1960 were pend-
ing lor dnal orders on the 30th March. 
1961 and the number who were grant-
ed such licence by the said date; and 

(b) the number ot such applicant. 
sa were granted import liC'cncefi wl1h-
in four months from the date ot ..... 
ceipt of the applications accompanied 
with Essentiality Certificates and the 
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number who were not i:ra'nted 
licence within the above period? 

The Deputy Minister of Commeree 
and Industry (Shri Satlsh Chandra): 
(a) and (b). The information is be-
ing collected and will be laid on the 
Table of the House. 

Production of Oloth durlur Thlrd 
Five Year Plan 

355. Shrl p. C. Borooah: Will the 
Minister of Plannlq be plea led to 
state: 

(a) whether in view of the latest 
census results, showing a large in-
crease in population, the cloth pro-
ducti'ln target under the Third Five 
Year Plan has been revised; and 

(b) if so, to what extent it has been 
raised? 

The Deputy Minister of Plaular 
(Shri S. N. Ml!Ibra): (a) and (b). 
The impact of 1961 provisional census 
figures on the Third Five Year Plan 
is under consideration and would be 
taken into account while preparing 
the Report on the Third Five Year 
Plan. 

'One-mack' Looms ill late MUll 

1556. Shrl P. C. Borooah: Will the 
Minister of Commerce and Industry 
\Ie pleased to state: 

(a) whether the Government of India 
have had unrler consideration the pro-
posal to substitute the present flat 
100m jute weaving machines by 'One-
mack' loom a fully automatic and 
Il)or!ernised machine; and 

(h) if so, what is their decision in 
thl' matter? 

Tb(' MinIster of Industry (Shrl 
Manubhal Shah): (a) and (b). GoveI'D-
ment hu',;.'! allowed the import of a 
few 'One· mack" looms for experi-
mental p\lrposes. Results of these 
expnimc'nh will have to be studied 
before deciding to permit installa-
tion ot this type ot looms as a 
meaaure of modernisation. 

ImPOrt of Japanese GoodIt 

355'7. 8hrl P. C. Borooah: Will the 
Minister of Commerce and Industry 
be pleased to state: 

(a) whether import of Japanese 
,oods into India rose considerably 
during 1960; 

(b) if 10, what was the rise per 
cent over the previous years' figures; 
and 

(c) what were the main items 
imported to this country? 

The Deputy Mlnlster ot COIIlIDerce 
and Industry (8hrl Satish Chandra): 
(a) and (b). Japanese imports to 
India rose from Rs. 41.7 crores in 
1959 to Rs. 54.2 crores in 1960, that 
is, by about 30%. 

(c) Our main imports from Japan 
during 1960 were: Iron and Steel 
including alloy steel, Mining, cons-
truction and other industrial machin-
ery, Railway rolling stock, Electrl-
cal machinery and appliances, Yam 
and thread, and Chemicals. 

Exports to FIldand 

1551. 8hrl P. C. Borooah: Will the 
Minister of Commerce and IDd1lStr7 
be pleued to state: 

(a> what was the quantum of 
exports to Finland, if any, during 
1959 and 1960; and 

(b) how is the export trade ot 
India to that country likely to be 
affect by Finland joining the Euro-
pean Free Trade Association? 

The Depoty Minister of Commerce 
and Industry (Shrl Satlsh Chandra): 
(a) India's exports to Finland. 

Value in Rs. 
1959. . . . .. 31,30,000 
1960...... 24,89,000 

(b) The effect of Finland joining 
the European Free Trade Assoeiation 
on India's exports to that country 
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will depend on the terms and condi-
tions of Finland's participation in the 
Association. These are stillDeing 
negotiated between the countries 
concerned. 

Shops In Government Employees' 
Colonies 

~ {Shrl Bahadur Slnrh: 
, Shri Inder J, Malhotra: 

Will the Minister of Works, DOOl-
In, and Supply be pleased to state: 

(a) whether the shops constructed 
..in the market buildings in the new 
Government servants' colonies like 
East Vinay Nagar, North of Medical 
Enclave, Moti Baghs (I. II and South) 
etc. have been allotted to the people; 

(b) what was the gap of time bet-
ween the completion of this construc-
tion and the allotment of these shops; 
and 
(c) the reasons tor allotting the 

8hops after such a lapse of time. 

The Depu.t7 MlDJster 01 Worb, 
!loUIn, and SuPPl1 (Shrl Anll IL 
~ anc a : (a) Some of the shops in 
these markets have been allotted and 
the rest are expected to be allotted 
Abortl" 
(b) Construction of markets at 

East Vinay Nagar (Laltshml Bat 
Nagar). North of Medical Enclave 
(Kidwai Nagar) and Moti Bagh I was 
c:ompleted during September, 1960. 
November. 1959 and March. 1961 
respectively, and the New Delhi 
Municipal Committee took over pos-
.ession of these markets in February. 
1961. April, 1960 and March. 1961 
respectively. Allotment of shops in 
these markets has been taken up by 
the ~ Delhi Municipal Committee 
immediately after these market.! 
were taken over by tht,m. 

The construction of the market in 
Moti Bagh II was completed In 
February. 1961, and arrangements are 
in hand for transfer of this market to 
the Delhi Municipal Corporation. 
which will allot the shops. 

( c) It took (lome time to persuade 
thE' local bodies to accept the temu 

and conditions for the transfer of 
these markets, which, inter aUa. 
stipulate allotment to displaced per-
eons on priOrity basis. 

Retrenchments in the Ministry of 
RehabUitation 

3561, Shrl ArJun Sl.ncb Bhadaurla: 
Will the Minister of RebabUltaUoa 
and Minority Atf.lrs be pleased to 
state: 

(a) how many gezetted oftlcen 
have been retrenched during 1958, 
1959, 1960 and 1961 and whether any 
of them has been absorbed in any 
permanent department; 

(b) if so, in which department; 

(c) what efforts have been made 
tor their absorption; 

(d) whether it is a fact that (1) I 
Managing Officers in 19G8. (Ii) 11 
Assistant Custodians (Judicial side) 
In 1959, (iii) 11 Assistant CustodiaDI 
(Judicial side) in 1980. (iv) S Manq-
lng Officers and 15 Aaaistant CUst0-
dians (Judcial side) In 1981 haft 
been retrenched in the U.P. !'eIiOll: 

(e) how many of these retrenched 
otfteers have completed more than 
3 yeal'll service and how many omc ... 
were eligible for quul-perm&neDC)" 
certificates; 

(f) how many of then have beeD 
issued quasi-permanency certiftcate. 
and the reasons for Dot issuing quui-
permanency certiflcatee to remalnlnl 
oft\cen; 

(g) whether any of them was DOt 
eligible for quasi-permanency certl-
tkltes; and 

(h) if flO, the reasons for aUowinl 
him to continue tor 3 yean? 

'!'he MinIster of BebablUfatiOll IUUI 
MInority Main (Shrl Mehr Cban4 
Khanna): (a) and (b). The informa-
tion is being collected and wll1 be 
laid on the Table of the Sabha. 

(c) The names of all surplus and 
retrenched Gazetted Officers (except 
those who have superannuated and 
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retired from service and those who 
belonged to Regular Services and 
have been reverted to their parent 
offices) have been circulated by the 
Special Cell set up in the Directorate 
General of Employment and Training 
to the Union Public Service Commis-
sion and all (i{)vernment undertak-
ings. The Commission have agreed 
to go through the lists and select 
suitable persons for comparable posts 
notified to them before adverti in~ 

such posts. Similarly the Public 
Undertakings have generally agreed 
to make efforts to absorb these sur-
plus employees. 

(d) Yes. 

(e) to (h), Out of these retrenched 
Officers, 19 had completed more than 
3 years service but only one was eli-
gible for quasi-permanency certifi-
cate and the same was issued to him. 
The remainini officers were not eli-
gible for quasi-permanency certifi-
cates. There is no bar to persons 
eontinuing in a temporary capacity 
for three years or more without beini 
declared quasi-permanent. 

Fertilizer Factory at Kotharudum 

3562 J Shrl T. B. Vlttal Rao: 
.  L Shrl Venkatasubblah: 

Will the Minister of Commerce aud 
Industry be pleased to state: 

(a) whether a private party haa 
since been given a licence for the 
setting up of a Fertilizer Factory at 
Kothagudum; and 

(b) what will be the capacit7 of 
this plant? 

The Depa17 M1Illster of Commeree 
aD' Industry (Sbri Satlsh CbaDc1n): 
(a) and (b). The Government of 
Andhra Pradesh have proposed that 
the licence granted to them for the 
establishment ot KothalUdum Ferti-
lizer factory with an inlltalled capa-
city of 80,000 tons per year in terml 
ot nitrogen may be transferred to • 
private party who is prepared to take 

it over. The proposal is under conJi-
deration. 

Cement for Orissa 

3563. Sbri ChlntamoDl PanJcrahl: 
Will the Minister of Commerce &JUt 
Industry be pleased to state: 

(a) whether any special quota of 
cement was allotted to Orissa OD: 

account of meeting the requirements 
of the fiood affected people of that 
State from September, 1960 to March. 
1961; 

(b) it so, the quantity of speeial 
quota allotted for this purpose; and 

(c) the number of persons who got 
cement from this special quota? 

The Minister of Industry (Shri 
Manubhai Shah): (a) to (c). Yes, Sir. 
An ad hoc allotment of 6000 metric 
tonnes of cement was made to 
Orissa State for meeting their addi-
tional requirements in ftoOO affected 
areas from September 1960 to March, 
1961. As the detailed distribution of 
cement among various categories of 
consumers is done by each State 
Government, the number of persona 
who actually got cement out of thi. 
allotment is not known to the Central 
Government. 

Report on BaIl Fort Explosion 

3564 {Sbrl Taramaul: 
• Sbrl DbarmaI1qam: 

Will the Minister of Works, Rous-
In&' aDd Supply be pleased to state: 

(a) whether Magistrate's Report OD 
Bali Fort explosion of March, 1911 
has been received; and 

(b) if so, whether the report will 
be laid on the Table? 

The Mlo.lster of Works, RoaslDc 
and Supply (Shri ADll K. Cbauda): 
(a) Yes. 

(b) Copies of the report have 
been supplied to the Library of the 
Parliament. 
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Eeonomio MIllIon to Italy 

3565. Shri P. C. Borooah: Will the 
Minister of Commerce and 1D.dutr)' 
be pleased to state: 

(a) whether an economic mlsalon Ja 
proposed to be sent to Italy; 

(b) if so, what is the main purpose 
of the proposed visit; and 

(c) what will be the composition of 
the Mission? 

The Deputy Minister of Commerce 
and Industry (8hri SaUsh Chandra): 
(a) At the invitation of the Italian 
Government, a delegation is leaving 
for Italy shortly; 

(b) The delegation will explore 
possibilities of developing technical 
collaboration and trade with Italy. 

(c) The composition of the Mission 
will be:-

(1) Shri Nityanand Kanungo, 
Minister of Commerce. 
(Leader) 

(2) Shri R. V. Raman, Joint 
Secretary, Ministry of Com-
merce and Industry. 

(3) Shri N. R. Reddy, Deputy 
Secretary, Minlst17 of Com-
merce and Industry. 

(4) Shrl M. A. Chidambaram, 
Industrialist, Madras. 

(5) Shrl N. B. Amin, Jyoti Ltd. 
Baroda. 

(6) Shri Sitaram Pandit, Director, 
Western India Tanneries, 
Bombay. 

(7) Shri G. R. Damodaran, P.S.G. 
Institute of TechnololY. 
Colmbatore, Madras. 
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Roads In N.E.F.A. 

3569. Shri D. Brlnc: Will the Prime 
Mlnlster be pleased to state: 

(a) the total mileage of all-weather 
and fair-weather roads in the North 
East Frontier Agency, so far construct.. 
ed St', :.rately; 

(b) what is the approximate mileage 
of such roads proposed to be con-
structed during the next Five Year 
Plan, connectlni all the Divisional 
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Headquarters and the other Adminis-
trative Centres, inter se and with the 
plain areas; and 

(c) how many miles of exisLinr 
roads have been so far constructed 
and will be undertaken for construc-
tion in the current year and the next 
Five Year Plan by the Army Engi-
neers? 

The PrIme Mlnl$ter ancl M.tidtter 01 
~rnal Affairs (Sbrl nwaJwotal 

Nehru): (8) to (c>. A s1atement is 
placed on the Table of the House. 

STATEMENT 
1. Existing Roads 

(a) All-weather 

(b) Fair-weather 

. Nil 

747 mile. 

(c) Bight-feet wide mule path, 
with jeepable gradients 398 mile. 

(4) Porter tnlcks connectinl 
Administrative Centra ~  mile. 

2. Roads proposed to be ~ed 
during the Third Five Yetlr .Pl4n. 

(a) Falrweatherroad, 

(b) Jeepable mule paths 

(c) Porter trades to connect 

419 mile. 

JS3 mile. 

Administrative Centre. S21 mile. 

3. Roada constructed and proposed to 
be constntcted bit the Armll 
Engineers. 

(a) 98 miles of Fair-weather roacU 
have been constructed by the Army 
Engineers in NEF A. 

(b) The CkneI"1l1 Reserve Engineer 
Force have taken over another 250 
miles approximately of Fair-weather 
roads leading from the Assam plains 
to the interior oC N.E.F.A. for conver-
sion into all-weather roads 

ExClelll A.rea In Puajab 

35'70 .r 8hrl IDder J. Malhotra: 
. L Sbrl Baba4ur SlDl'b: 

Will the Minister of BehaIttlItatiOD 
aDd MInority Main be pleased to 
state: 

(a) whether it is a a~ that t'xcesll 
area with the rural land allotteea is 
being sold to them at RI. 650 per 

standard acre for the fir.>t 2 acres and 
above at Rs. 900 per standard acre in 
the Punjab State; 

(b) whether this cost is adjustable 
against verified claims; 

(c) if not, the reasons therefor; and 

(d) whether it is also a fact that 
Government compensation rate per 
standard acre was Rs. 450 per acre and 
the reasons for difference In compen-
sation and sale rate? 

The MlDlster of BehabW&atlon aDd 
Mlnorlt7 Afraln (Shri Mebr Cbu4 
Khanna): (a) The allottes are per-
mitted to purchase the execs. land in 
their occupation at the followin, 
rates:-

Bxcetl land obtained 
on account of mls-
.tatement on the 
part of the allot-
tee •. 

(i) @ Rs. 67S per 
standard acre for 
the fint 2 stan-
dardaere •• 

(if) @ RI. 900/-p-el 
standard acre for 
the rem.lnln. 
area. 

BXCClsiand obtained r (: s. 450/-per 
on account of mis- atandard acre for 
take on the pa tbe fi . 10 .tan-
the Department. dard acret. 

eil') @ R.. 'U 

Blandard acre tor 
the remalDlna 
IIrell 

(b) Yes. 

(c) Does not arise. 

(d) Yes. The displi'lced persona 
holding land in e :~  Rre not, as a 
matter of right. en titled to Ih trans-
fer. It is a com:("5':il>n given to fht'm. 
In fact Governm"llf ',I'-fluld l.ave been, 
specially in th.: rase of thr)se who hlld 
obtained (,"(,('IIS r.:lot.nwnts through 
mla-lItllu,ments. perle<:lly justif\('d in 
evicting the allo ~ (;oll(.'f:rned from 
the exc.:ess area in fhr,j; p;,,·;.o(;!;!on. 
The aJ1o'ff'<'3 hav(! b,i,,"n J*,rnuUf:"d to 
purchase Lhe excess Brea (only lUI a 

llpecial concession and it L, n(\t obliga-
tory fOr them to purc-/w;e IL The price 
chareed is even now oolow the market. 
value of almilar land in Punjab. 
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S.C, aDd S.T. Employees In RehabW-
tattoo Mbdstry 

3571. Shrl. B. K. Gaikwad: Will the 
Minister of RehablIltation and MlDo-
rlty Affairs be pleased to state: 

(a) the number of Class I. Class II 
and Class III Gi>vernment servants in 
Rehabilitation Ministry at present; 

(b) the number of Scheduled Castes 
among them; and 

(c) whether the percentage of Sche-
duled Castes and Scheduled Tribes in 
the offices will be maintained when 
retrenchment takes place? 

The Minister of Rehabilitation and 
Minority A «airs (Shri MeJar Chand 
Khanna): (a) and (b). The informa-
tion is being collected and will be 
laid on the Table of the Sabha. 

(c) Yes, as per instructions of the 
Ministry of Home Affairs. 

12.03 hrs. 

PAPERS LAID ON THE TABLE 

RULES UNDER THE DIsPLACED PzRSONS 
(COMPENSATION AND REHABILITATION) 
ACT 

The Deputy Minister of RebablUta-
tion (Shrl p. S, Naskar): I beg to lay 
on the Table a copy each of the fol-
lowing rules under sub-section (3) of 
Section 40 of the Displaced Persona 
(Compensation and Rehabilitation) 
Act, 1954: 

(1) The Displaced Person (C4lm-
pensatiOn and Rehabilitation) 
Fourth Amendment Rules, 
1961 published in Notification 
No. G.S.R. 460 dated the 1st 
April, 1961. 

(ii) The Displaced Persons (Com-
pensation and Rehabilitation) 
Fifth Amendment Rules. 1961 
published in Not.iftcation No. 

and Resolutiona 
G.S.R. 492 dated the 8th April 
1961. • 

[Placed in Library. See No. 
LT-2859/61] . 

REPORT OF STUDY TEAM ON CO-OPERA-
TIVE TRAINING 

The Depldy Minister of Communlq 
Development and Co-operation (Shrl 
B. S. Murthy): I beg to lay on the 
Table a copy of Report of the Study 
Team on Co-operative Training 
(Volumes I and II). 

[PLared in Library. See Uo. LT-
2860/61] . 

MESSAGE FROM THE PRESIDENT 

Mr. Speaker: I have to inform the 
House that I have received the follow-
ing Message da~d the 18th April,. 
1961, from the President: 

"WHEREAS after the Dowry 
Prohibition Bill, 1959, has been 
passed by the Lok Sabha and 
transmitted to the Rajya Sabha 
the Rajya Sabha and the Lok 
Sabha have finally disagreed as to 
the amendments to be made in the 
said Bill; 

NOW, THEREFORE, in exercise 
of the powers conferred by clause 
(1) of article 108 of the Constitu-
tion, I, Rajendra Prasad., hereby 
notify my intention to summon 
the Raj"a Sabha and Lok Sabha 
to meet in a joint sitting for the 
purpose of deliberating and vot-
ing on that Bill" 

The dates will be fixed. 

COMMITrEE ON PRIVATE 
MEMBERS' BILLS AND 

RESOLUTIONS 

EIGHTY-THIRD REPoRT 

Sardar Bakam Slnrh (Bhatinda): I 
beg to present the Eighty-third Re-
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port of the Committee on Private 
Members' Bills and Resolutions. 

12.05 hrs. 

DEMANDS FOR GRANTS·--contd. 

MINISTRY OF FINANCE-Contd. 

Mr. Speaker: The House will now 
proceed with the further discussion 
and voting of demands for grants un-
der the control of the Ministry of 
Finance. Hon. Members must note 
that at 5 o'clock the guillotine will be 
applied and all the remaining de-
mands will be put to the vote of the 
House. 

Now, a number of hon. Members 
want to speak. This is the last de-
mand so far as the demands for grants 
are concerned. Therefore, I request 
hon. Members to eonfine their speeches 
to 10 minutes it possible and never 
exceed 15 minutes. Ch. Ranbir Singh 
may continue his speech. 
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-Moved with the recommendation of the PreGdent. 
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The Minister of Labour and Employ_ 
ment aad PIa.nUq (Shri Nuda): It 
was hardly necessary tor me to inter-
vene in this discussion because I am 
sure, my colleague, the Finance Min-
ister, in his reply would have dealt 
with all those issues and questionl 
which have arisen in relation to 
planning. But a call was made on 
me specifically to elucidate lOme 
poin ts. I would, therefore, take up 
briefly 8 few matters which appear to 
me to be of luge significance tor the 
economic development of the country. 

It is always a very ~at pleasure 
to listen to the stimulating speechel 
of my hon. friend, Shri Asoka Mehta. 
In what he said yesterday there is 
("ommon ground between us practi-
eally all the way and those thought. 
and ft"elings to which he gave expres-
sion yesterday are shared by us, 
although I may not have the advant-
age of clothing them in the gorgeoul 
and sparkling words which are at hill 
beck and call. The ideas, however, U 
I said, are part of the accepted appro-
ach and, therefore, there is not very 
much to disagree with. That, how-
('ver, does not detract from the im-
portance of thines which have been 
stall"d, and they need to be uttered 
and reitera~ from I thousand plat-
forms. He is cntnied to lay that it 
is, the responsibility of the Govem-
ment, to make proposals tor the pur-
pos!' of implementing these ideas and 
giving shape to them. ~ the limita-
tions of thill occasion would not 
("nable me to take up all those 
matters, I can only give a very brief 
indication with regard to IOml' of the 
major issues. 

The distinction between the Third 
Plan and its predeceuors. namely, the 
Second and First Plans, is not ,oin, 
to be so much in relpeet of nrw Ideal, 
though there til ,oin, to ~ n t hi~ 

of that also. The distinctivl' feature 
of the Third Plan ia Ita Itronl lItreu 
on implementation. We are havtng 
relatively larrer tarlets and they have 
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to be realised in proper sequences and 
proper time. For that, the adminis-
tration has to be geared in somewhat 
diff.erent way. There are also the 
social objectives towards which we 
have to make progress. For that pur-
pose, what we in the Government do 
is not enough; it is going to be equally 
important, perhaps more important, 
that much social action is generated. 
I would bring to the notice of the 
House that the thing which is upper-
most in our mind as the special charac-
ter of the Third Five Year Plan is its 
fuller and bettr'r implementation. 

The hon. Member reminded us that 
by ushering the Third Plan what _ 
are undertaking is a tremendous task. 
We fully Tealise that. H(.' also spoke 
of some qualititative charges which 
have to occur before we can assure 
ourselves that these tasks are going 
to be achieved. In a democratic set-
up, in democratic conditions, I cannot 
visualize a very abrupt change of any 
kind. Any chan~ of • qualitative 
character, is the culmination of a pro-
cess ~ intense activity which has 
been proceeding f:lr a long peTiod. 

We talk of the "take-ofT" stage, for 
example. The take-orr stage is 81 
certainly marked by a high qualita-
tive difference. But as I understand 
the speech of the hon. Member, his 
idea was not of the qualitative change 
after the take-orr but previous to that. 
His stress was on the kind of things 
that have to be done betore in order 
to be able to aehleve these big and 
worthwhile objectivel. 

I have two aSJX'Cts 11 m;no of that 
kind of change. One is at the techno-
logical level. That change has been 
initiated in a considerable way in the 
Second Plan. and it is being reftected 
in the highly complex new jobs that 
are being taken up and also in the 
"ery rapid multiplication or increue 
of . cadres 01 trained personnel of 
various kinds. Possibly, that aspect 
may have been there in his mind, but 
h'!, attention was directed more to 
another aspect. and that il the Ita. 

and mainitude of the effort involved 
in several ways, considertng the luge 
steppini up of targets. For example, 
the rate of domestioe saving.<; has to 
be increased from 8 per cent to 11 per 
cent. These are things said in a few 
words but behind the achievement of 
botih the taI'gets and the rate of gaV-
ing have to be effort and application 
of an ordr whicn possibly has not 
been witnessed so faT. 

To really bring this about, to achie ~ 

this certain conditions have to be ful-
filled. One of them, as emphasised 
very strongly by the hon. Member, 
il that there has to be a psychological 
transformation. That was the quali-
tative aspect which he had very much 
in mind. Of course, a counterpart has 
to be in the institutional framework 
of the country. That is occuTring. 
That change is typi'fied in the Pancha-
yati Raj, for example. and OUr ideas 
of co-operative organ isation develop-
ing largely in the country !;o that it 
becomes a dominant type. A few 
co-operatives may mean vert little, 
but if 30 or 40 per cent of economic 
activity in any direction is covered 
by co-operatives, it becomes a qualita-
tive change. 

On the psychological side the idea 
is that there has to be a radical 
change ill outlook everywhere. What 
we are aiming at is that. That change 
has to affect and permeate large 
masses of the people of the countrt 
apart from those at other levels. 
Without involving in an Intimate way 
very large numbers of people in the 
country in the Plan tasks, certainly it 
is not going to be possible to achieve 
those results. 

The point of the hon. Member wu 
that if we have to secure the allegi-
ance of the people for the Plan in that 
way, we have to do certain thinp and 
steps have to be taken in, what be 
calls, the egalitarian direction. I 
agree with him. We all agree with 
him. tI is not that nothing has heeD 
done 10 tar. We have moved in that 
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direction. But more has to be done, 
of COUri'e. The distinction that is 
made, namely the distinction betW'een 
the ideological and the functional 
aspect, is not always appreciated 
What is the ideological aspect when 
We speak of this distinction? If we 
aim at bringing about some kind of a 
change and venture into certain acti-
vities and if the rMult is that in the 
couree of it there is a loss of economic 
adTantage, that is, if we retard eco-
nomic development for the sake of 
some ideas about social change, equa-
lity, etc., we are making a sacrifice 
of economic gain for ideological ends. 

The point now is that we can do 
very much more in the direction of 
locial and eConemic equality without 
making that .acriftce. It is always 
assumed-it is easily assumed when-
ever any proposals are brought for-
ward-that this may mean some good, 
in the social sense but ~ cannot 
afford it now. We must now concen-
trate OUT attention on economic 
advanc€. Later on thl" other things 
can be done. It is not possible to 
look forward to a day when "-'e have 
been developing on capitalistic lines, 
and then we say that we have done 
enough of that and from tomorrow we 
will become a socialist society. That 
is not possible. There has to be a 
continuous transition to that order. 
So, there is agreement on that point, 
namely, that although the risks haTe 
always to be borne in mind and 
although we should not do any thin, 
which will retard economic develop-
ment, but there is still a great deal 
which can be done in the direction 
of providing moral and material 
incentives to the large mass of the 
people and win their support tor the 
Plan more wboleheartec!l,. so that it 
will also be a factor in apeedin, up 
economic progress. 

What are we doing about it? In the 
context of the ciTcumstances in which 
we are placed We have not to spread 
out our effort too much. We have to 
direct our attcntion to a few signi-
ficant points and our emphasis bu to 

be not on lome kind of a notional 
equality but on equality of opportu-
nity. That is one thing. 

Another thin" which is more im-
portant in the human lense, is to 
bring about the realisation of a 
national minimum. -Let all those peo-
ple who suffer hardships and priva-
tions and who do not have a minimum 
provision for health, education, em-
ployment, housing, food etc., be pro-
vided with these tbings on some mini-
mum scale that is, the national mini-
mum. Of coune, there are other 
things around it, that is, our ,reat 
stress on trying to look after the wea-
ker section. of the community. This 
stress has to be evident more and mON 
in community development in the 
rural areas. Another way Of helpinl 
these people and achieving that 
national minimum is to regulate the 
pattern of production. To the extent 
it is feasible and possible the effort 
has to b.e that the pattern ot produc_ 
tion is such that the essential goods 
needed by the common man are made 
available in sufficient quantities and 
the production of luxury and semi-
luxury articles i. "restrained. That!. 
the practical way of tryinl to secure 
these ends. In the Plans that We are 
now formulating we have that irl view, 
namely. equality of opportunity and 
approach towards that minimum in 
somf.> such way. 

There has to be in the first place 
consideration for employment oppor-
tunity being extended as much as 
possible. We can assure the national 
minimum far sustaining life, through 
cmployment alone and not through 
doles. But tl)at is one thlnl. ThrouCh 
Jargoe programmes for rural worken 
designed for utilization ot manpower 
we want to move in that direction. 
There has to be diffusion of educa-
tiontal facilities generally, but speet-
ally those children, any young boy or 
girl among the poorer section" ot the 
community who has got pouibflity anti 
promise. should be helped to go up to 
the highest rung ot the ladder by 
schoJanhipa and in other waya. 
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In the matter of health something 
has been done. We think that in the 
cours.e Of the Third Five-Year Plan 
one very important thing, namely, 
drinking water facilities. should be 
made universal. No place should re-
main without any such facilities. 
These are small and simple things 
but together their effect is cumulative 
and far reaching. 

This, Sir, is not a doctrinaire ap-
proach, and if for the purpose of 
gdting the.ie results, some people, 
those who have got the capacity, the 
richer sections, have to make more 
sacrifices, it they have to be called 
upon to give more, then there should 
not be any feeling at all that too 
much sacrifice is being exacted. It 
is not tor doctrinaire purposes, but 
for human, social ends, and if they 
and all C1f us IIftre tor peace and 
IItability and progress, these thing5 
have to be dOnt', and I think we 
have all to be prepared for that. This 
was 0l1l' thing on the general plane, 
in the matter Of our approach. and I 
thought we might share our attitude 
with the House. 

The hon. Member took up the Ques-
tion ot population and dt'alt with it, 
at considerable length. We have been 
cognizant of the fact that population 
rising at such a fast rate is a menace. 
It is not the census enumeration 
which awakened us to that fact. We 
had, even before that, come to know 
that the population was increasing at 
a rate which was much more than 
we had thought of when we started 
the Second Five Year Plan. It was 
408 million. That was our idea then, 
but We had a calculation made, a 
projection, which brouiht us to 431 
milliOn already. We knew that. The 
census disclosed that the actual figure 
was slightly higher, at 438 million, 
about 7 million higher. There is no 
question of complacency about it at 
all. These art' startling l re~  Thl' 
question is: how are we going to deal 
with this phenomenon? There are 
'.0 tninJr£ One i~  .... hat kind of 
actiOn are we ~ontem latm  in order 

that this tide is Itemmed? Secondly, 
in relation to the Third Plan what 
are our proposals, arisini out ot this 
increase in population? 

Regardin, action, it is not very 
correct, not quite true, to say that 
there is any easy assumption on our 
side regarding the decline in birth 
rate. For the purpose of the Third 
Plan, practically nO such decrease is 
assumed. For the period later, of 
coutse, it is done. And that is not 
to come automatically. It is under-
stood that in order to bring that 
about, family planning will have to 
be pursued in a way somewhat better 
than so far, on a much more com-
prehensive scale. Intensive education 
and various things have to be done 
about it, apart from creating a gene-
ra] climate in favour of understand-
ing at the problem in the minds of 
the people. That certainly will be 
done. The outmost effort wi I] be 
made tal' that purpose. 

As tor the implications of it, the 
question is being asked again and 
again: are you going to revise the 
targets of the Plan because of this 
increase in population? Even in the 
Draft Outline of the Third Plan-I 
have got the figures here--the targets 
were fixed knowing the fact of the 
higher populatiOn as it was already 
confronting us, with a view to meet 
the needs of this large increase in 
population. I do not want to load 
the House with figures. I have got 
the figures of the per capita produc-
tion at foodgrains, oilseeds, cloth and 
other articles in common use, and 
there is a very considerable step up. 
I do not think we need have any 
apprehension on that score. as long as 
these targets are actually implement-
ed and realised. That is the more 
important thing. rather than anY re-
vision of the figures. 

A much bigger problem which 
E"TT\erges from the increase in popula-
tion which had already been visualis-
ed to a large extent, is the employ-
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ment side of it. That is, We had 
thought Of 15 million new entrants to 
be provided for, anc! actually, the 
Plan, as set out in the draft outline, 
met about 14 million, and then we 
gave a kind of assurance that some-
thing more would be done through 
special programmes to deal with the 
residue of one million. Now, if you 
take the direct proportion in respect 
of the census figures, it will be 15: 3 
million, but actually it will depend 
uPon a closer examination and com-
putation on the basis of age composi-
tion. This increase in population is 
not uniform in all the States, and it 
adds to the difficulty of thp problem. 
In some States, the rise in population 
is of a far bigger order than in othe!'ll. 
It is 34' 30 in As.sam, for example, 
alH! 3:!' 94 in West Bengal, as against 
9' 73 in some other State. Therefore, 
in those States where this increase 
in population is of that order, the 
problem becomes very much accentu-
ated, and therefore, our answer to 
that is that that the-;;e programmes 
which We are thinking of for addi-
tional employment will be channelled 
more in those places. That will be 
our way of trying to help the States 
which are saddled with a larger 
population, to plan more, organise 
better those programmes for glvmg 
additional employment. This will 
have to be done certainly. The pro-
blem is not of a general kind, it 1'1111 
have to be considered at the local 
level. Places of higher intensity of 
populatioft and unemployment will 
have to be identified and a~lon 
directed towards them. 

About employment, there were 
some more ideas which the bon. 
Member put out to assist w in im-
proving the prospect at widening em-
ployment opportunities. He mention-
ed labour intensity versus capital in-
tensity. I agree with him. My ex-
perience in the Irrigation and Power 
Ministry, tor eDmple, leads me to 
this conclusion that in several cues 
in projects machinery is being asked 
for which may do the job a littJ'! 

more quickly, but it may not in res-
pect of the real economic return, 
may make anY very big diflerence. 
Now we have made up our mincH 
that one way in wbich we want te 
improve the employment potential il 
to watch all these projects from that 
angle, namely whether the labour 
intenSity and mechanisation aspects 
have been properly looked into in the 
formulation ot those schemes. 

Then there is the other thiDl, a 
trend, a kind of orientation, in favour 
of capital intensive equipment. Our 
engineers get their training outside. 
There to save a little labour by 
neCt'ssary capital intensively is a erea' 
achievement elsewhere, but here it il 
the reverse. Our engineers and tech· 
nical personnel have not been orient. 
I'd in the proper way. This is some-
thing which has certainly to be done 
more. A great deal of engineering 
talent has to be applied to the smaller 
things SO that we can save capital 
and employ more labour. We have 
been considering these things. 

The hall. Member has spoken also, 
on another aspect, namely maximis-
ing employment and ill'nInes 81 
against maximlsmg surpluses. We 
want, of course, surpluseos, but we 
have had that other approach in our 
common productiOn programmes, 
helping the cottage industries and 
other small-scale industries, i.e., co-
existence of techniqUe!! at varying 
levels. 

J recal! a great deal of criticism in 
lome of the newspapers that we are 
wasting our rt>:'lOurces by giving lub-
sidies to ambar charkha and village 
industries. They fOrget that these 
resources go to provide jUit the tood 
and the minimum ot wbsistence to 
a large number of people. If we 
want to save that, it should come 
from economies in the expendJture 
and consumption ot those with hither 
standards of living. Therefore, to 
talk of lIubsidies all 1O .... lnR of 
which we should be ashamed i. 
wrong. Wf.' lIubsidise whom? W. 
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subsidise our people, eive them better 
tools, and the minimum requirements 
of living. Therefore, while we im-
proVe the techniques and dO every-
thing that is possible, the idea ot. 
minimising employment is there. We 
have that fully in mind. 

13 hrs. 

On .. aspect which the hon. Member 
urged with force was obsolete mechi-
nery coming. from abroad. Some 
private industrialist try to get recon-
ditioned machinery from outside, if 
they find it to their advantage. To 
talk that as a big point is not correct. 
In our basic industries like steel, 
power etc. We cannot afford it. The 
loss of eftlciency even to the extent 
of 5 per cent on any offset any gain 
in capital investment even to the 
extent of 30 per cent of the cost. 
Possibly for years there may be 1051 
in efficiency. 

Coming to full utilisation the hon. 
Member made that a point and it is 
certainly an important point. It has 
not escaped our notice. The targetll 
for various commodities and articles 
under the licensing arrangemen\s are 
being based not On single shift, but 
on two-shifts. My information is that 
over a period of time two-shifts and 
three-shifts are increasing very much. 
Some at the idle capacity which arises 
out of non-availability of materials 
is a common problem which we are 
trying to meet. 

He next drew our attention to the 
varying range of profits. Its signifi-
cance is not possibly as much as the 
hon. Member believes. Varying pro-
fits are implicit in the whole arrange-
ment Of a competitive economy. Con-
ditions under which undertakings 
1P'0w up dift'er, older machines, newer 
machines, management differences etc. 
The real point is that si5metimes the 
mismanagement goes to an extent th., 
it threatens employment and it be-
comes a national issue. The Indus-
tries (Development and Regulation) 

Act gives adequate powers to Govern-
ment and they are also being exer-
cised to an extent. Of course, it is 
not possible to look into every case. 
But where a thing assumes higb 
dimensions, the powers are there and 
action is taken under them. 

The question of exports was men-
tioned. There is a keen awareness 
about this and the targets we have 
put in the Draft Outline about export 
earn ings will possibly have to be 
revised in an upward direction. We 
have to do more to make the coun-
try quality-conscious and cost-consci-
ous, so that our exports may move 
up on a larger scale. 

One more point and I shall con-
clude. My hon. friend Shri Mathur 
is castigating us on one particular 
issue every time there is an occasion. 
His critici,m is about regional dis-
parities and he has been asking: 
what are you doing'! You say that 
this matter is still under study. I 
never said that this study would end 
soon. It would be under study at 
the end of the Third Five Year Plan 
also. It is a continuous matter. HoW' 
can I make any promise'! Nobody can 
say that at the end of the Third Five 
Year Plan all these regional dispari-
ties will disappear. The studles are 
continuous and the results are incor-
porated in the allocations made and 
in the design of the lan~ for the 
various States this has b"en taken 
into consideration. Every State which 
was backward before has been help-
ed in various ways e.g., in the per 
capita size of the Plan. In the case 
of Rajasthan and other States which 
were backward it has been relatively 
much more. 

An Bon Member: What is the per_ 
centace! 

Shrl Nanda: I have got the per-
centges. I thought I should not 
trend on the time of the Han. Mem-
bers. I shall circulate the percent-
ages-there is a set of percentags 
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here. If you want just one figure I 
shall give it. 

The all-India increase in per capit(l 
plan is 78' 4 per cent, while in the 
case of Rajasthan it is 114' 2 per cent. 

An lion. Member: What about 
Gujerat? 

Sbrj Nanda: Then every other State 
will ask for it. 

In regard to power, the all-India 
increase per capita is 120 per cent; 
in the case of Rajasthan it is 170 per 
cent. 

Shri Barish Chandra Mathur (Pali): 
Either I have not been able to make 
myself clear to the hon. Minister, or 
he is not wanting to understand me. 

Shri Nanda: I always want to 
understand him. If there is any error 
on my part I shall rectify it. 

Shri Barish Chandra Mathur: We 
had a discussion with him. Then we 
haVe sent a letter to the Planning 
Commission eliciting certain informa-
tion. It is only partial information 
when he says that the increase has 
been comparatively more. We have 
given him other facts. Take the total 
picture, the overall picture and see 
what has been done in the public 
sector, what has been done in the 
private sector and what result emer-
ges. You say that our increase has 
been 170 per cent against the all-
India increase of 120 per cent. But 
what was the position before. It was 
aero. Zero multiplied by zero remains 
zero; while one multiplied by five 
remains 5. 

In regard to his second point, the 
only question I raised was whether 
the gap has widened or not, and whe-
ther the gap is not going to be still 
wider as a result tJf the Third Five 
Year Plan. This was a simple ques-
tion I asked. 

8hri Nuda: Sir, I shall conclude 
by saying that this is a simple matter, 

but it is being unnecessarily compli-
cated. 

When we say that the per capita 
plan is so much more it means that 
there is no widening of di ar~tie  

It is a matter of narrowjng of dis-
par;ties. Although the total picture 
may be there it iiO made up of several 
composite parL', elements and ingre-
dients. I brought in the question of 
power, because the hon. Member laid 
great stress on it. He said there i. 
no power policy and that We are 
giving much more to large industrie. 
at cheaper rates. It is not so. I do 
not think on any considerable scale 
it was done. There was some kin'd of 
a feeling in some States to promote 
some industries and give them favour-
able t":'rn,; I'di' the power tariff. But 
it has not gone ahead, and it has not 
been done on any magnitude. On the 
other hand small-scale industries, es-
pecially agriculture, are being given 
preferential consideration. Since 
there cannot be a discussion on power 
and Rajasthan now, I can only give 
a brief view of the whole situation. 

Sir. that is alI that I have to say. 

Shri MahaD'ty (Dhenkanal): Before 
go to other important observation. 

on some of the specific matters relat-
ing to the Finance Ministry, I would 
like to make a reference to the radi-
cal l'h~n e and psychological urges 
about which the Minister of PJannln, 
has made a reference today. 

The people in the country are ,lven 
an egalitarian direction under the 
Plan. I do not suggest that during the 
last two Plans steps have not been 
taken to remove the inequalities bet-
ween man and man, between region' 
and regions, and between States and 
States. But there may be a difference 
of opinion about the pace of the re-
moval of that d,;ip.lrity betwl'en man 
Bnd man, between States and Statel 
and between one sector and the other 
sector. Therefore, while I am at one 
with the hon. Minister that stept are 
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being taken towards the removal of 
the disparity and the march of the 
State towards an egalitarian direction, 
I only venture to suggest that there 
are ~ome built-in inequalities in the 
State and in the administration, which 
is realy anathema to all the egalita-
rian concepts we have. 

I submit that the convenanted privy 
purses, which form a part of our 
Constitution, are nothing but a built-
Ll inequality. I concede it was part 
of the convenant and part of the 
agreement. We do not suggest that 
they should not be implemented or 
that the privy purses should be 
stopped. But when you ask the com-
mon man to bear the burden and 
make sacrifices, when you are going 
un levying excise duties on a hundred 
and one articles of daily necessity 
and a..;king the common man to bear 
th~' sacrifice with good cheer, I say 
it is politically wrong, fiscally inde-
fensible and, perhaps, morally un-
desirable thai these privy purses 
should go tax_free. Therefore, I take 
this opportunity of submitting before 
Government that they should consider 
whethe<r these privy purses should 
go tax_free. I understand that these 
Indian Rulers, a~ ddi.nt'd in article 366 
of the Constitution. arl' paying some 
kind or Expenditure Tax; but the fact 
!'emains that this vast chunk of un-
earned income-tax fret'. Therefore. I 
would beg of the Finance Minister. 
when he comes before the House to 
justify the various direct and indirect 
taxes that he has proposed, that he 
may also consider whether these 
privy purses should not be taxed. 
(Intermption). A friend here tells me 
that it will be against the agreements 
that we have entered into I have al-
ready spoken about that.' Since the 
agreement that We entered into in 
1948. the Government and the people 
havl' entered into a bigger contract 
with destiny to bring about a socialist 
state in the country. And I consider 
that if on(> set of agreements o rend~ 

against another fundamental thin( 

that we have fixed tor our destiny 
then those contracts and agreements 
must be amended, and have to be 
amended. After all, we know that in 
history various treaties have been 
treated as mere scraps of paper. There_ 
fore, I do not attach any sanctity to 
any agreement when the time and 
context have changed. 

Now I should like to come to 
another aspect which is almost a 
hardy annual when the Demands of 
the Finance Ministry come up before 
the House. It relates to lnc::;me-tax 
arrears and Income-tax evasion. Like 
the Brahma of the Upanishads one 
does not know what is really the 
extent of the Income-tax evasion. 
Prof. Kaldor says that it is Rs. 200 
crores Government concedes it is 
Rs. 30 crores. I think bhe real figure 
should be in-betw('('n the two. Rs. 200 
(TOn'S may be highly ('xaggl'ratl'd; 
Rs. 30 crores may be highly conser-
vative 'fh€.refore, the fact . remains 
that a vast sum which should have 
(lecl'upd as Income-tax is being evad-
ed. 

I have gone tllrough the reports of 
th(' Finance Ministry. I have not 
been able to find what steps Govern-
ment have taken since these dramatic 
disclosures were made by Prof. Kal-
dar and Government conceded that 
the Income-tax evasion is of a sub-
stantial order. The time at my dis-
posal being very short I would not 
further dilate On it, but I hope the 
Finance Minister will throw some 
lIJolht on this aspect which has been 
troubling us. 

Coming to Income-tax arrears there 
also the situation is very di tr~ in  
Annually, the average demand of In-
come-tax in this country is of the 
order of Rs. 240 crores. On 31st March 
1959. the total Income-tax arrean 
were of the order of Rs 143: 8 crores 
That means, If the averale annual 
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demand of Income-tax is of the order 
of Rs. 240 crores and if Rs. 143' 8 
crores stands as arrears, then a pro-
cess of simple arithmetic will show 
that 65 per cent of the total effictive 
demand goes in arrears. I do concede 
that the rule of law that we are hav-
ing in this country affords various op-
portunities to the tax-payers to move 
courts by petitions, etc. and to get in-
juctions to avoid payment. But the 
fact remains that 65 per cent of your 
effective demands goes in arrears. I 
do hold and maintain that if the In-
come-tax administration is more 
lItreamlined, if the law is changed or 
suitably amended if all this Income-
~a  which is legitimately due is reaJis-
t'd p!'rhaps the Finance Minister will 
be'spared the bitter duty of imposing 
excise duty on a hundred and one 
kinds of articles of daily necessity. 

Apart from these Income-tax arrears, 
there is also anothcl' aspect which is 
known as the effective and non-
effective demands of Income-tax. 
Again, the dividing line between effec-
tive demands and non-effective de-
mands is highly illusory. We are told 
that somt' demands are effective only 
when they are realisable. But there 
arC' in ta~ce  and the Finance Minis-
ter must be knowing thesC' better than 
I do where huge amounts of Income· 
tax ~re being written off, because the 
assessees have no visible assets left 01' 
hav(' left the country without clearing 
{Iff th!'ir Income-tax. Therefore, on 
the one hand we flnd that the demands 
1lre non-effective and vast sums of 
Income-tax dues are written off, and 
on the other, large sums of Income-
tax lie in arrears. And, of course, 
over and above that, there is the 
evasion. 

I remember some time a,o the 
Finance Minister saying that annually 
the pattern is that 75 per cent of the 
effective demand is realised and the 
remaining 25 per cent spills over to 
the next year. I will take this occa-
'!lion to ask him to tell us as to why 
only 75 per cent is realised and why 

not cent per cent. If the Income-tax 
law or procedure stands in our way, 
certainly we have to see that these 
laws and procedures are suitably 
amended. Under the existing proce-
dure we should not give a tax holiday 
to those who are not in a mood to pay 
the tax, be it to the extent of 25 per 
cent or to the extent of 100 per cent. 

Again, I maintain that it is politi-
cally wrong and flscally indefensible 
that we allow this kind of people to 
go on evading and avoiding Income-
tax, which is due to us, 

I will now come to the Life Insu-
rance Corporation. I am ,lad to see 
that its business has expandEMI. From 
45.06 lakhs policies in 1954, today it 
has reached the flgure of 66.80 lakhs 
of policies. The lapse ratio has also 
dwindled from 19.73 per cent in 1954 
to 5.1 per cent in 1958. In connection 
with thes!' lapses, I venture to sub-
mit that the LIC as well as Govern-
ment should bring to bear a sym-
pathetic attitude. If you go into the 
human aspect of all these lapses, you 
will find a tragic drama that is bdng 
enacted in every household to make 
both ('nds meet, so that the premia 
can be paid. These arc lapses which 
are not deliberate; these lapses do 
occur because with this rising spiral 
of the living index, the cost of living 
going up and various other commit-
ments coming in, these premia are not 
being paid. I would, therefore, beg 
of the Finance Minister to bring to 
bear some> sympathetic attitude 
towards this aspect and give a direc-
tion to the LIC that they should bring 
to bear a more human and a more 
liberal outlook, so far as these lapseE 
are concerned and the policies may 
not just lapse' technically becawe 'the 
premia could not be paid on a parti-
cular day. 

When we come to the settlement 
of ('Iaims, we ftnd that the picture iR 
very disturbing. We would like to 
know why when the LlC i. supposed 
to maintain a streamilned attitude 
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towards business, such large numbers 
of claims should remain unsettled. In 
this context, 1 would like to ; .. vite the 
attention of the Finance Minister as 
well as of the House to page 71 of the 
Estimates Committee's report on the 
LIC, which has just been presented 
to the House. There it is revealed 
that policie3 numbering 15,006 were 
outstanding for more than twelve 
months, that is, policies which had 
matured on account of death. If you 
take into account the pitiable consI-
derations where death occurs and the 
fact that all the life-savings of the 
man went into buying a policy so 
that his dependants could be well 
looked after, and you find that the 
claims in respect of about 15006 such 
policies remain unsettled, then there 
is something basically wrong with 
the administration of the LIe. I 
would like the Finance Minister to 
tell us and to assure us that each of 
these arrears will be settled in no 
time, and I would beg of him to take 
a very serious note as to why in such 
cases, where the policies matured on 
account of death, this unduly long 
time of twelve months should be taken 
and yet they could not be settled. 
Various other figures have been given, 
and t do not wish to go into them, 
because the time at my disposal is 
very short. But I would like to 
emphasise once again that there should 
be no delay in the settlement of 
claims which arise on accollnt of the 
death of the poliryholder. 

ThE' working of the LIe also leaves 
much to be desired. Of course, the 
business is expanding, and it has to 
expand. It is not because the LIe 
has taken up the life insurance 
business, but because there has been 
an overall increase in the business 
aC'tivity all over the country. We have 
also got janata policies and sO many 
other policies to make life insurance 
more popular, and, therefore, the 
business i~ expanding and It is increas-
ing. But if the hon. ini~ter will 
kindly bear me out, he will realise 
that businellll expandin, due to • 

deliberate effort is something different 
from an automatic expansion of 
business. 

For instance, if you look at the 
pattern of agents of the LIe, you will 
find that from 2,30,604 number of 
agents on 31.12.1958, the total num-
ber of agents today has been reduced 
to 1,48,255. If you go on reading the 
number of agents for life insurance, 
how on earth are you going to expand 
your business? We are told that these 
agents who have been deleted from 
the list of agents were not as effective 
as they should be alld were not yield-
ing as muoh quantum of business as 
they should. But here is a business 
organisation, and it should be their 
duty to see that the non-effective per-
sons work mucoh better so that they 
may give mucoh better results, without 
just chopping them off from the list. 
On the one hand. when we know that 
agents aTe dwindling in number. on 
the other hand We find that class I 
officers are on the increase. I may 
just give the statistics of class I 
officers of the LIe. On 31st Decem-
ber, 1957, the number of class I om-
cers in the LIe was 1,038. On 31st 
e~m er  1958, their number increas-
ed to 1,432. On 31st December, 1959. 
their number had increased to 1,479. 
I do not know what the figuTe was 
on 31st December. 1960. Therefore, 
on the on~ hand, when we find that 
class I officers are on the increase in 
the LIe. who practically do not pro-
cure business, on the other, We find 
that the real men who are to proctlre 
business are dwindling, and they are 
not being given the incentive that is 
d\re to them. 

Again, not only the -:las; I o i~  

but even superintendents, assistants, 
clerks and record-keepers are also 
increasing in number. Of course, there 
is some justificaion for increase; I do 
not deny it. When the business 
expands, of course, you have to expand 
your personnel also. But I think that 
even the most ardent supporter of the 
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LIC will not hesitate to say that the 
servIcmg of the LIe ol~ is most 
deplorable. It will not be in good 
taste to cite personal matters, but I 
know that if we write a letter, that 
is not even acknowledged, much less 
l-eplied to. excePt before the lapse ot 
a month. Previously, whenever premia 
became due, we used to receive pre-
mium notices. Perhaps, you, Sir, 
might also have received such pre-
mium notices in your life; in fact. any 
of us who has had any policy mwt 
have been receiving the premium 
notices before the premium :were due. 
But, nowadays, the premium notices 
are not just sent, and if you do not 
send your premium, then your policy 
lapSlCs. Therefore, I venture to sub-
mit that even though there may be 
some justification for expanding the 
p('Tsonnel or the employees. steps 
should be taken not to lose sight of 
the fact that you are a monopoly. and 
y"u must be given full satisfaction to 
the COl1,CIJmers and to the policyholders 
who an' really the ,,"ver of your pro-
gress, 

I shall finish in just two or three 
minutes, and I shall not bother you to 
ring the bell. In this connection, I 
would like to know what has happen-
ed to thOse spurious scrips which the 
LIC had purchased in connection with 
the non famous or infamous Mundhra 
deal. We would like to know what 
the present position is. The number of 
scrips ran into thousand_it was per-
haps 9000 or 7000; At this distance of 
time, one does not remember pre-
ciSICly. But we knew for certain that 
the scrips of Messrs. Richardson and 
Cruddas, and Osiers could not be 
authenticated, and the hon. Minister 
may kindly take the trouble of 
Ilcquainting the House with what has 
happened to all those nine thousand 
odd scrips which were supposed to 
have been spurious scrips and which 
half been purchased by the LIC in 
connection with the Mundhra deal. 

Before I conclude. r shan take only 
• minute or two in regard to the pro-

blem of price. Of course, to touch 
upon the problem of price during the 
debate on the Demands at the Finance 
Ministry will be out of place, but 
since this relates to the very basis of 
our economic structure. and the Fin-
ancl.' Ministry is largely connected 
with it, therefore, I venture to submit 
that Government have been following 
a very weak-kneed policy concerning 
the Pl'ices. Today, the problem 
remains that food prices are on the 
decrease, whereas two years back 
when the living cost index and the 
cost of the manufactured goods were 
rising. Government came and painted 
the agriculturist as the devil of the 
drama and said that it was on account 
of the increase of food prices that thiI 
ove:rall increase had been takin, 
place. But, today, the pattern hall 
changed. Today, the food prices are 
on the decrease, whereas the prices of 
industrial raw materials are on the 
increllse; for instance, in the case of 
cotton, raw jute, and oilseeds. the 
prices have registered new heights. I 
would like to know why Government 
have not taken action unedr the 
Essential Commodities Act, and why 
th('Y have not control the pricee 
and a;30 ensured tair distribution. 50 
that the prices could be brought down 

Now, when you are increasln, the 
cost of living index on account of the 
excise duties, it is your moral and 
political duty to see that the pricel 
are kePt under proper cheock and con-
trol. In that context, I venture to 
submit that all policies of selective 
credit control, all flscal and moneta17 
and other administrative policies which 
Government have pursued ha". 
result"'(f in failure and suspicion. 

Before I conclude, I would onl, 
urge tM! Finance Minister to brln. to 
bear upon this problem a more vital 
and Ii radical mind, so that price. are 
Upt under proper check. 

Dr. M. 8. ABey (Nagpur): Sir, In 
the few minutes available to me, I 
wish to make a f", o l~ ona  I 
:tm ,lad that the Lok Sabha Secre-
tariat has .upplied w with lumma-
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Ties of representations, letters, etc., 
regarding the Finance Bill, 1961, 
received by that Secretariat. OUt of 
these, I want to draw attention only 
to two or three points or items which 
I consider as very important from my 
point of view. I do not mean thereby 
to say that the other points do not 
deserve the attention of the Finance 
MinistCT. 

1\; We know, the budget proposals 
cont~dn taxation proposals to tune of 
RB. 60 crores, out of which Rs. 30 
crores are to be raisett by-what they 
call customs and excise duties ana 
the remaining by dired taxes. These 
customs and e 'i~e duties have creat-
ed a good deal of trouble in the case 
of many minor industries and it is 
only in respect Of S'.lrnoe minor indus-
tries mentioned th~re that I want to 
draw the attention of the han. Finance 
Minister. 

For instance, there is an imposition 
of duty at Rs. 60 per loom in the case 
of four power looms. They represent 
that already the rates of staple fibre 
yarn have gone up from Rs. 22 per 
bun 11e of ten pounds to Rs. 34 per 
~' :' '  This abnormal rise of 50 per 
ce'l in yarn prices plus the increase 
by two-thirds of the existing excise 
duty on staple fibre yarn coupled with 
the fresh excise levy on four power 
looms will completely destroy this 
cottage industry. I am sure the hon. 
Finance Minister will give due const-
deration to this point and see what 
relief can be given to them. 

The second point, to which I Wish 
to draw attention, relates to the levy 
of excise duty 10 per cent ad valorem 
on patent or proprietory medicines 
which the han. Ministe:- has imposed. 
I think this is a matter which con-
cerns the health of the people. Also 
it will crush the small scale industries 
in this line. The representationists 
carrying on the business of manufac-
turing medicines on a small scale 
want exemption from the excise duty 
as they cannot compete with the biJ 

manufacturers. This is another point 
which I want to bring ,to the hon. 
Ministe:-'s notice. 

As regards the glass industry, I 
have already handed over to the hon. 
Minister a representation from the 
Gondia factory called the Onama fac-
tory. I find in this small Summary 
that there are some othe:- factories, 
the Co-operative Glass Industries, 
Rathi Glass Works, and Agarwal. 
Guru Nanak Sasani and Kalicharan 
Glass Works whiCh also want small-
size phials manufactured out of 
broken glass exempted from the 
excise duty. They also claim exemp-
tion in respect of those glass works 
which work on what they call the 
'blow' system and not by the power 
system. I belil.'ve the 'blow' system 
is used in smalI works. 

There is ant' thing more. I have 
received a long represl'ntalion from 
thp asscx'iation of radio merchants. 
They have also made (,PI1.ain propo-
sals. In fact. the~' have mad!' an 
alternative suggpstiOll by which, they 
say. thl.' same amount can b(' realised 
by the Fin:lIlt'l' Ministe'. I will read 
that alternative proposal. It is as 
follows: 

"All India Hadio Merchants' 
Association. Opera House. Bom-
bay. suggest alternative proposal 
for levy of specific excise duty on 
r', -'l i 0 s('ts instead of duty ad 
1·r/OTem. They claim that their 
proposal would fetch the same 
amount of revenue as envisaged 
in the Finance Bill". 

I want the hon. Finance Minister to 
examine this proposal ca~e ll  If 
their statement is correct, I hope he 
will be able to give them relief in 
this matter. 

Shrt Llladbar Kotoltl (Nowgon,;): 
Mr. Deputy-Speaker, I will deal with 
one or two points relating to our 
planning. But before I take up those 
points, I would like to conratlltat~ 
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the Planning Commission on the 
improvement that they have effected 
in drawing up the Third Five Year 
Plan. It was admitted in connection 
with the First Plan that for lack of 
sufficient data and also various imbal-
ances existing at the time, the First 
Plan could not be drawn up in a pro-
per manner. The Second Plan was 
an improvement on that position, but 
the Third Plan as d:-afted is definitely 
much better. 

With the experience that we ha-ve 
gained in respect of the two Plans, it 
is necessary to see whether we have 
achieved the main objectives that we 
laid down When we entered the period 
of planned economy. The first ques-
tion that I want to ask is whether the 
increased national income during this 
period of ten years has been equitably 
0:-at least reasonably distributed. It 
is gratifying to note that the national 
income of the country has gone up by 
42 per cent and the per capita income 
by 20 per cent. But if we look at the 
break-up. we find that 50 per cent of 
the national income is contributed by 
agriculture which sustains about 70 
per cent of our population. Therefore, 
in simple ~ithm 'tic  the per capita 
share of this income by the agricul-
turists is definitely much lower than 
that shared b¥ the non-agriculturists. 
This is one thing that we have to see 
in the Third and the subsequent pl81U, 
namely, to bridge up thi" ciift'f'rence 
as much as possible. 

Secondly, I come to the question of 
regional disparity. The han. Planning 
Minister who spoke this moming said, 
of cou!'Se, with reference to Rajasthan 
that the Planning Commission have 
tried to reduce regional disparity aa 
much as possible. But I draw the 
attention of the House and al~o of the 
Planning Commission to one fact. that 
while that may be true in relation to 
lIome States. in some others the dit'l'er-
mce seems to be wider and wider. A. 
an instance, I would refer to Auam. 
In Assam, the State national income 
has «one up by only 21 per cent. Com-
pg-ed to tht-;"CTeallt-of 42 per cent 
In the national Income of India as a 

whole, that shows a very sorry atate 
of affairs. 

Then let us look at the per capita 
income. While the per capi.ta income 
in 1960-61 for India as a whole is 
Rs. 306 (on the basis of 1948-49 
prices), that for Assam is only Rs. 271. 
Another distressing feature is that so 
far as Assam is concerned, the per 
capita income instead of increasing IS 
decreas!l1g. In 1958-59, the per capita 
income was Rs. 276; in the next year, 
1959-60, it has gone down to Rs. 271. 
These are the figures which the Sta:e 
Finance Minister gave to the Assam 
Ass('mbly last Budget session. 

My submissiOn is that the PJanninl 
Commission, while allocating funds to 
diff('rpn: States should see that these 
differences in per capita income and 
national income in different regions or 
States are bridged up from Plan to 
Plan. 

There is another aspect. The Plan-
ning Minister referred to the increase 
In popUlation; and some hon. Mem-
bers have also spoken about the dlff-
('rent aspecb of the inc:-ease in popu-
lation. Again, in the case of Assam, 
the increase has been colossal. It is 
as much as 34: 3 per c('nt while the 
average for Indian is 21: I per ('(·nt. 
Now this increase in population h.u 
incr~a ed our responsibility, our bur-
den in finding means of livelihOod and 
employment to the new entrants in 
th(' field of employment. But, so far 
as ~am is conceo~ned  it has created 
more difficulty, because, as I have 
shown earlier. their income is already 
low. And, as is known to this House, 
Assam is one of the States where 
there is little of industrialisation. 
Therefore, this increued population 
will have to be sustained by agricul-
ture which is aillo at a very low ebb, 
particularly, in our State becau.e It 
is subjected to floods, drought, and 
other drawbacks of agriculture and 
also other national calamities. 

I wlll take another point 10 far .. 
our Planning ill concemed. It ta thh. 
The Primt-Min biter, while in tiatln~ 
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the debate on the Draft Five Year 
Plan in this House in August last an<1 
also in the othe:-House drew attention 
to this aspect and it is regarding 
implementation. It is not simply the 
amount of money that you spent on 
various schemes and projects that 
should make us complacent, because 
money alone will not lead Us to a 
correct appraisal as to whether the 
loal that has been aimed at, the 
objedive that has been aimed at, has 
been achieved. Therefore, it is nec~
sary that constant appraisal and eva-
luation of the different projects ~ 

taken up. 

~in  the Second Plan Period, the 
Planning Commission has done some 
job in this direction. But, what I 
want to submit is that this should be 
a regular feature, H regular p.ocess 
and every year a'1 annual a ral~al 

and the prospel"t of the Plan under 
different head~  in ditIerpn t secto:'3 
should be prepared and placed before 
the House Sf) that the House may get 
a chance to examine them and be 
satisfied that our planning is going 
in the proper direction. 

In 1968, so far as the Second Plan 
is concerned, ;hey brought out An 
appraisal and prospect in May; and in 
St'plembe' they brought out. what 
thpy called Re-appraisal of the Second 
fi'll(' Year Plan. This is a very use-
ful study. And, I have no doubt that 
th(' Planning Commission itself got 
\'[\I'ious suggestions from different 
CJuarters; and the difficulties that the 
Planning Commission faced with 
regard to the Plan, to a great extent, 
were overcome because of these sug-
gestions. Theref!re, as the Prime 
Minister himself has stressed, I would 
lJuggest that 'h ~ appraisal should be 
an annual feature as in the case of 
thf' Ministries. The reports of the 
Mln;stries do not give us a complete 
picture. And, therefore. if we get 
this annual appraisal from ~ Plan-
ning Commission, we wllJ get 8 ccr.-
reet picture as to whether we are 
proceeding on proper lines. 

Reverting back ·to the first point, 
namely the disparity, I would con-
clude by drawing the attention of the 
House to an assurance given by the 
PrllIle Minister in this House and also 
by the Planning Minister in the other 
House, during the August-September 
Session. He said that an expert com-
mittee will be set up to enquire into 
how exactly -this additional income 
that has come to the country or per 
capita has spread. The Planninl 
Minister also, in the other House, 
went a ste<p further and said that the 
terms of reference of the proposed 
committee would be 

"To report on trends in the dis-
tribution of income and wealth 
and in changes in ~he level of liv-
l!1g during the Fr;st and Second 
Five Year Plans." 

I do not know whether this expert 
committee has been set up. The 
House would like to know what are 
the exact terms of reference that have 
been placed before it, and when this 
report is expected by this House. 

I would suggest that the terms of 
refe"ence should not be merely con-
fined to the distribution of income and 
wealth, but should also be to suggest 
how the Plan allocation should be 
redistributed so as to bring about the 
removal of the imbalances :"·,d dis-
parities more and more in ~' e ent 

Plans. 

One more point and then I will 
conclude. In our Plans we have seen 
that there a-e a lot of lacunae due to 
which the targets could nat. be achiev_ 
ed and the Plans could not be com-
pleted within the time specified. In 
some cases, we flnd that some essen-
tial parts were not taken into consi-
deration when the original plans and 
estimates were made. That brtnIJ 
about disastrous results. 

We had very high hopes reganS1ng 
the Cent:-al Mechanised Farm at 
Suratgarh. But, from the report of 
the Estimates Committee that came 
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out only recently, we find that such 
a big scheme did not take into con-
mderation the irrigation aspect of it. 
Out of 29,000 and odd acres, only 
3,000 acres had perennial iltigation 
and the rest of it did not have irriga-
tion facilities at all. And, besides 
that, whatever crop they had grown 
has been damaged by floods. No step 
was taken to know and no calculation 
was made as to whether this area is 
affected by floods, whether this area 
has got sufficient irrigation faci-
lities, and, if not, whether it 
is possible to provide irrigation 
facilities. Otherwise, all these big 
schemes are not going to bring the 
full results that We want. It is only 
an illustration that I am giving. My 
only point is that our Plans should be 
integrated So that we can achieve the 
objectives fully and in time. 

Shri D. A. Katti (Chikodi): Mr. 
Deputy-Speaker, Sir, since yester-
day many hon. Members have observ-
ed that in view of the growing popu-
latiOn we should increase agricultu-
ral production. That is true, because 
agricultural production is the founda-
tion of the rest of the planned de-
velopment. Without it, it will be im-
possible to make the Plan successful. 
In respect of agricultural production, 
the hon. Minister, Shri S. K. PatH said 
yesterday while replying to the de-
bate on the Demands for Grants of 
the Ministry of Food and Agriculture 
that the achievement in respect of 
arricultural production is very big and 
he said about this big achievement in 
a very big way. Rather, he congra-
tulated himself on that point. For 
example, he said that now the people 
are eating more and that they are 
eating very good food. 

Thil reminded me of one thing. A 
few days back I met a friend of mine 
who is a chakkiwala. He has got a 
ehakki. He met me very accidental-
ly, and I asked him: "How are you 
carrying on your chaW business?" 
He replied that it is a very sad ex-
perience; nowadays the people have 
no foodgrains to bring to hil chaldd 
fOr «rinding; they are carrying on 
lomehow with Gaira, etc. So, he aal4 
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that the chaW business is runnin, 
into-losses. It means that the people 
have no foodgrains to grind. This is 
what the chakkiwala says. But the 
hon. Minister says that the people 
are eating more. I say therefore that 
some confusion is caused in my mind. 
The question before me, is, which of 
these things is true. I want to know 
also whether Shri S. K. Patil wu 
speaking only about those who have 
everything and those who eat all the 
time or whethl'r he was speaking 
about all the people in the country. 
That is also the question before me. 

Now, if there is more production, 
and if the people do not get enough 
to eat as per the Chakkiwala, I must 
say that the distribution of that pro-
duction is not equitable. The first 
thing is, whether there is more pro-
duction. The second thing is, if there ia 
more production, whether there i. 
equitable distribution of that produc-
tion. According to me, there is Ie .. 
production; so, what Shri PatiI say. 
is not 100 per cent true. Then, there 
is no equitable distribution ot the 
wealth that is produced: tIill is 100 
per cent true. 

Therefore, what I say about pro-
duction can be easily understood. 
Take, for example, the average yield 
per acre. The Food Minister .ai4 
that the yield in India is 80 milllOD 
tons. I do not know how thae 
flgures are determined. But 10 far AI 
the assessment is concerned, I am not 
sO sure about these figures. I 18,. 
this because once r met a Tehsildar 
who collects all these flgures. I asked 
him how he gathers these figures. He 
said that they go to a particular area 
In a particular revenue circle; that 
they choose a particular ]and-ot 
course it is a fertile land-and they 
flx the average yield, and that ylel4 
I. made applicable to the r.t ot the 
plots. If the figures are collected in 
thll way, I am sure that the fi,uTa 
supplied here are lurel,. not true; the,. 
are not correct. 'nley are wron, 
s,ures. 
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Ala BOD. Member: False figures. 

&lui D. A. Jtatti: So, the production 
~re  are doubtful. Even it, for 
argument's sake, we accept that these 
production figures are all right, even 
then, according to the Government 
figures, the average yield per acre is 
just quarter of a ton, whereas in the 
rest of the world, in otner countries, 
the average yield is two tons or more 
per acre. '!be production is thus 
eight times more than what we pro-
duce here. Therefore, you cannot be 
proud ot what you have gained here. 

AD BOIl. Member: 11 it China? 

Art D· A. Katt1: In many other 
countries, the production is greater; 
the average yield is greater:-England, 
America, Canada, etc. For instance. 
Japan is producing still more; its 
average yield is much more than here. 

Mr. Depaty-SpeaJr.er: We are n01 
discussing now the Food and Agricul-
ture Ministry. 

8hrl D. A. Kattt: 1 am spealtinc 
about planning. 

IIu1 •. IL Gaik .... : Both are to-
pther. 

Mr. J)epat,-Speak ... : Certainly, 
lome broad features about planning 
IIl8Y be given. Otherwise, these 
ilures are not relevant here. The 
Demands for Grants uncler the Kinis-
try of Food and AJriculture were al-
ready diseussed. The.. point. were 
more relevant there. 

Shri D. A. 1tatU: I have said earli .. 
that our Plan cannot be succesaful or 
will not be successful unless we eet 
more of agricultural production. That 
Is what I said. I am speakin, about 
plannin, and not about the Ministry of 
J'ood and Atriculture. 

Yesterday, Shri S. K. Patil nit! 
that we must take into account the 
increase in agricultural production. 
He also compared the acreage that 
has been brought under cultivation 
here, with the acreage in other coun-
tries. In that connection he also said 
that we are now able to cultivate 41 
per cent of the total area of the land 
whereas in America it is only 14 per 
cent. But at the same time, we must 
take into consideration the size of 
the country and the population. ID 
the USA, there are about 20 crores of 
people, whereas here we are 43 
crores; and the USA is about three 
times bigger than India. That h 
why we cannot be satisfied with 41 per 
cent. I am only pointing out that 
they have reclaimed only 14 per cent. 
ot the total area and we have re-
claimed 41 per cent. This was what 
Shri S. K. PatH said yesterday. But 
it is not a matter for pride. We must 
be able -to produce more and bring 
more land under cultivation. There 
are six crores ot acres lying a ~ in 
our country, and from Shri PatU'. 
speech, it appears that he is not wil-
ling to reclaim more land. That would 
be a suicidal policy. 

Having said so much aoout agri-
cultural production. 1 would like to 
refer to one more aspect. Our Con-
stitution has given us political free-
dom, and there is a pledge that we 
have made to the people, namely, that 
We would give them economic free-
dom also, which we have not yet 
done. Without economic! freedom and 
social freedom, political freedom 
will" have no meaning. The question 
is whether we are moving in that 
directton at all. My reply is that we 
are not movin, in that direetlOll. W. 
are not tryiD' to have that equita-
ble distrWu.tton. and that is why the 
Plan is meant for a few people aDb'. 
'nle Plan is not meant for all the 
people. 

I would nOW' quote on. or twO 
uamples to show how the commoa 
.. n is adeM,. My area ¥  • 
tobaCCO-lI'Owinc area and tbere are 
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many tobacco merchants. There are 
big merchants and also petty mer-
chants. I am told that the Central 
Board of Revenue has made a rule that 
if anyone wants to deal in tobac..co, 
he must furnish a personal security. 
The Government is not satisfied with 
sureties. A person who wants to deal 
with tobacco must also furnish hb 
personal security. It means that one 
who owns property can alone carry 
on this trade, and one who has 
not got any property cannot have 
this trade at all. This is how the 
common man sutrers. Generally, the 
common man, the petty merchant, 
takes same money from the big mer-
chants and makes some purchases and 
then sells the things to somebody else 
and thus makes his ldvelihood. 

Mr. Deputy-Speaker: I thought that 
furnishing of personal security is much 
easier than other sureties. 

Shri D. A. btU: But for that, 
one must own property. Without 
property, one cannot furnish any per-
sonal security. There are many 
people who are not having properties, 
that is, immovable properties, and 
they are mostly petty merchants be-
longing to the Scheduled Castes, and 
they are deprived of the trade facilI-
ties. This is how the common man 
w not allowed to have any benefit in 
the trade. 

I would like to quote another 
uample. There is so much demand 
for hand-made shoes in the Com-
munist countries. There are people 
in Delhi and ~ who manufacture 
Iboes, who are known as chaman. 
They manufacture shoes and they 
8Upply them to individual capitaUIta 
and aIwo to the National Small In-
dustries COJl)Onltion. The Corpora-
tion and the individual capitalists 
purchase the shoes from these manu-
facturers. But there is one anoda-
lion of these people who manutae-
ture these shOes, they offer to export 
shoes. They approached the State 
Trading Corporation with the request 
that the orders to supply the moe. 
to the foreign countries mould be 
placed with them. But the State 
Trading Corporation said that it w 

the policy of the Government not to 
have any third agency; there are al-
ready two agencies, namely, one in-
dividual capitalist 8lld the National 
Small 'Industries Corporation. It is 
the policy that the order should be 
placed with these two agencies onJ7 
and not with the third. The capita-
list is getting the beneftt there; the 
Corporation is getting the bene8t 
whereas that benefit is denied to the 
people who actually manufacture the 
shoes. This is how the common man. 
the poor people, are being denied 
all these benefits. 

14 brs. 

Same is the case in respect of small 
industries. I have forgotten to brine 
the report of the Community Develop-
ment Ministry, but if you go through 
the average achievements riven there. 
you will ftnd that in respect of small 
and vil1age industries, nothing haa 
been done. Some tools have been 
furnished. I do not remember, but .. 
you read it, you will find that there 
ia nothing done practically in respect 
of small and village industries. '10 
per cent of the people are agricultu-ria" md out of them 80 per cent are 
landless agricultural labourers. Their 
problem has to be solved. They are 
unemplOYed tor the greater part 01 
the year and some employment" 
needed for them. It you encoura.e 
small and villa,e industries, it .. 
possible to live them !lOme em l~

ment. In that respect, Government 
have not done anything; whatever baa 
been cloDe is too necll,.,le and bt iI 
Dot doDe in my way to IDlve the 
problem ot unemployment 011 theM 
people. This is how the common man 
il being deprived at an the benefits 
of the Plan. Therefore, I am cona-
trained to .. y that the Plan 11 meant 
tor the few, tor the haves and not 
tor the poor people. 

One more point I want to brine to 
the notice of the Finance Minill.el' is 
about the tobacco businels. Some 
licence known as mah4" conceuion 
licence are iuued to the people in 
Be.um district which 11 my area. 
h~ Ucenc. are lJWed to the 
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scheduled castes people and with the 
help of these licences, they go and 
collect a variety of tobacco known as 
the gual tobacco. 1 do not know 
whether you know that variety. The 
scheduled caste ladies go from field to 
field and collect guaZ leaves. If they 
do not collect it, the farmer will not 
collect it and it will go waste. In 
order to facilitate them to collect 
these leaves, the licence is given. 

Now there is a restriction put on 
those people that they should get the 
survey number of the plots in order 
to collect the guaZ leaves. The far-
mers themselves do not know the 
survey numbers of their own plots. 
It is not possible for these 'scheduled 
caste ladies, who are illiterate to 
know the survey number. They' are 
being asked to get the survey num-
ber of the particular plot and also 
obtain the signature of the farmer. It 
ill not at all possible. I told the 
Superintendent or the Deputy Super-
intendent that it is not practicable and 
if they insist on that, there will not 
be any collection of the gual tobacco 
and thereby there will be loss of re-
venue to Government. But even then 
the whim prevails there. The cen-
tral excise inspectors can enter any 
house of '8 scheduled caste man to 
find out whether there is any such 
gual tobacco. In that way harau-
ment is being caused to the 'people. 'I 
hope the Minister will look into thil 
matter. 

Lastly, a certain friend of mine hal 
written '8 short letter, which I woule! 
like to read. He says: 

"The warehouses run by the 
Central warehousing Corporation 
and the State Warehousing Cor-
porations do not at present pro-
vide storage facilities to tobacco 
on the ground that under the 
National Agriculture and Ware-
housing Act, they are prohibited. 
from extending such facilities to 
tobacco. The defin;tion in the 
Act of 'agriculture produce' does 
not include tobacco. To enable 

the warehouses to extend storage 
facilities to tobacco, it is necessary 
to amend the definition of 'agri-
culture produce' to include 
tobacco also. This will facilitate 
tobacco growers." 

He has asked me to kindly request 
the Union Minister for. Excise to take 
all necessary actions and to amend 
this definition to provide storage faci-
lities for tobacco. I think a repre-
sentation has also been sent to the 
Minister. I request the Minister to 
take these things into consideration 
and do the needful. 

'1' ~ ~  'tml ~~  
\Nfe1:l"e.:f l ~~  ~ \;\"1" ~ ~~ 
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ant it ~ ~~ ~r~  ifh wm 
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~ it ~ ' ~ r;ftt ~ ~ ~ 
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'ti~ ~r ~ f<ti ~ ~ ~ '  ~rm 

'ti~ ~ t: <R ~~ 'i t ~ 
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tml ~~ <tiT ~ wm-~  ~ m 
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~ ~~ I ~~m 
m ~ ~m ~ "If\' ~  ~ ctr ~ 
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it tt !Jirrl f\!i ~ :~  ~ m 
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~~~ ~rt~~~ t' 

~ ~ I q 1ft' ~ lt ~~ ~l it t 
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Shrl T. SubraJDall7lUD (Bellary): 
Mr. Deputy.Speaker, Sir, we have 
completed two Five Year Plan periods 
and have entered into the Third FiYe 
Year Plan period. Our Plans, I 'Ub-
mit, are a moral equivalent to war 
which We are waging aga.in&t poverty, 
backwardness, low stRndardi of living, 
etc., Rnd We propo!ie to secure the 

socio-economic welfare of 438 milliona 
of people within a democratic set-up. 
The State naturally plays a very active 
role in this work, and it looks after its 
own investment as well as the econo-
mic activity in the private sector also. 

Taking both the Plans together, 
agricultural production rose by 315 per 
cent. industrial production increased 
by 80 per cent, national income by 40 
per cent, rate of investment rose from 
Ii to 11 per cent per annum, and under 
the Third Five Year Plan the objec-
tives are: self-sufficiency in food grains, 
increase in agricultural production, 
expansion Of basic industries like steel, 
fuel and powt"r, e~ta li hment of 
machine-building plants, utiliSlBtion to 
the fullest extent of the man-power 
resourc'C'S anrl. expansio'l in employ-
ment opportunities. 

Sir, it i~ proposed that there should 
be morC' even distribution of eConomic 
power. The rate of investment will 
go up in the Third Five Year Plan 
trom 11 to 14 per cent. In agricul-
ture-I shall just refer to only one 
thing-we propose to achieve self-
~ ic nc  in thp Third Five Year Plan 
and produce about 100 million tons of 
food grains. I submit that we should 
maximise in the utilisation Of the 
irrigation facilities provided under the-
various projects-major, medium and 
minor-and at the same time provide 
for fertilisers. This is the crux of 
the prllblem, and I request the Finance 
Ministry and other Ministries concern-
ed, that in the matter of starting 
fertiliser factories each State should 
be provided with at least one fertiliser 
factory. 

Then, with reJ8rd to industries, we 
want to strengthen the base. There is 
a Plan outlay of Rs. 7,500 crores in the 
public sector. In the private sector, it 
is proposed to invest about Rs. 4,000 
crores. Regarding the resources, it is 
heartening that deficit-financing has 
been reduced durin, the period 01 the 
Third Plan. We remember well that 
during the eoune Of the discussion on 
the Second Plan there waI criticism 
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.bout takine recourse to de1l.cit finan-
cing to the extent of about Rs. 1,200 
crores. Actually it came to Ra. 1,175 
crores. Now, during the Third Plan, 
We propose to have Rs. 550 crores from 
this source. Another heartening 
Feature is that the Finance Minister 
has been able to envisage Rs. 2,200 
crores by way of foreign assistance. In 
the First Plan it was only Rs. 982 
crores. This shows that we are creat-
ing confidence in other countries and 
in our own country and that we are 
well on the way to achieving our 
targets of industrialisation. 

In industrialisation we want large, 
med.iwn and small-scale industries. It 
is not possible to start large-scale in 
dustries in every place. We have got 
5.80,000 villages and out of the 438 
million people 83 per cent live in 
villages. So, out of every 6, 5 live in 
the villages and 4 out of that 5 are 
dependent on agriculture. Large-scale 
organised industries account for half 
of the net output from manufactures, 
that is to say, about Rs. 1100 crores. 
he~e large-scale organised industries 
and mines employ 4 million people. 
The small-scale industries employ 
thrice this number, or about 12 million 
people. The role of the cottage and 
small-scale industries is very great. 
They provide employment and help in 
the equitable distribution of the 
national income. There is also effec-
tive utilisation and mobilisation of our 
resources, capital, skill and manpower. 
It also counteracts the threat that we 
see towards greater and ereater 
urbanisation. 

In this context, I would like to refer 
to handlooms, which con~tit te the 
largest cottage industry in India. It 
employs 75 lakhs of people directly 
and another 75 lakh. of people in-
directly. It is not opposed to modem 
scientiflc methoda. By encourqement 
of handloom I do not rnefm that the 
out-moded and unacientiJlc type of 
hand looms should be encouraged. 
Those who are working in the hand-
loom leCtor are anxioul to iDtroduce 
the latest and modern methoda of 

scientific deviees 10 that production 
per loom may be doubled or trebled. 
At the same time, they are also 
anxious that the people who are 
actually working in the various hand-
loom industries should not be thrown 
out of employment. 

There are about 28 lakhs of hand-
looms in our country and out of these 
22 lakhs are commercial. One-fifth of 
them are working on higher counts, 
that is, 40 counts and above. There Is 
a proposal now that an excille levy 
should be made on the supply of yam 
of 40 counts and above to the hand-
looms. There is a handicap of 15 per 
cent increase in the pricc of yarn. In 
1958 it was computed that the handi-
cap was 11 per cent, and to offset this 
handicap rebates were given on the 
sales of handloom cloth at the rate of 
12 nP in Bombay 9 n:P in other areas. 
Now this rebate has been reduced to 
5 nP with respect to retail sales and 
3 nP with respect to wholesale sales, 
and thus the competitive capacity of 
the handloom cloth as against the cloth 
produced in the larger mills has been 
reduced. Moreoyer, there has been a 
rise in the price of yam also. I learn 
from some of the handloom weavers 
that they are compelled to go even to 
the black-market and pay 5 to 10 per 
cent higher to secure yarn which is 
needed for their looms. 

The excise duty of 15 nP per klto-
gram, it is expected, would bring about 
Rs. 64 lakhs per annum. Considering 
the fact that the hendloom cloth, 
especially the tlner variety of hand-
loom using 40 counts and above ill a 
good foreign exchange earner and 
there is a good demand tor this cloth 
in other countries, particularly in 
Africa, I would humbly submit to the 
Finance Minister that he should con-
sider this matter sympathetically and 
drop this proJ)Ol'81 for levy of excise 
duty on yarn ~ ied to these hand-
looms. We are giving every year 
about RB. 5 CI'OI'f!S as loans or grant. 
to handloom industry. By taking 
... y thl.t IIWn of R.. 64 1akha 
from them every year and then 
livin, them lb. 5 CT')1'eI, you 
are creatin, 10 mueb of clIuatllfact10a 
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in them, which a very undesirable. I 
"SUbmit euDelt17 and humbly that a 
proper olimate sbould be created by 
which the bandloom sector feels con-
fident that it can 10 about in the pr&-
sent set-up with its work and its em-
ployment position will not suffer. I 
submit that the yam which is supplied 
to the handloom weavers, as eho the 
art silk and staple ftbre yarn consumed 
by the handloom industry .hould be 
exempted and that no excise levy 
should be made on them. 

Shrt L. AChaw Sinl"h (Inner Mani-
pur): I have moved a number of 
cut motions in order to submit these 
points for the consideration of the 
Finance Ministry. First ot, all I would 
like to submit that our economic 
development has been rather uneven 
and lop-sided The inequality and 
locial di-equiUbrium are still persis-
ting. Rather, they have been ac-
centuated after the two Plans. Our 
economic progress has been rather too 
slaw and too little. We have not 
been able to break the inertia and we 
have not been Bible to mobilise the 
creative fon:es in our country. We are 
ltill livin, on the subsistence level and 
... e are tar away from the aJfluent 
lociety at the West. Government have 
been ape.king about the socialistic 
p.ttern of society and an egalitarian 
lociety, but we are far .way from it. 

The expected rise in the national in-
coma after the Second Plan is esti-
mated to be .bout ten per cent. For 
the Third Plan the estimate 1& about 
fttteen per cent which means an 
annual increase of on1y 3.5 per cent. 
That is why I say th.t our rate of 
t'Conomic development is too slo .... 
'There haa been II'Owin. urbanaation 
all over India and increaalnC con-
centration of wealth in a few handa. 
'!'hil will not lead us to sociallarn or 
the sociaUstic pattern of lIOciety. 
Moreover, there is likelihood of 
further auravation of the disparity in 
productivity and income between the 
«et-crowded rural India and the 
rapidly-advancing urban India. We 
tIDeS ~ that in lome of tlae back-

ward rel(.ions of Gur country the ec0-
nomy has remained stagnant for the 
~ 10 to 12 years. The rate of deve-
lopment and growth of our economy 
has been, of course, hi,h in some 
States and very low in some other 
States and Union Territories. I will 
not go into the figures here. Professor 
Raj of the Delhi School of Eeonomice 
has observed that in the last decade 
aigniftcant increases in per capita in-
come has taken place only in a few 
States and as much as 30 per cent of 
the increase in total income durin, 
this period has accrued to the higher 
income ,roups. 

We understand that the public 
sector in India produces only 10 per 
cent of the national income. The 
rest ot the production is done by the 
private sector, by individual pro-
ducers. As I have already pOinted 
out, according to Professor Raj of the 
Delhi School of Economics, there hu 
been considerable increase in the in-
come of the middle and upper classes. 
But, the savings have not increased 
proportionately. Direct taxation 
amounts to only 3 per cent and in-
direct taxation amounts to 10 per cent 
of the national income. 

Sir, according to the bud,et esti-
mates of 1961-82 the Government pro-
poses to raise Rs. S8 crores by .... y of 
new indirect taxation, whereas only 
RI .• crares are to be raised by .... y of 
new direct tax.tion. On one hand. 
the middle-man'. coIPee is ,oin, to be 
taxed .nd the poor man'l betel nut 11 
also to be taxed, on the other hand 
the rich companies are .llowed to 
donate or ~ on charities upto 
RI. 1 l.kh and tax holidays are also 
lOin' to be given to the new hotels 
to be started. Th1a wU1 never lead 
to an epUtarlan society. This will 
never Jead to emotional intearation 
~ wbictl We speak a lol To ask the 
common people to bear a heayY burden 
lOr the development of our econOll11' 
at this I!lge is quite un3ust. 

Sir, I submlt that our polley Ihould 
'- to laz ... oar clC8.eItie reIOUlceL 
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More than 30 per cent of our resour-
eea are being brought from outside 
and there is a great scope for increa-
ing our dome.tic, resource,i and for 
raising our productivity I also IUb-
mit ·that there is suffl.cient scope fc>r the 
limitation of conspicuous consumption 
out of the capital gains and high in-
comes and direct taxation should be 
resorted to to increase our reeources 
more and more. 

Sir, the increase in our national in-
come is rather illusory because the 
value of the rupee has gone down to 
"annas. The national income is not 
proportionate to the amount of in-
creaSe in prices. I submit that we 
have to do something to arrest the 
rise in prices. It is rather difficult to 
attain the objectives of our Plan if 
the prices go on increasing in this 
way. The Government says that it is 
a temporary phase and that the poor 
man has also to pay for the high 
oost of living. But, then, Sir, how 
much burden have they to baar? 
These rich people have also to bear a 
proportionate amount of sacrifice 
and for that it is necessary that we 
should have a stabilised price struc-
ture. We have to stabilise the prices 
of foodgrains, clothings and other 
essential commodities. In this respect, 
We are very much concerned at the 
helplessness of the Reserve Bank of 
India to contrOl pricea. This b the 
highest monetary authority of the 
COWlUy, but they have not been able 
to c:ootrol the prices. Of coune, there 
are other non-monetary factors. There 
are a lot of social wrka like hoardeN, 
black marketeers, profiteers, rackete-
ers and tax-evaders who have been 
working at all levell. They bav. al80 
devoured a huge portion of our 
national income and they have pre-
vented the . even distribution of our 
national inoom.e. So Sir, I am of a. 
opinion that the Government, the 
Reserve Bank of India and the public 
mould make a concerted effort to 
bold the price line JD order to make 
the Tbird Plan a suecea. 

I cannot allo approve of the Oove-
ernJnellt'. effort to lay so Inuell em-
JIhasiI 011 aport drift. or oourwe, 
I can understand tbat our aportI 

mould pay for the imports that we 
are making. But the pattern of worlel 
exports is changing every day and 
Japan and UK. are alao faciq the 
same problem. The trend ot our elt-
ports is changin, in the compositioa 
as well as behaviour. We are devis-
inc some short-term solutions like 
better salemanahip, improvement of 
quality, etc. but this will not pay ja 
the long run because our eltporta are 
sure to decline in the long run. So. 
We have to find out some way to 
balance our imports and eltPOrts. We 
have, if necessary, to reduce our im-
ports .because our elCP01"t drive is no' 
an end in itself, but it is only a means 
for our economic development. 

I have got a word to .ay about the 
LIC. There has been a great chan,. 
in the working ot the Life Insurance 
Corporation after nationalisation. It 
is good that the business has in-
creased by 90 per cent. But, it has 
not achieved the target as yet. M 
regards the working Of the Corpora-
tion, I may say it is tar from saU.-
tactory. The services rendered to tha 
policy-holders are di sappoin tine. I 
have had my own experience. I am 
told l1h.at there have been a lot of com-
plaints rE-gardlng the non-i .. ue of the 
notices and the delay in the luue ot re-
ceipts I have a1lO had another peculiar 
experience. I took a policy In 1941 
and it wal to mature by 1981. WheD 
I was in jail last winter,I could not PI, 
about two or three premiums and they 
told me that the policy had lapsed. 
Formerly, even in thole c:ircuma taAc. 
W8 could euil, reovive the poUcy it 
we 8Ued in a form and paid .U our 
dues. I have paid all my dun aDd 1 
bPe clone eYerythJD, Deeeu8l7 for 
tIae revival ot the poUcy. But, thea. 
I was told that I had to report my 
di8charp tram J.ul aDd then only 
they will take action. It is about siS 
months now that the)' have not taken 
any action. This ia the .tate of aftaln 
ja the LIe. Haw will the poor people 
jadp the workin, of the publJo 
lector WldertakillJ Uke tIM LIC OIl 
such performaDCeS? The machinery is 
rather a bureaucratle one anc! there is 
• lot till room tor improveIDeDt In Ita 
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working. I submit that efficiency and 
promptness of service to policy-
holders should imporve. OtherwlSe, 
there is no future for this Corporation. 

I have got one point regarding the 
development of the Nort-Ea3t Fron-
tier of India. Especially in Assam 
Valley lot of developmnet works are 
being , undertaken; they are going 
ahead with industrialisation also. 
But, in NEFA, Nagaland, Manipur, 
Mizo Hills and in the hilI districts of 
Cachar finn Tripura, in all the;e areas, 
the development work, specially the 
industrialisation work has been totally 
neglected. There is no power deve-
lopment scheme; there is no industrial 
Rchcme. Small industries are there. 
But, they want the nel'essary oppor-
tunity for incre.a oing their standard of 
living and for increasing the emp}>JY-
ment potential. If these arcas remain 
undeveloped, if the people are depri-
ved of equal opportunities of employ-
ment as well as a rising standard 
of living, it is Very difficult to imagine 
that there will be an emotional in-
tegration of the miniority communi-
ties and the linguistic minorities in 
all these areas. This is the frontier 
meeting three countries, China, Pakis-
tan and Burma, and it is necessary 
that the people of this area should 
also have their share in the develop-
ment of the country. 

I submit that communications, 
which are supposed to be the primary 
necessity for the development of this 
area, are still in a very primitdve 
stage, and they have not yet been 
properly developed. The middlemen, 
the contractors and the offtcials ~t up 
the major portion of the expenditure 
sanctioned for the development of com-
municntions. I know of my own 
territory, Manipur, where aU these 
development schemes are being car-
ried on. I say that most of the 
major s(.ilemes there have not been 
implemented. 

For example, there are two major 
.chemes for road development, One 
II the Imphal-TameJlllcma Road. 

about 74m.iles long. It was started 
during the First Five Year Plan. It 
is about ten years now, and out of 
74 miles, only 46 miles have been 
completed. Another major scheme, 
the construction of the New Cachar 
Road, 140 miles long, was started atl 
the beginning of the Second Five Year 
Plan. Only 25 miles have been com-
pleted of this road so far. The Imphal 
Watp.l" Supply Scheme which was 
taken up during the First Plan has 
also not been Implemented· as yet, and 
t1\e proposed new in~tal ation of a 
poweJ" ulant at Lc.imakhong could not 
al:e') L,," imp'(;mented, As for power 
ccn;;umption. the LOnsumption in Mani-
pur IS only two units as against the 
all-Itldia figure of 32 units. 

As regards expenditure also, out of 
Rs. 625 lakhs which has been provided 
for the Second Five Year Plan for 
Milnipur. a major portion, Rs. 262 
lekhs was still left to be utilised dur-
ing til(' last year. From the trend of the 
('xpenditure during the last four years 
of the Second Five Year Plan, we find 
it is only about Rs. 91 lakhs annually. 
So, I am sure this Rs. 262 1akhs cannot 
be at all utilised fully during the year. 
That too has to be done during the fag 
and of the year between January and 
March. There is such a big gap in the 
target of expenditure. That is why 
the Estimates Committee has remark-
ed, while dealing with the Home 
Ministry, that it is a pity that there 
should have been such a heavy short-
fall under this head when good means 
of communications are the crying need 
of the area. 

Another point which I 'Vant to make 
is about the techno-economic survey 
which was made by the National 
Council of Applied Economic Research 
recently. 'nlat has revealed the very 
desperate economic i~ at on prevail-
ing in the Union Territory of Manipur. 
The economy Of the territory is purely 
agricultural, and the per cc&pita income 
stands at Rs. 171 a' apinat Rs. 261 for 
the whole of India for the year 1851 . 
While 83 per cent of the working toree 
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is engaged in agriculture and allied 
activities, this 'Sector accounts for only 
17 per cent of the total income. A 
suggestion has been made for increas-
ing agricultural productivity by the 
introduction of double cropping and 
new crops like sugar and cotton. This 
is the only suggestion they have made 
for increasing agricultural producti-
vity. The report, however, has failed 
to note the absence of any facilities 
for industrial development. Adt:!quate 
provision has not been made for start-
ing of medium and small-scale indus-
tries in Manipur, though Himachal 
pradesh and Tripura have made much 
progress. It has also failed to note 
the failure of the Government to im-
plement road construction and power 
!(chemes during the last two Plans. 

I want to say that in the field of 
ind ~r  Manipur is totally neglected. 
Only Rs. 4 lakhs have been provided 
for the coming year, and no industrial 
schemes have been proposed except 
one paper pulp industry, but that is 
also very doubtful because funds have 
not been adequately provided. The 
jtlrisdiction of the Assam Finance Cor_ 
poration was extended to Tripura in 
1960. I request the hon. Minisler to 
extend the jurisdiction of this Cor-
poration to Manipur also so that we 
may have some facilities tor provision 
of financial assistance from 1t for the 
developmE!ftt of Iman-scale and 
medium industries. 

The Indian Stamp Act, ISe9 hu 
been in force in Manipur, but the 
AS88m schedule is being followed. In 
lact, the Indian Stamp Act schedule 
'I1\;as in operation actually. As a result 
there has been a huge loss of revenue. 
This is a mistake on the part of the 
administration I think that should be 
{!orrected. 

Shrimatl Manjula Devl (Goalpara): 
Mr. Deputy-Speaker, Sir, let me begin 
by congratulating the Planning Com-
mi ~ion for ordering a IIpedal survey 
of the economic conditions on the 
India-China border areu for formula-
ting a plan of economic betterment. I 
am very glad that in those iIoJated 

and remote hilly areas, such steps are 
being taken. It is very necessary. 
This is a step in the right direction, 
and I am glad to note that at last the 
Planning Commission is taking the 
view that the human element too 
should be taken into consideration in 
planning. 

Economic inequalities and discontent 
in these economically backward are .. 
is a dangerous sign. We see in 
Shillong the All-Party Hill Leaden 
have boycotted the Shillong civic 
elections. They are going to boycott 
the general elections also. It is the 
outcome of economic bsckwardneSl. 
The feel neglected, they feel alienated. 
We have given Naga Land, and that i. 
another reason why they are deter-
mined to have this separate Hill State. 
In spite of my fond hope that Assam 
would remain united, I am afraid there 
is no way out of it. So, I request the 
Finance Minister to think in ternu of 
this popular feeling in the hill are8l. 

I am glad the Finance Minister ill 
going to visit Kohima in t-he NEFA 
area. He can ascertain the teelin, 
prevailing there, and think of the 
economic measures neces_ry for th_ 
hill regions. 

There is a continuoUi su'lSlSly of 
arnu to the Naga rebels, and I hope 
when he goes there, he would 
make investigations and flnd out the 
source of this supply. There should be 
great vigilance in the Intelligence 
Department there. We lee now with 
regard to~ the bomb casel that the 
bomb gangs are operating in all the 
big cities of India. This may probably 
be the work ot Ipies operating from 
our neighbouring country. So strict 
vigilance is most neceSlary. I feel that 
certain economic facilities and a 
hi h~r statues should be given to the 
intelligence services. That wilI give 
them more impetus in their wort. 

The internal security of the countIT 
is quite important. For nalional 
security economic security is mo.t 
important. To build up a 51ro"-
nation economic security 11 mOlt vital. 
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[Smt. Manjula Devi] 
The struggle for economic equality 
C8U8eI frustration and mistruat and 
brings' discontent. Where inequalities 
prevail it tears up the country into 
warring groups and retards the growth 
of national develoPJllent. To eliminate 
disparity there should be a certain 
change in the licensing policy. A 
selective and exclusive few get the 
monopoly of these licences and the 
licensing policy should be released 
from concentration of wealth in the 
hands of e few people in the country. 

I am glad, Sir, there is a proposal 
for the establishment of a National 
Investment Corporation. This propos-
ed National Investment Corporation 
will give the small investor a profit-
able investment opportunity. This is 
welcome news. To build up the 
national wealth, coordinated efforts in 
the public as well as private sectors 
are necessary. In the public sector, 
enthusiasm, initiative and enterprise 
are laclting. The grand building up 
of the steel plants, power plants and 
many other public undertakings is e 
pround achievement in the public sec-
tor. But the-re should be more effort 
tor prevention of break-downs. For 
instance, look at the power break-
down in DelhI. We have been suffer-
ing for the lut few days and if there 
had not been a faulty construction 
this milbt not have oecurred. So, 
there should be expert technical train-
ing and specialised experts should be 
availaIDe In all undertakinp. 

~ for exports, the pathetic condition 
of exports in international trade is 
indeed very deplorable; even more so 
the pathetic fall in standarda of 
exports is also worth considering. It 
is necessary to haVe qualitative 
research In this matter. I know that 
many committees and boards for pro-
motion of exports are functionin,. 
But that is not suftlcient. The proper 
thin, is not done. In this connection 
I would suggest that an export survey 
In foreign lands should be done by the 
embassies and there should be a sort 
of export promotion win, in the 

foreilD embassies to assess the export 
possibilities of our country in the 
particular country where they exlat. 

Handlooms, of course, are one of our 
biggest foreign exchange earners. I 
hope that the yam would be freed 
from excise duty. I am sorry that the 
yarn is being taxed. We seem to be 
walking in two directions. We want 
to encourage exports. At the same 
time We go on taxing the essential raw 
material of our exports. 

Of course, our Pllllls are very majes-
tic, especially Our Third Five Year 
Plan. We have got more steel plants; 
the entire sub-continent of India is 
gOing to be covered with C.D. blocks. 
But the time has come for consoli-
dating our undertakings, the under-
takings of the first two Five Year 
Plans. We should consolidate the work 
that rwe have taken in hand before 
expanding furtber. Expansio:a may 
be necessary. But consolidation be-
comes more urgent. It is the most ea-
.entia! factor. The most imperative 
need ia for the development of buman 
resources. These human resources 
mUit be tapped. Man must rise sa 
tall and majestic all the steel plana 
we bave built. There should be com-
pulsory technical trainm, along with 
~ compulsory education. Side by 
side there should be military trainin& 
as well. There is such lack of discip-
line in our country not only amon, the 
young, but even among the old. Th1a 
.. yery 1It.raqe. I do hope mat in 
every IIchool there will be preliminary 
military disciplinary training. There 
should be healthy, mental and physi-
eal environments ttl schools. Voca-
tional trainill, and hobbie. could be 
developed in school life, as specialised 
technical education is imparted alon, 
with college education. TeCbnical 
education should always be there, so 
that in afterlife it may be employed. 
in t.bat particular apbere of life. 

I feel that there should be total 
prohibition. I bave eeen several beart 
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bnaks 8Jld broken homes. I hope we 
can save all these heart-breaks and 
broken homea and economic frultra-
tJ.ons due to excessive clrinlG'lhr. it 
there iJ total prohibition. 

Now I P.lDphaaue that in the Third 
Plan small acale industries should be 
Civen priority, because .maller inve.t-
ments will live quicker output. Rural 
power is most necessary for rural in-
dustries. becaUie 'We can absorb the 
ever-increasing rural unemployment 
areas and rural industries and small 
there. Censw figures show more 
increase of population in rural 
ecale industries can absorb all this 
excess population and unemployed 
youth. 

I would like to say one word re-
garding the administrative set up. 
There should be financial appreciation 
to those  able administrators in offices 
who put in their whole heart in it. Of 
course, there are the usual promo-
tions, but they are in their own rights. 
I teel that when there i~ a certain 
financial appreciation to a befitting 
officer, he will put all his heart in the 
work. Since more and more power 
is Civen to the oiBcer it will be molt 
beAtting and encouraCing. 

Now, economic security brinll8 
locial security. .ocial security brinp 
natiiona1 security. And for national 
.ecurity we must, all of us together, 
make • united effort in an our undel'-
taJdAp. 

11 bn. 
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'''n1e Committee consider that 
in view of the phenomenal rile in 
non-Pie expenditure in .pite of 
the reasonable aize envilaged by 
the Plannin, Commillion in that 
dJNaIaon, it would be ma.t dellir-
able for the PlaDDin, Commillion 
to have a special .tudy made of 
the diaproportionate rUe and make 
.utable auaMtiODl to Me that 
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[Jlft 'U 0 ~  ° flrl!il'] 
lIuch expenditure is kept unded 
control and will not expana'in the 
Third Plan as it has done during 
the Second Plan period." 

r~ 'fifo ~  ~ it. 1l'lf'J(l.if 
if ~ 'f.T ~'h: ' ~ ~' ' 'fiT "{fa-'f.T 
~ r r:r ~  "37f ~  if +TT ~'  ' ~  it 
'WfifT <T7.1 rr ~ ~  ~ 1 ';3'1'fi'f <f,F,i ~ :--

"The Committee would point 
out that the increase of staff in 
thesp Ministries is symptomatic 
of the increase in all other organ-
isations and feel that it is a mat-
ter for review whether the growth 
of staff was commensurate with 
the increased activities and whe-
ther eJTorts were made to find out 
personnel from the existini 
strength." 

~~ CAi ~ro ~  if ~' l t : t 

1m' 'f.T ~ ~  ~ ~  if ~~ 
~ tTt ~ 1 ~ Ci'fI" ~ 1m ~ 
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i ~ ~~~~rttl~ 

~ if t t~G ~ ~ it lft! ~ 
t .-

"The economies effected do not 
appear '0 be considerable when 
viewed against the total strength 
of the Secretariat at 21,000, there 
being considerable increase in the 
total strength of the Secretariat 
which roSe from 19,1701 as on 
1-4-57 to 21, 170 on U.59. The 
Committee would recommend that 
a record about the total number 
01 posts abolished in each Minta-
try every year may be ,iven in 
the Annual Report of the O. " M. 
Divilion." 

~~~~m lirn 

~ ~ if lfilft '1ft ~ ~ I 
~: l ~ l i~ ~ ~ ~ f"li ;;r.r 
r~ :! 'fl ' ' rr~ ~ t aT ~  <m'f !fiT liT 

~ ~~ ' ' 'li1: ~ ~ f'fi ~ 

~~  if f'fiff'fT ~ m ~ 1 
~ ;rq; -t'FT ~ l' ~ f, ~' it  ~ 

if +T1" iffi 1f; ~it i +Tf1'ff if 'fii'it ~ 

gm ~ 1 .q mnr=rr ~ f'" lift lfnr<rr 'fiT 
~ ' ~  ... .;r.;r ~ 1') -t'fl'fT 'fii ~ rr ~ 

;r ~ m;;CfTll ~ I ~  cf ~ 

~~~~~it~ ~ 

~ l i  ~ ~ 'f.lf .mrr ~'  ~  q<: qi 

~  -t'ffi ~ ;riT 'li1: m f I ~ 
~ii it trf. +fr;;;:fTl:r ~~ it i~ ~ f<t; ~ 

iF iJ<;r q<: ;;fT m ~ ~  ~ ~ 

~~ ~ t ~ ~~  

~ ~ ~' i  if ~ tn: Ai ~ 
m;;ri;r mi'i ~ ~ ~~ ~ 

icrtT <tT ~ ~i  ~ ~ ~ ~r 

~ lfQ ~ m Ai ~ ~ -m:r mrr 
if ~ ~ ~ ~l  I ~ crWf If' 
~ ~ fq; ~ ~ +rr;;;ftlf f.ftr ~ 
~' i~~ I 

it +rTiiffT ~ ~ ~ ~ <NT if 
~ rn~ ~' l i  ~ ' ~ ~ 

t I ~ii ~~ m' ~ ~ ~ 

~~~~it ~ ~ ~~ 

~~ ~ ~ ~ I "{q ~ iF ~ro r ~ 

~ Wff1' iF Wftr ~  ~~ ~

~i ~~~ i ~ 

~~~t ~m~~  

~~ ~' ltm~~ 

~~~~~ ~moo 

~~~~~~~  

~ m-rr if ~ lfft ~ 
..., ~ rn it; ~ ~ ~ Ifi1f ~ 
"" ITt t I ~ ~ if ~o mw 



Demand.! CHAITRA 29, 1883 (SAKA) for Grant, 12502 

'I1<tf0141lfiT ~ ~ ;tr ~ ~ ;y-( 
1IT ~ ~ ~ ~  ~ ~~ 

iIiT ~ ifiTlf ~ trnf f I ~ lffif r~ 
.. h mr~~~it tr ~~ 

~i ~~ tr~~~~m 

ri~~ ~~it~ 

~ tr~i i ~mit ~ 

~ ~ i ~ m<rr 'i ~ I 

~il'it i ~ ",q ii c cr.ilit ;tr ~ 
~ m- ~ ~ f<:4'Ti ~  H Xt ij 
~ '1ft 1ft, ~i  ~ in:r ~ ~  \30 

~ ~~~~it~ 

~it~~iti~~~~~ 

t~~ ~~ 

11ft m ~ r 'lfT I li" ~ ~ fif; 
~ em '1ft ~  4"<: ~ ~ 

~ ~ h : ~ it ~ m ~ ;r ~ 
~ qm if;) ~ ~ ~ 1Jflftur 
~it~~~ rtt m 

.n:ur ~ ~ ~ t it f'fmTT ~ ~ 
~  ~ f.rom ~ ~ ~ ~ 'CiR ~ 

~ ~  ~ "1ft ~ ~ ~ ~ ~ \IT?: 
~ m it ~ ~  ~ );3r;rr if; 

~~ ~~ r~ ~ ~ IfiT ~ 

~ J 

~ «r ~ ,.T ~ ~ i n  t 
~~ .... ~ ~ ~ ~ tfIT'IT 
(nrr ~ I 1l ~ ~ f"" ~ iIfCf Ifiq" t I 

~~it ~ ~'~ 

m~~t ~ ~~mrt 

fll' ~ ~ ~l l &f.t .• ~ if IfIlY ;r ~ l 

~~ rt ~~  ~ it ~ 
1fT m ~~ ~ ~ fm ~ 'lfi;;Ar 
~' ar ... ·;t it ~ 'fiAT ~ ~ mIT 
mrrr ir ~~ ~~ ~ ~ 

~ ~ Art" Jf'ift ~ ~ qr;r 
i m ~ ~  i l ~ .,.,. 1{;nqrr IJiIf 
~ IJiIf qT;f lIT mi'f rroR" ~ ~ rrrfit; 
~ ~ if; flftrff ~ ~ ~ ~ 

' ~ t~ ~ n' 'l ' i I 

2'lt (Ai) LS.-I 

~ ~ if i ~~  Itft ~ .,.,. SITof . 
~~~tll i l~~~' 
~ ~ ~ ;r ~ q"{ IfiIoqft m 
~  I q ~ ~~ fir. ~ ~ ~ 
~ ~ I ~ JAin: ~ ~ ~'l  

if ~ ~:  ~ t ~ ~lt ~ ~ l{T 
i"T ~ C<rr.f V m IliTlm ~ liM I 
~ ~ ifi1 ~ ~ if; ~ 19Iit mTtf 
~ It; ~ rn ~ tll~'  t I 
~~~~~~~i  

~ ~  ~t m ~ ~ ~  'tft' 
~t I ~~i ~~i ~ 

~ 4"<: ~ ~ ~ ~ ~ :it <'f1;t 

~ ~ if; ~ ltiT r~ ~ ~ '4'1 
s:m 1iI'A' ;snq ~ w ~ if ~ 
' ~~rni ~m~  

~~~~ ~~ 

~ f fir; n ~ ¢ ' ~ i i~  q t 
,. ~ "" m m if ~ ~ \ilfm 
''''li il~ ~ ~ I ~ ~ ~'  fiIr 
~~ i ~i i ~ .. m 
it ~ ~ ~ l i il~ ~ ~~ 

..;t \fr\ ~ 'IT ~ ~ if ~ 
'~~m~~ lt n~ \ 

iIf'(t ~ ~ li ~ ~  ~ """ 
t q ~ ~ .. ~ ~ o II\'Uf 
~ -m tfIn t I q ~ t, iI'fiI;;r -at 
omm,. fir; t~ ~ if ~ '"'if 
~ If( l ~  ~ fir; If( 1:1Iilf. '~ 

~ ~ t~t .. ~ 
~ Rim ~ ~ 'r f'rrrn 
~n m~i ~~  
~ I ~  t ~ r l l '  

-q .. ~it ~ t~ I 

tor ~ if; ~ 4' ~ ~ lli ~ 

IJttff .,.,. ~ trmfT J I 

8hriJuU Panatlll KrI8IuwI (Cohn-
baton): At the outaet, I would 
like \0 to apr... my , .. lin .. about 
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the mixing of these two Ministries 
of Finance and Planning. As the de-
bate as it has taken place, has shown. 
in the limited lime that we have at 
our disposal it is indeed difficult to 
cover both these subjects adequately 
and although it is true that 
the subjects are closely linked, 
this difficulty has been there, and one 
would see it from the speeches. 

Since the fiscal policies can, of 
courlJe, be debated upon. doin, discus-
sion on the Finance Bill, 1 would Hke 
to deal more with the aspect of plan-
ning. We have behind us the exper-
ience of two Five Year Plans, and 
from that, we can draw certain con-
clusions and certain lessons, because 
in the course of these two Plans" 
considerable ~o re  has been actUev-
ed; nobody disputes that. ~e only 
disputable factor is whether the pro. 
,re9S that we have achieved a. a' re-
sult of these Plans and the-economic 
prosperity which the hon. Finance-
Minister claims in reTation: to· the past 
have been equally Ihaftd, and whe-
ther aU the key problenw that face us 
in the aocial and the· economic spheres 
are being effectively _tied. 

In many spheres, procress baa &cell 
reei ~ered  ~r inatance. toda:r, we-
have lot our three steel' plants in the 
public sector aendinl lip the prodUr-
tion of .teel in our country; we have 
got the National Coal Development 
Corporation in the public s.dor "'hieh 
haa been an incentive alao to the pri-
vah' sector to improve their condi-
tion of productivity. But in these, 
can it be stated that we are pt'OI1'elIS-
ing towarda a general and overalr im-
provement in the econemic conditiomJ 
of the country? This is the ques-
tion which I feel has to be posed 
when we discuss these Plans. and 
when we review the progress of these 
Plans, and when We are diteUSSin. 
economic matters nil the threabold of 
the Third Five Year Plan 

In the limited time at my disposal. 
I would like to take just one or twO' 
features which can be taken as all' 
index of whether this overall econo-
mic progress has been achieved. For 
in~tance  if onl! 1000 at the UDemploy-
ment problem that faces our country, 
there is a vast army, even today, that 
is unable to eke out an E'xistance. Rnd" 
is with no means of livelohood, and" 
this vast army is certainly a cbalhmge 
to the social consciousness of our 
Government and of our people', 

We have seen that was a backlog 

from. the First Five Year Plan, ancf 

we saw that this-increalled at tl\'e 

encr of the Second Five Year Plan. In 

the Hiures that have been given to 

~  We ffnd that we are having an 

increased number when we /{o into 

the Third Five Year Plan. 'nlerefore. 

we lee that in spite of these two Five 

Year Plans, tI'Iis pt'oblem of ne~ 

p{oyrnent still _urnes proportions 

that should not lead any of us to be 

complacent, we must remember that. 

with tae bon. Financp. Minister'1J 

t1'Iesit of the necessity and the inevita .. 

\)iUty ot indirect taxation, that when 
d'a!. Imfirect taxation il increasin, "tVe' 

are arso taxing that particular sectiOTl', 

namely the lower income groups 00' 

which this: army of unemployed is de-

peIIldent, Because all of us know 

very well that certainly this army of 

unemployed in 0\11' country is not de-. 

pendent on the big businesamen and 
an those people who have been re-
ceiving in recent years more tax re-

liefs than tfle Fneral public of our 

country. Therefore. it is a matter for 

very serious consideration. I do not 

have th(' time to go into the detailed 
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figures, but I am sure the hon. Minister 
has got them even more readily at 
hand than I could claim to have them, 
But, if I just take one State, namely 
my state of Madras, the 'backlog at 
the beginning of the Second Five Year 
Plan wes 4.42 lakhs, and the estimat-
ed number of fresh entrants was 8.97 
lakhs, making a total of 13.39 lakhs. 
Now, we find that at the end of fhe 
Second Five Year Plan, the backlog 
is 7.71 lakhs and the number of fresh 
entrants during the Third Plan ~ 

estimated to be 12 lakhs, endin~ it 
up to 19.71 lakhs. The objective 
seems to be to absorb at least the 
new entrants, but the perspective' of 
efllectivelY' overcoming this problem 
of unemployment is not put before 
us, and we do not even find this mat-
ter being referred to in de' ail. This 
is one point. 

Secondly, in a country like ours 
which is largely based on an agri-
cultural economy, straight from the 
problem of unemployment, it is but 
natural, that one should think in 
terms of the problems that are posed 
before us by the aiircultural labour 
in our coun'ry who from such a very 
large number. 

According to the second Agricul-
tural Labour Enquiry Report certainly 
the conditions of alJ'icultural labour 
in country have not improved in COD-
sonance with the achievements of the 
Plans which are put before WI. Ac-
cording to that Repor', we find that 
as between 1950-51 when the fll'llt re-
port was submitted, and the ler.ond 
Report which was submitted in IIH10 
and gives figures tor 1956-57 the num-
ber of days when the adult male 
workers are employed have gone down 
from 200 to 197, and the self-employ· 
ed clays have gone down trom 75 days 
to 40 days; with regard to women, the 
number ot days has gone up between 
1950-51 and 1956·57, and similarly 
'l'ith regard to children. 

This may give the hon. Minister the 
loophole to say that II you take It in 
the overall picture if you take fhe 
overall percentage, the ftlUJ'l'S have 
rone up. But then if we look at 
wages, we see how in actual fact, if 

a larger number of women and chilo 
drt!n are employed, there is lower cost 
eca ~e ethey are paid lower Wliges. 
Therefore those who employ them 
naturally try to save in this manner, 
When we are talking in terms of ex· 
tending education, when there is a de-
mand for compuplsory education, it 
is really astonishing at the end of the 
Second Five Year Plen to see the num-
ber of children being employed in 
agriculture gOing up. The picture of 
those Who ought to be in the school 
rooms having to sweat in the fields in 
order to help supplement the family 
income for the year is not a happy 
one. 

Again, if we look at wages of agri-
cultural labour we find that in spite 
of the claim ~ o t national income 
going up, in spite of the claim that 
our economic prosperity is there, the 
adult male workers' earning has de-
creased from 1'09 nP in 1950·51 (dally 
rate) to 98 nP in 1956·57, whereas tor 
women it has fallen from 68 nP to 59 
nP and for children from 70 nP in 
1950·51 to 13 nP in 1956-57. This U 
the picture we have before us when 
we go through the report of the Se-
cond Agricultural Labour Inquiry 
Committee. 

The third important aspect, to my 
mind ia the much debated point of 
holdi~  the price line. In spite of 
our increased production, in spite of 
the new indua· ries that have been 
coming up, both in the public and 
private leeton, in spite Of ~r deve-
lopmental programmes, prIces con-
tinue to rise bith, especially of im-
portant cOmmodities like foodiTalna, 
.u,ar and 10 on. Therefore, We find 
on the one hand agricultural labour 
earning lelll, but on the other, hlvin, 
to pay hither price for 1he daily ne-
cessities required to keep body and 
IOUI together. That is why I fee) that 
In order to achieve real economic de· 
velopment, we must aim not only to-
werds buildin, up nrw industry, not 
only towarda impJementinR lOCial 
SI!1'Vice projectl a/ld all the other pro· 
ect~ that are there in the Plan and 
where progrel!l has been commendable 
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[Shrirnati Parvathi Krishnan] 
in many places, but we should also see 
that these issues are tackled, and tackl-
ed very speeaily. I do not claim-and 
I em sure the Finance Minister will all 
the wisdom that he has and with all 
the resources that he has would also 
not claim that-that this is possible in 
a few days or even in a few years. But 
at lea~t one would like to see pro-
gress in that direction. This is 
my quarrel with the Finance 
Minister that we do not lee any pro-
re~  in' these Vf'lry essential aspecti 
of our national life and national 
economy. 

To my mind, this prol:l"esl can be 
,uaranteed if the direction of our 
economy wal to be dictated by the 
public sector. But this is what we do 
be dictated bY the public 
sector, I mean that the vital in-
dUlltries that are there in our country 
shou1d be in the public lector 10 that 
the general indultrial advanCe could 
be dictated by that sector. Certainly 
tha:, would have it~ impact on the 
oVf'ralJ economy, on the varioul as-
pects of our national economy, because 
the ~tren th of the public lector end 
lide by side with that, changel by way 
00 agrarian social reforms, are the 
two key fartorl in any economic pro-
re ~ that we mi,ht achieve in our 
planned economy. 

Today what. ill the position? It il 
true that the public sector exi!!ts. It 
ill also true that we have iot impor-
tant undertakings in important in-
dU!ltriel! in the public sec'or. I do 
aot hRve the time here to go into the 
various defectl that are there, which 
ha\'e been raisd from time to time on 
tht' floor of the House. Certainly we 
.hould see lhat they are overcome and 
Wpo !;hould lee that they do improve 
and really contribute much more than 
they are doin~  It il. of cour!!e, true 
that whateVE'r ~mall defect is there 
in the public sector immediately hill 
lhe headlines and becomes a subject 
for di c ~ ion in ParJiamE'nt. People 
as a whole look into it, worry about 
it and want to know why it cannot 
be set riiht. But that does not mE'en 
that similar de ect~ may not be there 

in the pri'Vate sector. They are there, 
but only they are tackled by them in 
their own way, and certamly public 
conscience does not take note of them 
to 1 he same extent. Therefore, it is 
good this dif!erence is there so that 
we are able to see that these defects in 
the public sector, and we hope that 
we will be able to overcome them 
ef!'ectivel1y and see that the public 
aector does improve in every manner 
possible and become more effective. 

But what is the position today? The 
public sector exists, but in what back-
ground? In a background where the 
private lector is in a position to dic-
tate terms and is in a posi'ion even 
to gain concessions. For instance, we 
hay!> seen-and it has been debated 
in this House time and again-that 
concc~ ion  have been wrested from 
Gov!'rnment, or they have been given 
by Government, in coal, steel and al~o 
in the oil industry. These are thrf'e 
vital industries for a back ..... ard eco-
nomy like ours. We find that our Fin-
ance Minister particularly ~m  to 
be very reluctant to interfere with 
the privat. sector. We find the Gi>v-
ernment as a whole reluctant to in-
terfere. When ..... e put before thO! 
Minister!! concerned thin ~ about mis-
management and quarrels inside {'om-
panies and a ~ t the likelihocd of 
varioul! ent!>Tprises being closed dO ...... 1 
and more people being thrown out of 
employment. what are WE' told? We 
are told, 'You see according to our re-
regulations, we can only do thi!! we 
can only do that'. BE'hind al: these 
things the private sector has a cover 
and gets away with it. WhilE' the 
..... hp.el!! of-machinery stop no coura-
geous action is taken. We find that 
finally it i!l tlle workers who sut'fer 
and !!utlkient E'lfedive action is not 
taken. 

Then We also find that prices can 
be dictated to us by the private sec-
tor. We have seen it recently in the 
case of textiles. how that power ful pri-
vate sector, when it wanted the prices 
increased managed to dictate its terms. 
It puts up the prices, then brin" 
them down but in the frnal analysis, 
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the prices remain higher than before 
and you find that it is the private 
sector that has gained. This i. what 
I mean by saying that there i. re-
luctance to interfere with the private 
sector, and the public sector does not 
beome the main force in our economy. 

Then again, in spite of the verbal 
allegiance, the lip-service, that wa 
pay to the development of the public 
~ector  why is that in very vital and 
key industries such as the diesel 
locomotives the issue has to be de-
bated again and again and statements 
have to be made in Parliament say-
ing that this is a debatable point" 
whether it has to be in the private 
sector or the public sector. Surely, 
if you have a proper direction of your 
plan, it should be a foregone conclu-
sion that such important things Il!I 
diesel locomotives, fertilisers anp. so 
the public sector. I know that tha 
Minister will give the stock reply: 
'Where am I to go for resources? If 
I impose taxes, you are the people 
who come and make noise about it 
and say that the taxes are going up. 
Where am I to find the resources?" 
Here again comes the same question. 
The ghost that is dogging our poor 
Finance Minister is where it is • 
question of determination in action 
vis-a-vis the private sector. 

Why can they not nationaliSe th_ 
coal mines? It is a demand that we 
have been putting fonnl'd for a very 
long time. They will certainly have 
potential resources in the coalmines. 
Why is it that general inlurance and 
banking are not taken over by Gov-
ernment? We all know how much 
we can gain from that. Similarly, 
why is it that the export trade In tea, 
jute and coffee cannot be taken over 
by the State Trading Corporation? 
If this <approach is there the avenuel 
of resources will be much wider than 
just the narrow avenue of taxation 
alone. Certainty the resource. would 
be there 'lhd the country would be 
behind the Government in tappiq 
thO!'e resources in order to Implement 
a plan that would be able to take ua 

forward even more quickly than we 
are going forward now. 

A recent Report of the Estimates 
Committee contains a further sugges-
1 iO!l. They suggest that the entire 
investible funds of the LIC could be 
taken over by Government. It would 
provide about Rs. 450 crores. These 
are the possible avenue. at respurces. 

Lastly. I would  like to say that 
genuine economic planning would re-
quire complete mastery over prieM 
of the main goods, and that i. where 
we expect and we hope that bold 
stand will be taken by Government 
snd bold action will be taken to see 
that the sky-rocketing of prices .topa 
and that prices are kept within the 
reach of the common man because this 
is one of the most important aspects 
that tace UI today, when everybody 
is talking in terms of what is going to 
happen to prices in the coming yearl 
ot the Third Five Year Plan. So, 
what is necessary is 8 Itrong public 
sector with determined action to bring 
about a change in agrarian relationl 
and raising the position of our a_i-
cultural labour, which only can help 
us to look forward to the achieve-
ment not only of the financial targets 
at he Plan, no only the physical 
targets of the Plan but also the 
human target at raising the level of 
the people of our country to some-
thing that will enable them to live as 
dignified human beings in a very 
prosperous India. 

I would like, in conclusion to 
draw the attention of the lnl t~r to 
the statement of Shri B. K. Nehru, 
our Commissioner-General for Ec0-
nomic A1l'i8il'l. which he made in the 
Second Committee of the Fifteenth 
Session of the United NatiOnl Gene-
ral Allembly on the 28th October 
1960. This report makes very interest-
ing reading and in thia report 
there are nOe or two .tatementl 
which I would venture to draw the 
attention of the Finance Minister to. 
Shri Nehru laYS at one place: 

"No form of 8Oclety. no qs-
tem of government bat the .lIgh-
test chance of retaining the 



Demands APRIL 19, 1961 for Grants 12512 

[Shrimati Parvathi Krishnan] 

loyalty of the people if it does 
not respond adequately to their 
need for ecenomic development." 

Later on, he goes on to say: 

"No truer word was said than 
that a system und'r which the 
rich grew richer and the poor 
poorer had within it the seeds of 
its own destruction." 

I think the hon. Finance Minister 
would do very well to remember this. 
He not only wants to deprive the com-
mon man of his limited income 
th~o h indirect taxation but he wants 
to make him poorer. He allows the 
capitalists to go scot-free; he would 
like them to get richer and on top of 
it, he deprives the common man of 
his income. In the Rajya Sabha, he 
quite happily and without compunc-
tion also said that he was quite happy 
about depriving them even of their 
cups of tea and their cups of coffee. 
Well; maybe, they have to live on 
water. But the common man would 
do it if they felt that the sacrifice was 
equal. But, here in the unequal race, 
let the Finance ini te~ remember 
these words of Shri B. K. Nehru. I 
hope that he will also learn from 
them. 

One last word and that is with 
regard to the working of the Finance 
Ministry. Unfortunately, for lack of 
time, this is the only point that I 
would be able to deal with. 1 would 
like to know what was the reason for 
the Rajya Sabha having to be resum-
moned and Rs. 70,000 extra having 
to be ~ ent  because I learn reliably 
that the Orissa Budget was ready on 
the 2nd March. Certainly, that was 
early enough to have the Rajya Sabha 
Session extended by a few days so 
that is money, which is no small 
sum, could have been saved. We 
would like to know who is respon-
aible. And. I think, it is our riaht 
to know who was 1'esponsible for this 
and why It was necessary that so 
much money should be spent when 
easily it could be avoided and should 
be avoided by any Govemment that 

claillUl to work efficiently and effec-
tively. 

Dr. K. B. Menon (Badagara): Sir, 
I thank you for giving me this oppor-
tunity and I wish to use it to place 
before the House and the Finance 
Minister the results and reactiona in 
Kerala as a result of the c1oBUl'e of 
the Palai Central Bank and seek his 
immediate intervention to restore 
normalcy in the money market of the 
State. 

I speak about this because of the 
wail in Ke:ala. The financial stress 
and strain that came in the wake of 
the closure of the Palai Central Bank 
has affected all sections of society 
including the Government business-
m('n and planters. small add big, who 
are finding it difficult to get loan 
adjustments. Contractors are not 
tendering and Government, because of 
the lack of competition among the 
contractors, aooe suffering as a result 
of it. 

According to the statement of the 
Finallcl' Ministl'r of Kerala there has 
been :1 f:'ll1 of Rs. 40 lakhs in the 
Sales Tax. The Government, it 
appears, has also nearly Rs. 2 crores 
lockl'd. The revenue collections, pro-
bably, a-e also affected. If this is 
allowed to continue. this being the 
first year of the Third Plan, it is very 
rightly said that :It may affect the 
working of the Plan by the State 
Government. 

The crash was on the 8th of 
August and the Finance Minister in 
his statement in the BOUie made It 
clear that the financial position of the 
bank W8II never satisfactory and that 
in order to save ·the credit structure 
and also other banks no action imme-
diately was taken against the Palai 
Bank. I understand that. 

Subsequently, on the 16th at Mareh, 
in a statement in the Upper House, the 
Minister of Revenue and bpenditure 
Rid that the revival of the Bank 
would not be attempted because of 
letal and administrative dUIlcultles. 
There was a slight shift in poeition. 
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A n umber of facts placed, before the 
credJ.to.s confuse them and make 
them even quest!on whether it Willi 
necessary to liquidate the bank. The 
.first statement came from the General 
Manager appointed by the Reserve 
Bank in a statement filed in the 
Kerala High Court. He said that 75 
lIer cent of the assets of the bank 
were sound. This was followed by 
a statement of one 01. the directors, 
'who is also a [·,inefigue of mine in 
the House, that taking the assets and 
liabilities 77 per cent were good 
including secured creditors. Minus 
.that, the same figure of 75 per cent of 
the .assets were gOOd. 

:Recently, the Officia) Liquidator has 
.announced that .81 per cent of the 
assets of the bank are recoverable and 
.availatlle for distribution among the 
creditors. The assets of the bank 
seem to have appreciated considerably 
in the course 01. the last few years; 
and a cinema house purchased by the 
bank about 7 years ago with a book 
value of about Rs. 3 lakhs was recent-
ly auctioned for about Rs. 8,51,000. 
A few motor cars-3 cars I believe--
were sold in Ernskulam at a price 
much higher than the book value. 

Judging from al these facts one is 
inclined to feel that even m~re than 
.81 per cent of the assets are available 
for distribution among the cedi tors. 

The Finance Minister has stoutly 
defended thc Reserve Bank, and, 
judging trom the attitude that he took 
in the discussion in the controversy 
uver the Auditor-General, I perfectly 
understand his attitude. But whether 
the Rese':'Ve Bank should be support-
ed be it in the right or wrong, and 
whether the public interest should not 
get precedence over it is a question 
that I have in my mind. Judging the 
situation from the facts 'filat are 
available to a layman like me, the 
Reserve Bank was not well-advised 
in forcing liquidation of the bank. 
If the aaets are 81 pe!' cent and have 
apt::n!Ciate4 more than that and can 
be retumed to the credJtors. where 
was the neeenity to Uquidate the 
1NDk1 No answer bu been IfveD 10 

that question which is mUle mind at 
the creditors as well as in the minw 
oi the public in Kerala. 

1 t has also appeared in the papers 
that the Government of Kerala p:o-
mlsed .0 help the State Bank with 
finance in order to put it back on its 
feet. (Interruption), Even as late as 
1956. aft.er four examinations, the 
Reserve Bank allowed the Palai Cen-
tral Bank to open a branch in Madu-
:·ai. That of course created a certain 
confidence in the minds of the public. 
I also understand that after the ins-
pection in 1960, the liquid assets of 
the Palai Bank stood sixth in 
the list of liquid assets of banks 
in all India, and accordina to 
the rating of the bank, I think t.hat it 
comes 15th in the list of big banks in 
tile State. When all these facts are 
before us, we are not able to under-
stand why the liquidation is forced. 
If legal and administrative difficulties 
are the only difftculties that stand in 
the way, I wish the Finance Minister 
would find out some way to 5ave the 
situation. The PE'OPle of Keraln r.e 
reminded, when a situation like this 
arises, ot the forced liquidation of the 
Tranvancore National Bank. If my 
mpmory is correct, 14 annes in the 

15.43 hrs . 
rMR. SPEAKER in the Chair] 

rupl'e were return!'d to the c:-editors. 
It is even now fre!lh in the minet. of 
the people. I feel it wall a crimp. 
against the people. I wish that that 
situation will not be repeated and 
that the Finance Minister will move 
in the matter immediately and see 
that the nocmalcy of the ftnanci&1 
structure of the money market In 
Kl'rala is restored and that conftdence 
Is restored. It it! not merely the 
crash of the Palai Cent1'f1 Bank that 
4811 been responsible for It. Five 
banks r.e under moratorium and it 
is being continued. and ItepI are not 
immediately laken. I lIubmlt that an 
the8e deseorve the immediate attention 
of the Finance Minllteor. 

TIle Mlallter of Plaaaee (8IIrt 
MorarjI Delat): Mr. Speaker, SIr. I 
am very thankful to al1 the hon. 
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Members who took part in the debate 
on the Finance Ministry and its work-
ing, for ,the suggestions that they havil 
:made and for the mild criticisms that 
they have offered. It was very 
refreshing to see that there was no 
edge in any of the criticisms that were 
made. Even my hon. friend who 
spoke first and the hon. Member who 
spoke before the last speaker were 
also very mild in What they said. I 
am very thankful to them. If this 
was a sign or exercise for better per-
formance in the future I shall be very 
happy to meet ,them on that ground! 

Mr. Speaker: Better relations also! 

Shrl Morarji Desai: But I would 
assure them that 1 have no desire to 
lay anything harsh or anything 
beyond the facts as I see them. There 
was at the outset, an objection raised 
a o~t keeping the discussion on the 
Finance Ministry and the Planning 
Commission together at this time. I 
hope I am not found fault with in this 
matte<:" because I am least responsible 
for ar;anging the work in the House. 
I have absolutely no hand in it. I 
was not even consulted, and I should 
not be consulted. 

Mr. Speaker: A committee was ap-
pointed. 

Shrl Morarjl Desai: There is a com-
mittee Which deals with it. 

Mr. Speaker: I am not also respon-
sible. 

The Minister of Parliamentary 
Aftain (8hri Satya Narayan Sinha): 
I am responsible to the extent that I 
accepted the committee's report. 

Shri MorarJI Desai: Not only did 
my hon. colleague accept it but the 
whole House accepted it. Therefore, 
it is the House which is 'responsible. 
But I think it has been so not only 
this year but every year sInce I have 
been in this MInistry, and perhaps 
rightly so becausp. the two subjects 
are very closely related. 

Shri Prabat Kar (Hooghly): It 
was only for this yea!' that we wanted 
.. separate discussion. 

Mr. Speaker: I will allow a discus-
sion as soon as the final Plan is placed. 
OIl the Table of the House. Nobody 
need have any difficulty. 

An Hon. ]\]ember: As early as pos-
sible. 

Mr. Speaker: As early as possible, 
much in advance of five years! 

Shri Morarji De;,ai: There will be 
a full discussion of it. There was a 
discussion before, on the Draft Out-
line, and there will be a discussion 
also on the final Plan as it comes up. 

My colleague, the Deputy Chair-
man of the Planning Commission, has 
already made some points and 
explained the point of view of the 
Planning Commission about the vari-
ous suggestions made by my hon.. 
friend Shri Asoka Mehta who made a 
very ~'cer l speech in very beautifUl 
language, full of many useful sug-
gestions. 

I will now, in dealing with the 
iubjecls under discussion, take up the 
point of taxation first So tha,t I may 
dispose of the point which chiefly 
relates to this discussion. There have 
been many other subjects referred to 
in the debate which perhaps have no 
bearing on the Finance Ministry's 
working, hut as usual, finance always 
calls o~ all sorts of points because 
everything is built round finance and, 
as it is said, flnance is everywhere. 
But I do not know how far it is res-
ponsible for it and yet I do not shirk 
the responsibility for it. But it is 
humanly impossible for me to go over 
all the subjects that have been refer-
red to, from agriculture to power, 
and many other departments. I wish. 
therefore, to restrict myself to the 
subjects dealt with in the Finance 
Ministry on this occasion. Again ft'om 
tomorrow there will be a discussion 
which will be a very genera] one, anc! 
t shall then attempt to clarify what-
ever is necessary to be clari1led and 
whatever is put before me and before 
the hon. House. 

Mr. Speaker: The hon. Minister may 
reserve his reply to questions reIatine 
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to taxation to the general debate. 
Now, he may answer questions relat-
ing to his department. 

Shri Morarji Desai: That is what I 
am proposing to do. But when I refer 
to taxation now, it will be in relation 
to the arrears of taxes or to the evasion 
of taxes and to the methods of levy-
ing them or such considerations as I 
have to point out. The question of 
dirr'ct and indirect taxation may be 
res(>rved o~ the Finance Bill; though 
{ have dealt with it even before, I 
believe I shall have to deal with it 
again soon. 

~ regards the evasion and arrears, 
I belit've I haw' clarified the issue 
before this hon. Hause s"vernl times. 
But it seems that I have not carried 
anv conviction. I will not find fault 
with anybody o~ that: I am ready to 
admit that it is my fault in being 
unable to carry conviction. I can-
not go beyond my capacity in this 
matter, but I shall make another 
attempt a~ain this time to put before 
hon Members the facts as they are. 
he~ are free to draw whatever con-
clusions they want to draw. 

It has been said, and said perhaps 
on the basis of ve:-y faulty informa-
tion, that direct taxes are going down. 
That was said in the opening speech 
by my hon. friend, Shri Prabhat Kar. 
It is an extraordinary eonclusion that 
the collection of direct taxes has been 
going down all these years. I do not 
know from where he got the figures. 
The truth is quite the contrary. He 
stated that in 1959-60, the collection 
was round about RI. 148' 85 croree; 
that in 1960-61 the budget estimate 
was Rs. 105 crores and the revised 
estimate was RI. 127-25 crorcs. Again, 
the estimate fO!" 1961-62, accordln, 
to him is only Rs. 138 crores. With 
these figures before him and makin, 
a very serious omission, he has fallen 
into the error of thinking that there 
has been a progressive deterioration 
in the collection of these taxes. 

Apparently he has taken the figures 
onlv from the fourth row of Statement 
I o~ page 8 and 9 of the Explanatoru 

mem01'andum. U he had also taken 
the trouble of considering the figures 
in the thkd row of the very same 
statement., he would not have made 
this mistake. What are the facts! 
In 1959-60 the collection was no doubt 
Rs. 148' 85 crores as taxes on income 
recovered from persons other than 
comPflnies. However, he has omitted 
to include a sum of Rs. 106' 56 crores 
recovered llrom companies. The total 
collt-'Ction in 1959-60 was actually 
Rs. 255 crores. As regards 1960-61, 
the original estimate of Rs. 105 crores 
subsequently revised to Rs. 127-5 
crores relates again only to income-
tax due flrom assessees other than 
companies. We have to add to this 
the taxes estimated to be recovered 
from companies. The revised estimate 
of taxes on income will then be 
Rs. 265 crores. For 1961-62 ngain, 
the estimate of Rs. 133 crores 
re-fers only to taxes due from asses-
sees other than companies. If to tilt. 
we add ~  141 crores which Is the 
tax expected to be collected from 
cnmpanies, the total estimate will be 
Rs. 274 crores. 

Therefore, quite contrary to hla 
conclusion, the figures show aD 

increase from Rs. 254 crores for 19119-
60 to Rs. 274 crores fO!' 1961-62. I do 
not know how he lapsed into uu. 
mistake. He is a very careful penoa, 
because he deals with banks also. 
Even in banks, if such mistakes ant 
made, I do not know what will hap-
pen. Perhaps he has been doinC 
something like that and that Is why 
there have been all the.e complaint. 
in the banks also. 

In this connection, I would a_ 
like to giVe the ft,Ul'eI of collectioo 
of taxes from 1954·55, 1x-cause that 
will also be revealing how much we 
have been collecting. The net collec-
tions were in 1954-55 RB. 159' 60 crores. 
in 19:15-56 RI. 188-84 crores, in 1958-5'7 
Rs. 201' 59 crores, in 1957-58 RI. 220-27 
crores; In 1958-:19 lU. 225-07 crores. in 
1959-60 &. 253'77 crores and in 1960-
81 RR. 272-36 crores. Therefore. I do 
not know whence this sort of 
inference is drawn. I believe that the 
year before lut. • aimlJar mistake or 
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. a different kind of mistake was made 

. by deducting the share of the States, 
'which was given to them and it was 
said that collections are going down. 
'That is where the budget is not CBJre-
tully scrutinised. I have tried to help 
the hon. Members in scrutinising the 
budget by giving 1hem separate 
reports prepared by ditrerent Minis-
tries. My purpose in doing that is 
that hon. Members may exercise 
greater and greater vigilance about 
the work being done in the Ministries, 
so that we are able to improve it 
from time to time and give better 
service to the people whom we are 
out to serve. 

Even this kind of oriticism enables 
U3 to go into it more carefully and to 
see that we are more careful in future. 
1 am, therefore, very thankful to the 
bon. Member even for raising this 
issue on false premises. 

Mr. Speaker: Probably he confined 
himself to individual assessees. 

Shrl MorarJi Desai: He did not say 
that. Even there, if the figures are 
taken by themselves, they can be 
explained in a different manner. 

In the same way, it was said by one 
hon. Member that figures of evasion 
must be taken according to Prof. 
KaJdor. I do not see what the magic 
was about P ·or. Kaldor's figures. What 
was his study in this country. t do not 
kr'low. l~ i~ a very bri1liant person, 
t have no doubt about that. He is 
marl.' clever than myself and he is a 
more learned !'conomist. But all that 
does not mak!' up for stUdy in this 
country. After all. the conditions in 
this country are a~ more varied than 
in the country in which he lives and 
works. To say that Rs. 100 crores or 
Rs. 300 crores are evaded is anybody's 
guess. It is an easy guess for anybody 
to say it is Rs. 1.000 crores. Who is 
going to ~vent it It is li.kethis 
story that when once Akbar asked 
-somebody as to how many crores are 
there in Delhi. the man who had 8 
quick wit said, 5,158,56'7,000 or some-
-thing like that. Who was going to 

count it? So, in this matter also, who 
am not prepared to say that my guess 
is something very exact. 

Therefore, to base conclusions on 
very faulty premises and to draw 
upon imagination in such matters is 
not very helpful in improving the 
it a~ion  That is all that I am plead-
ing. If it is shown where the evasion 
is made, We will certainly try to see 
that evasion is removed. For this 
very pUl:-pose, we appointed a com-
mittee under the able chairmanship 
of my han. friend, Shri Tyagi. They 
gave us a very useful report. Many 
of their recommendations have been 
accepted by us, even to the s'Urprise 
of the Chairman. He himself said 
that to me. Soon a Bill is coming 
before this House incorporating all 
those suggestions and the House will 
be able to go into it very carefully 
and to see that the law is properly 
made. We are trying to consolidate 
the law, so that afterwards, one need 
not have to refer to a jungle ot 
amendments and one will be able 
to refer to one law. We are trying 
to do it and the House will have an 
opportunity of going through it more 
carefully and advising US as to what 
we should do in the matter of evasion. 
By simply raising a cry of "Evasion, 
evasion" and saying that in this coun-
trv thCl'e is nothir'lg' but evasion. we 

~ ' anI" damnin~ ourselves anci we 
arp doi~  no good to ourselves. There, 
i!; evasion. I do not deny there is eva-
sion. but there is evasion in every 
countr:v. There is no justification for 
that. 

Mr. Speaker: Thp word ' 'va~ion' 

itself is an English word. 

Shrl Morarji Desai: I agree with 
you. But this evasion must be mini-
mised and to that end all of us should 
utilise our energies in a combined 
manner and not in a dispersed man-
ner trying to lay the blame on each 
other. I am prepared to accept what-
ever practical and useful suggestions 
are made to me and to my Mininry 
In this matter, so that we can be very 
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~ ective in collecting as much reve-
nue as we can. 

In this connection, may I say ,that 
the evasion is not by the rich people 
only? They might be evadin,. but 
they are doing it lawfully. that is, they 
are taking advantage of the law. But 
there are many who evade it altoge-
ther, who are much below. There are 
professional people who evade. There 
are petty shopkeepers who evade. 
There are many people who evade 
payment of taxes. I do not know how 
I will find out one who is an evader 
and how I will find out one who is 
not. It is a very difficult matter fO!:, 
me. Therefore, we have to find out 
ways and means whereby we can 
stop it, and I shall be very thankful 
for practical suggestions that are 
given to Us in this matter. 

16 hrs. 

On line with this, Sir, 8tands also 
the question of arrears of revenue, 
income-tax and other taxes, Here 
again, a charge was made that we an! 
writing of crores of rupees without 
any justification, as if I am 'Tying to 
put money in the pockets of somp 
people. It was a very 1.l"charitablc 
charge, I do not know whether hon, 
Members meant it, I know that with-
in their heart they know that the 
charge cannot be eorrect and yet 
everything is fair in love and war 
according to them, 

Sbrl Prabhat Kar (Hooghly): I did 
not say you were putting it into any-
body's pocket. 

Sbri Morarjl Desai: What is the 
meaning of saying "writing off with-
out any reason", "writing off and 
giving away crores ot rupees to some-
body"? "Making a present to some-
body" has no other meaning (Inter-
ruptions). Well, if I have misunder-
stood my hon. friends. I am certainly 
very happy and I will not say It 
again. I hope they will not repeat it. 

Sir. It is said again that th~ do not 
understand what are "effective 
arrears" and what are "actual 
arrears". That also I have expJalned 

several times in this hon. House. I 
shall try to do it once again. Sir, in-
come-tax arrears cover all those de-
mands for which demand notices are 
issued. They become immediately 
arrears, irrespective of whether the 
sum is due or not. That is the system 
by which the Ministry is working. I 
should like to find out another way 
whereby sums which are not due are 
not included in what are called 
arrears. But it becomes a difficult 
matter. 

The total outstanding demand on 
31-3-1960 was Rs. 257'39 crores. Out 
of this. a sum of Rs. 43'08 crores did 
not fall due for recovery before 
31-3-1960. Therefore. that calIDot be 
called an arrear. The total, therefore, 
comes to Rs. 214 crores. Then there 
are certain reliefs to be given from 
the demands which are made, from 
the assessments which are made-
rcliefs like double income-tax relief 
or reliefs which are given by appellate 
authorities Or reliefs which are given 
as a result of protective assessment. 
These reliefs amount to Rs. 30.3 crorel!. 
Therefore that also cannot be called 
arrears. because they are not going 
to be recovered, they cannot be re-
covered and they should not be re-
covt'red. They are not to bl' n'covcr-
ed. Deducting that Rs. 30 cr:>res, it 
will amount to Rs. 184 crorcs. Then. 
Sir. there are certain irrecoverable 
amounts which also we must see. They 
are not all written off. We are writ-
ing off as they come but we do not 
write off immediateiy we consider 
that they are irrecoverable. There 
are persons who have left India-tor 
example. they have gone to Pakistan. 
We cannot recover that. That sum 
amounts to RI. 11 crores. 'nult bas to 
be written off. But we are goln, Into 
It and finding out If we can recover 
it. It even a slender chance is there 
we shall try to take It. If th~ can-
not be recovered. they have to be 
written off. As I said that amounts 
to Rs. 11 crores, Then: Sir. there are 
companies In liquidation. When com-
panies ha~ gone into liquidation, 
taxell cannot be recovered. What elte 
am I to do? They have to be written 
off. Then there are also cues which 
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are pending before collectors in res-
pect of people on whom demand 
notice~l have been issued. 

Mr. Speaker: Don't you get your 
proportionate share from the com-
panies? 

Shri MorarJi Desai: If that can be 
done we do. All that is taken into 
account. I am only talking of what 
is irrecoverable after making allow-
ance for all that. This amounts to 
Rs. 34 crores. Out of a sum of Rs. 114 
crares or Rs. 113 crores for which de-
mand notices for recovery to be made 
by the collectors have been issued, 
Rs. 34 crores are such as will not be 
recoverable. Therefore, all these 
amount to about Rs. 50 crores. So the 
effective arrears, as I call them, 
amount to Rs. 133 crores. This is 
what is called effective arrears. I 
hope now the meaning is very clear 
as to what effective arrears are. 
Therefore, the arrears are not Rs. 257 
crores, as stated. They are only for 
accounting purposes. The real ar-
rears which arc to be recovered are 
oilly Rs. 133 crores. What proportion 
does it bear to the annual demands? 
I gave the figure of recovery. This 
year the recovery of taxes was about 
Re. 272 crores. We have recovered 
Rs. 272 crores. Therefore it will be 
seen that the arrears ar'e less than 
half an year's recovery. The arrears 
are not, thererore. as heavy as people 
are thinking and we are trying to 
see that mor~ and more are recovered 
and less and less arrears are left. 

There is also another reason. In the 
matter of recovery cases we cannot 
recover ourselves directly by any at-
tachment or any such process. We 
have got to do it through the States 
machinery, because that is the present 
procedure and that is the law. We 
have also to do it through the collec-
tors. Some collectors are very busy. 
Therefore, we told the States to have 
additional collectors for which we 
would pay. There are additional col-
lector's in several places who are 
also recovering. We are alllO con-
sidering whether we should not have 
some direct method of recovering our-

selves all the revenues of the Central 
Government. That also is being con-
sidered. But it is not an easy matter. 
We have got to go into it and .ee 
whether we do not spend money un-
necessarily on double estabTIshment. 
That also we should consider. Hon. 
Members here are rightly insistent 
that we must not spend more on ad-
ministrative machinery than we 
actually must. Therefore, in this mat-
ter also we have to be very careful, 
that we do not spend on administra-
tive machinery more than we have 
got to do. 

Therefore I hope in the matter of 
evasion and arrears we will not have 
any further cause of grievance that 
they are not explained. There may 
be arguments here that we are lax 
and so on. That can always be said 
about anything. Even if Rs. 5 are 
pending it can be said that I am lax. 
Well, Sir, to that I have no reply. 

Then, a question was raised about 
bankers' meeting and my attending it 
and my giving sanction to them for 
raising their rates of income at that 
meeting. There was no question 
of any sanction. It was even ques-
tioned, why I should have met them. 

Shri Prabhat Kar: I did not ask 
why he met them. I only asked why 
this matter was at all required to be 
sanctioned by you. 

Shrl MorarJi Desai: It was not 
referred to me for sanction. There 
is no question of any sanction by me. 
The Reserve Bank deals with it. I do 
not deal with it. The Reserve Bank 
is independent in this matter. If any 
advice is to be given, it Is given if 
asked for. Sometimes it can be given 
without being asked for if it is neces-
sary to do so. In this particular mat-
ter. the question was broadly discus-
sed. I must be aware of all the pro-
blems which are before the banks 
especially when we musf" -see that 
there is healthy banking, and especial-
ly when it is argued here that it 11 
not so and we must take steps to do 
so. So if I try to do it, it is asked 
why I do it. I do not understand 
what sort of attitude I must have. 
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Shri Prabhat Kar: This is only mis-
representing, mis-interpretine m,. 
IItatement. I did 110t ask why the 
Finance Minister met them. My only 
p:>int was: was it necessary to take 
up thi~ issue which could have been 
decided by the bankers themselves? 

Shri Morarji DeYi: The han. Mem-
ber again tries to sa,. that I misrepre-
sent him. Why should I misrepresent 
him? He asks why this question 
should have been rai~ed  What should 
h!lve I dona with the bankers when 
I met them? When I say that the 
han. Member lAid that I should not 
have met them, h. says that he did 
not !lay that. Then, it I meet the 
bankers. would not all questions relat_ 
ing to banks, all relevant question. 
come up, and if they are discus!ed, he 
asks why they were discussed. So I 
do not understand the language which 
he talks. That is the plain meanin, 
of it. In that case it is certainly im-
possible tor me to reprNent or mll-
represent him. 

Here again, it wu said and it Wal 
tried to be conveyed u if the rates of 
interest have been increa~ed very 
greatly. Nothing <'f that ~ort haa 
been done. The State Bank has not 
gone up much farther. The rate of 
interest in the case of the State 
Bank was increased only tram the 
1st of April from 3 to 31 per cent and 
3 to 31 per cent. For the savinge 
bank account they have raised it from 
H to 2! per cent and savings bank 
deposit account from 21 per cent to 
2f per cent. The other bank!! which 
met at Delhi-this was not the meet-
ing which I attended; there we did not 
discuss the rate~ at all-under the All 
India inter-bank agreement, revised 
the rates as given below. For term 
deposits of 3 days and over, up to and 
including 30 da ~ 3 per cent, the same 
as it was before; from 31 day. up to 
60 days it is 31 per cent: samE' as be-
tore. From 61 days up to 90 days It 
is ~ per cent: it has remained at 
3l per cent except for 91 da ~ and over 
but less than 12 months it is fixed at 
3t per cent. a rise of 1 per cent. For 
more than 12 months but less than 24 
months, it is raised from at per cent 

to 4 per cent. For 24 months and ever 
but Jess than 48 montru it is raised 
from 4 per cent to 4. per cent. For 
48 months and over but less than 60 
months it is raised from 4. to 41 per 
cent. Fol' 60 months and over that 
is, five years and more, it is i'aised 
tram ~ per cent to 5 per cent. r do 
not know what extraordinary thing 
has been done by this. There is al-
ways bound to be difference between 
banks' rate~ and the rates which Gov-
ernment ofl"er. Their rates are bound 
to be higher than Government ratl's. 
Otherwise Government has no mean-
ing and ~o valuE' and the prestige of 
the Governmeont i~ low. Therefore. 
Governmf'nt's rate is lower and their 
rate a little high(·r. It does not mean 
that Government is not going to get 
money. They may put less value on 
the credit of the Government, but we 
put great value on the credit of the 
Government and J believe this House 
also dOl"!! th~ !lame thing. because it is 
the credit of the House, not merely of 
the Government that matters. A 
criticism hu ee~ made of insuft\cient 
information, as I might call it. 

Shri Prabhat Kar: What il that in-
formation? 

Mr. Speaker: Whateveor the hOIl. 
Member wanted to say, he has al-
ready laid. 

Sbri Prabhat Kar: The han. Minil-
ter is corroborating my statement. 

Shrl MorarJI Desai: He stated that 
the rate or interest was increased to 
& per cent. 

Shrl Prabhat !tar: That Is what the 
hon. Minister has aha stated. 

Sbrl MorarJI Deal: Where? 

Bbrl Prabhat Kar: He haa etated It 
just now. 

Shrl MorarJI DeAl: Let the hon. 
Member not be impatient. 

Mr. Speaker: I do not want the 
hon. Member to flO on interruptin. 
like thill. 

Sbrl Prabhat Kar: The only point 
that I want to lubmlt .... 
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Mr. Speaker: Order, order. I can-
not allow that. The han. Member has 
made a speech. When it is sought to 
be explained or replieo to, what is this 
supply of further information? 

Shrl Morarjl Desai: May I again 
submit that it was not stated by the 
han, Member that the rate was in-
crea3ed only from 4t per cent to IS 
per cent? The impression created in 
my mind was that it was raised 
according to him from 3! per cent to 
5 per cent. I may be deficient in 
understanding but I do not think all 
other han. Members are also deficient. 
1 think they did not understand any-
thing else. When he referred to 
that, I was surprised that this was so. 
Then 1 found that it was different. If 
he had quoted all the figures, as I h!(ve 
quoted 1 would not have told him all 
this, aT I would not have replied to 
that point. But since a criticism was 
made, I had to clarify this point, and 
that is why 1 have done so. If the 
hon. Member is worried about 'the 
clarification, that the misunderstand-
ing created by him could not be car-
ried through, then I am not at 1al,1lt. 

Shrl Prabbat Kar: Let him be 
satisfied wi-th his own statement. 

Sbrl MorarJI Desai: That is all right. 

Mr. Speaker: I cannot understand 
this criticism. The hon, Member had 
his say. He has stated whatever he 
wanted. Now, can the Government 
not defend itself? 

Shri Prabbat Kar: That is not the 
point. 

Mr. Speaker: Apparently, his state-
ment has given the impressicn to the 
entire community that the rate was 
suddenly increa~ed from 1 per cent 
to :I per cent, when actually it is al-
ready 4, per cent and now it has been 
raisl;'d to :I per cent, an increase of 
only ~ pE'r C'ent. Is not the hon. Minis-
ter entitled to explain that. after 
all, the increase is only I per cent 
from the previous rate? It may be 
that those han. Members who have 
scrutinised those papers might possib-
ly know the correct position. But, at 

the same time, others must also know 
the position. He has only come out 
with a statement that the rate has 
been increased slightly. 

Shri Morarji Desai: May I say that 
if the han. Member wants to give ex-
pression to his views he can say 
everything in the discu'ssion on the 
Finance Bill? Why should he worry 
about it now? He will have full 
opportunity. He can raise the same 
points again. Therefore, if he gives 
more time I can deal with more points; 
otherwise, I can cover only some 
points, as I have to conclude just be-
fore 5 O'clock, when there will be the 
guillotine, I cannot go beyond that. 
Therefore, if he gives me more time, 
I can deal with all, the points. If he 
does not want it, I am prepared to be 
engaged by him. I have no objection. 

Mr. Speaker: There is a duty put on 
the Minister and the Government to 
explain their position. which the hon. 
Member has not. He can criticise. But 
Government have to explain their 
stand. 

Sbri MorarJI Desai: I believe he Is 
also a member of this hon House 
which possesses all the o e~  It t~ 
also his duty. 

Mr, Speaker: Nobody is denyin, 
that. But he can net go on talkin,. 

Shrl Prabbat Kar: I am not. 

Sbrl MoruJI Desai: Then a question 
was raised about general insurance 
and LIC. A mention was also made 
about the deposit insurance scheme. 
That scheme is being considered very 
carefully and, as quickly as possible, 
we want to come before this hon. 
House. The moment it goes to the 
Cabinet and a decision is taken by the 
Cabinet-I am not the final authority 
in this matter-

Shrl Prabhat Kar: When? 

8hrl Morarjl Desai: We are certain-
ly trying to take it to the Cabinet. 
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When it is considered and a decision 
is taken by the Government .... 

Shri Prabhat Kar: You can take a 
decision. 

Shri Morarji Desai: If the hon. 
Member has that much confidence in 
me I am thankful to him. I thought 
he 'had no confidence in me. 

Shri Narayanankutty MeDOD: We 
have confidence in his capacity to do 
mischief. 

Sbri Morarji Desai: That is all right. 
One always reflects oneself in some-
body else. 

In the matter of general insurance 
it was argued that there are mal-
practices, there ~ misappropriation of 
funds, there are some ather faults 
like that and therefore, it should be 
nationalised, 'and that I am very 
perverse in not hearing this request 
and not carrying it out. I hope when 
1 say this I am not misrepresentln, 
anybody. But, it is not true and the 
hon. Member cannot say it is true that 
this sort of oondition prevails in all 
the general insurance companies. It 
may be true in a stray company here 
or there. They are bein, looked 
into and action is taken against them. 
But that does not mean that all the 
general insurance companies are like 
that. 

Mr. Speaker: Are there no annual 
reports? 

Shrf MorarJI Deul: There are. It 
is the duty cf the Controller of Insur-
ance constantly to look into such cases, 
take action and let them right. 

Then there-is the question of nation-
a:isation. It is not a policy that 
everything should be nationalised. 
Nationalisation should be done if it 
is good for the country and I will 
have no hesitation in doi", 10 it it 
is in the interests of the country. 
Nationalisation at general insurance 
is a matter which ought to be con-

sidcred, not because one iA wedded 
tv :l certain policy that it should be 
donc. In the matter of general insur-
ance it (;an be very easily seen that 
it is a very risky business. Because, 
there are all sorts of claims, they 
come and they have to be paid. Also, 
there are no large margins of prollt. 
If Government takes it up, if it is 
nationalised, to take a very risky 
business and to saddle all that risk 
on public revenues will not be a wise 
policy for any Government, to my 
mind, and as long as I see that is the 
position, I say that it would be wrong 
and unwise to nationalise general' 
insurance. But if a day comes when 
it becomes absolutely necessary to do> 
so and there is no other way to pre. 
vent abuse, as it becomes a general" 
abwe, Government will have no heli-
tation in dOin, 80. Therefore, the . 
policy of the Government is very 
clear. I do not see why every time, 
whether there is occasion or not, th~ 
problem is broUiht in and it is said' 
that the Minister Is avene to doinc 
it and he does not want to do it. 
That is not correct at all. 

Then there is the question of life· 
insurance. It was said that there are' 
lap:;es of olicie~  I have given the 
figures. The lapses of policies are· 
less now than they were before, even 
compared to the better compani_1 
am not talking of the smaller com-
panies but the biller companies. The 
lapse ratio is very small, and yet the)' 
&0 on saying that Government are 
not lokin, into it as it should be 
looked into. Well, I had ,Iven thne 
t re~ before. I have some of the_ 
figures with me, but I cannot lay my 
hands on them quickly. But it hal 
,one to about 6 per cent tram about 
8 per cent and 9 per cent. It is lesl. 
It is decreasing. There are various 
reason!! why policies lapse. Some_ 
time, the insurers are not careful 
enough. They do not think about 
their future emolumcn' ~'  what they 
are doing to get. They Insure them-
selves. ThI'Y get into difficulties. they 
cannot pay premiunu and the policies 
lapse. There arc also lome people 
who art' not in~ rance mind d  Then. . 
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; another reason is that where servic-
ing is not very proper, sometimes thi. 
happens. But, in the matter of servic-
ing, we are now trying to see that 
it becomes a! ideal as possible. Ther. 
arc complaints. I would not deny 
them. But, we are insisting that 
service should be made as perfect al 
possible and the Chairman of the 
LIC is trying his level best, he is 
attending to it himself and he is 
improving it from day to day and I 
. am quite sure that in a short tim. 
there will be very little Icope for 
. complaint. in this direction. 

There are other cause!! also work-
ing. There ill also one cau!!&-the 
agents, about whom so much was 
said, that they are the only people 
who are responsible for LIC. They 
are responsible becau!!e they, in their 
.' enthusiasm for getting comm~ l l  

go on insuring people hastily or 
quickly and, therefore, also policiee 
lap!le. There also, we are trying to 
train the agents and see that the 
field worker!! and agents are all train-
ed so that they do their work pro_ 
. perly. This will also bring down the 
lapse ratio. 

Mr. Speaker: Do they get a higher 
percentage for the ftrst premium than 
for the subsequent premiums? 

8hrt Morarjl Desai: That is so. 
. That is what exactly happens. But, 
we are trying to see that  that does 
not also happen. It is there that 
. Class I officers and other offic£'rs ar. 
necessary. If Class I officers are not 
there, and all thf'5t' oft\cen are not 
there. then the LIC would have to 
bt' wound up. I do not think "elel 
agents can do all the work and give 
all the money to the Government. 
Then, the imurers will have no policy 
return. That i~ all that will happen. 
Th£'rdore, it is no ~ ' arguing that 
field a~ent~ should not he reduced. 
Fil'ld of1'\c('rs have got to be reduced 
if :hf'y do not do thf'ir work. If they 
do work, they are there and they are 
bl'nefited by it. They are also givt'n 
. Incentive on ~ That i~ the only way 

of treating them fairly and squarely 
and they are doing that. They are 
improving their working. Those who 
do not do their work, get out. There 
is no .ducational qualification and 
there ill no age qualification for field 
agents and these other people. But, 
there are very strict regulations and 
strict qualification. for all the 
administrative personnel employed in 
the LIC. Therefore, there can be no 
comparison between theae two kinda 
of servic811 in the LIC. 

Mr. Speaker: Some of their wives 
also become agents. 

Shri lIorarji Desai: Yes, Sir. Why 
Ihould wives be debarred? 

Before I go to the general criticism 
which I may have to deal with, I 
would like to give wme other figures 
which were asked tor by my hon. 
friend Shri Mathur, about the break-
up of the surplusel of public sector 
enterprises which are to the tune of 
Rs. 449 crores, which will be avail-
able to us in the Third Plan. There 
i. no intention of keeping these figurea 
back from any people. The steel pro-
ject!! are supposed to give lUI. III 
crores; fertiliser plants will give UI 
about lUI. 33 crores; posts and tele-
rraphs will give us lUI. 28 crores and 
others will give us Rs. 128 croree. As 
about 'others', I cannot give a whole 
list of it here. There... several 
things . 

An HOD. Meab.r: What d09l 
'others' mean? 

Shrl Morarji Desai: There is anti-
iotie~  thNe are many other things-
machine tools factory i!l there and 
there 8fe other factories also. This 
mean~ R!I. 300 crores at the Centre. 
For the States, there are electricity 
undertakings which are giving about 
Rs. 110 crores and road transport and 
others will give about Rs. 39 crores. 
The total will be ~  149 crores. In 
this way. it ecome~ Rs. 449 crores . 
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Sir, it has been said that there is 
no equitable distribution of income. 
Well, this ;5 _ain a question which 
will crop up perhaps on the Finance 
Bill and yet it is better that I deal 
with it here. Otherwise, I would not 
be able to deal with everything at 
the time of the Finance Bill. It is 
also, at the same time, said that 
regional disparities are there. I do 
not dispute the statement. There are 
regional disparities. There is not 
equitable distribution of incomes and 
the fruits of production as we would 
haw liked it to be. But, are we not 
marching towards it? That is the only 
question which we have got to 
examine. 

Well, it can be questioned. I do 
not say, it cannot be questioned. But, 
many a time the colour of the vision 
depends upon the glasses which one 
puts on. That is, it depends upon the 
theories in which one believes. I call 
the theories glasses. (Interruptions). 
Why are the han. Member getting so 
much fidgety? I have not said that 
they put on glasses always. 

Shri Prabhat Kar: I wanted to know 
the colour of his glasses. 

Shri Morarji Desai: I do not put 
on coloured glasses at all, not even 
in the hottest sun. 

Is it imagined by any person that 
wilhin 10 years. or 13 years, or 14 
years after independence, we were 
going to have complete equitable 
distribution of all wealth and income 
in this country, that there will be no 
disparity left in this country? How 
is thi,' impossible state of affairs to 
be achieved immediately? And if 
'Some insist on doing this immediately, 
let me say we will not be able to do 
it for hundred years or two hundred 
years. That is what I am afraid of. 
Therefore. let Us have a sense of pro-
portion in this mattt>r. 

When m~' helD. coJleague the Food 
Minister ,E!Rve ~everal figures about 
production and consumption of food, 
that wa!l also sought t~ be contra-. 
dieted and it was said, "No, no, people 
a~ not having more food". Well, 
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what is to be said when people deny 
all these things? 

Then, Sir, figures of unemployment 
are given to me and it is said, this 
is all rising. Well, figures can rise. 
1 do not say that they cannot rise. 
But, statistics are not always a safe 
critarion in such matters which are 
very very vague. Figures are all 
right in census matters because that 
is actual enumeration. But, in other 
matters figures become very difficult· 
to deal with and yet we have to go 
by figures. I do not say that we 
should not go by them. Yet, we have 
gOt to keep a sense of proportion 
there too. But, what is the evidence 
before our eyes when we go to difte-
rent places'? What do we see? Do 
we see the same thing as we saw 13 
or 14 years ago? It can be said that 
We have not reached where we want 
to reach; benefits have not gone there 
as much as we want them to reach. 
It is not sufficient. There. I am pre-
pared to agree because we have not 
creat!.·d that much wealth. We want 
to create that much wealth. How is 
it going to be created? Is it going 
to be created by cutting the heads of 
some people, by creating jealousiel 
Ot' bv men-Iv running me down say-
ing 'that I ~m there giving conces-
sions to the private sector. What 
concessions have been given to the 
private sector? What concessions 
have bN'I1 given in taxes to the richer 
people?-I want to know. 1 have 
incrPRsf'd the wealth tax. ThL'I time, 
I have increased the 1I1ab on the 
higher incomf'l!. Where is the conces-
sion given to these people? But, It 
some conce ~ion  an! given to ('om-
panies fl)r !x·flN working, they are 
also given to all the share.holders 
who are poor and middle_claS!! people. 
They are not givpn only to thOllc 
people who are rich. And yet. I 
cannot deny that wealth d()('s go to 
some en l~ where therE' i~ wealth. 
I do not den~' that. How can I deny 
It" If there are two IItudenb work-
ing in a college and both are equally 
treated by a prof(>!lsor. the one who Is 
more intelligent absorb!! more and the 
one who II Je8!I intelligent absorbs 
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less. Is it the fault of the professor? 
1 do not know. There are two per-
sons who are doing exercises, one is 
Iftrong and the other is very weak. 
"'I'he strong becomes a sandow, the 
weak man does not come near him. 
What can be done? But, our attempt 
should be to sec that the weaker 
people also are brought to that level 
by stages, and that the strong people, 
become stronger, in order to help 
weaker people to be stronger. If we 
try to do that my hon. Professor will 
get more patience. I thought pro_ 
fessors are ideally patient people. But 
he has given up his professorship 
and he has given up his patience also. 
That has been a bad thing for this 
country. I want that everyone should 
become strong. 

In the same way we must consider 
regional disparities. Regional dis-
parities are there; we have to remove 
them. It is argued that we are not 
spending more in pI act's which are 
more backward. We should spend. 
But where should we bring that 
money from? Should we first create 
wealth where it can be easily created 
and then di tri ~ it? 01' should 
we put handicaps before uc, sO that 
wealth is not created at all and then 
go on distributing something which 
is in the air? I do not k:1oW what 
we should do. 

Supposing there are four sehemes 
of irrigation and out of four schemes 
one scheme is such that it costs only 
Rs. 300 per acre and another scheme 
costs Rs. 1,000 per acre. Which 
scheme should I take up first. irre~  

pective of any region? If I take up 
the scheme which costs Rs. 300 per 
acre first, I can get more money out 
of it which I can sink on other 
schemes. In the same way if I tap 
sources which vield me more resources 
immediately, I-can then distribute the 
re~ 'e  equalIy to all people. In 
the SRme way. Sir. we should try to 
take advantage of those who can pro-
duce wealth. but see that we control 
them. But the control also can be 
only to a ct'rtain limit. It cannot ro 

beyond a certain limit. If we try to> 
go beyond that, if we kill the sources 
which produce more wealth then we 
will be very poor. Let us not be-
exploiters; let us also not exploit. 
Exploitation does not merely consist. 
in not being exploited; merit also 
consists in not exploitLng anybody. 
That is what is necessary; that is 
what we are trying to see; that is 
why we are trying to have more 
education throughout the country. 
That is why we are trying to streng-
then them. We are having wage 
boards. In all the laws we are pas-
i l~  Show me a single law in this 
country which is passed by the legis-
latures which does not lead us to the 
goal that we want to reach. Show 
me a single law which is taking us 
back anywhere. It may be that it 
dol'S not take us farther, as much 
farther as we want to go. That is a 
matter of capacity. I may have less 
capacity. My han. friends opposite 
may have more capacity. That is 
what they think probably. But 1 
think that they have greater capacity 
of destruction rather than capacity of 
construction. Those who construct 
are rathl'r slov:; those who destroy 
are very quick. It is very easy to 
burn a house; it requires only one 
man and. one match-stick; nothing 
man' is required. But to construct 
that house you require an engineer. 
carpentl'rs, JiI1asons. a lot of money 
and a lot of time. AI! that is very 
necessary. If they hsv.' no patience 
to do that, my han. friends will be 
where they aT(' always. Nothing else 
will happen to them. 

I hav'~ no doubt in my mind about 
their motives. Their motives are to 
see that the poor man is happy. I 
too want that. In that we are one. 
But if I go the way they want to go, 
the poor man will be liquidated: he 
will not exist at all. If that is the-
way of making the poor man rich, 
that is not thl' correct path. 

My hon. friend Shri Asoka Mehta 
said that we should not be compla_ 
cent. We art' not complaceI:lt. We 
do not fee) that WI' have done every-
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thing that we want to. We want to 
do more; we should do more. But 
we should not beat out breasts and 
say: "Hai Hai, what lire we to do, 
we are not moving much faster"? 
That is not the a~ to go ahead, to 
move faster. We have gone some 
distance along the road, we have 
passed certain hurdles. We have to 
pass many more hurdles. Let us pass 
those hurdles together, deriving 
strength from our mistakes and from 
our successes. Otherwise, if we go 
on blaming ourselves all the while, 
we are not going to go ahead at all. 
I have no doubt at all about it in my 
mind. That is why I am saying, let 
us be criticising each othf'r, but let 
us criticise each other as friends to' 
help each other, to strengthen each 
other, rather than to pull down each 
other and to find fault with each 
other. There is some !,,;ood in ever ~ 

body, and that is what we have to 
pick up and that is what we have to 
consolidate. In this country, if wei 
do not do that, I do not think that 
we will build up this country as fast 
as we want to do. 

There is too much of fault-finding; 
because We have inherited it. It is 
not anybody's fault. But that inherit-
ance has to be given up. My han. 
friends want to do away with many 
other kinds of inheritance. Let them 
do away with this inheritance. Other-
wise no other inheritance will return. 
That will be the result. That is why 
I am pleading for this. 

I am not pleading for no criticism. 
I am not ~a in  that what I am doing 
is the best. I am only pleading that 
what we are trying to do to the best 
of our capacity. We do not think that 
we have got all the capacity on earth, 
and all the wisdom. We have got as 
much wisdom as has bee.n given to ua. 
And we try to increase it and proftt 
by it. But they do nOl want to profit 
even by their own intelJigence. That 
is where the difficulty comes in. If 
they become patient and remove 
hatred from their minds they will 
be far more useful members of the 
SOCiety in this country than they are 
at present. 

In this matter of distribution, again, 
middle classes were mentioned. I have 
been hearing about the middle classes 
many a time. I have myself come 
from the middle class. I cannot say 
that today I belong to the middle 
class; as a Minister I do not. But the 
moment I go away from here I am 
going to that class, not to any other 
clus. 

Shrl Indrajlt Gupta (Calcutta-
South West): To what class does the 
hon. Minister belong now? 

Shri MorarJi Desai: Certainly to the 
richer class. I do not belong to any 
other class today, as a Minister. 
Because, a Minister is not a poor man. 
By  any standards he cannot be called 
a poor man. I am not, and I have 
never claimed that. I pay Income_ 
tax, and much more Income-tax than 
my hon. friends there. Therefore, I 
am richer than  they are. I have no 
doubt about it. I am not denying it. 
But I have not forgotten all the years 
I have passed through, the years I 
have passed in far more stricter con-
ditions tha. any of my hon. friends 
may have done. I have slept on plat_ 
forms of stations and I have taken 
baths at the railway stations .... 

An Hon. Member: Where is the 
need for saying alI this'! 

Mr. Speaker: He only wants to say 
that knows these things personally. 

Shri MorarJI Desai: .. which my 
friends have not done. Therefore, I 
know these conditions. I do not want 
anybody to go through them. I want 
them to be in better conditions. I 
do not want anybody to be in that 
condition. But when they say that I 
do not know, it is alI wrong, becawe 
I have experienced these conditions. 

Now, what is wrong with the 
middle classes? It is very easy to 
excite the middle classes and to take 
their votes by playing on thp.ir emo-
tion~ and sentiments and sayiag 
"Here i~ the Government which is not 
doing anything for the middle c1aslCS, 
they are only tapping them all the 
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while". That is not so. The middle 
classes have also to change with the 

times. 

What happens with the middle 
classes is that only one man in the 
family earns, and all others do not 
earn. Moreover, not only is it that 
only one man earns, but the avenues 
of expenditure are increasing also 
every day. What was formerly hap-
pening was that a labourer had a 
lower standard than a middle class 
man, as he was called. But today 
the labourer is earning more and 
mon', because more and more steps 
are being taken by the Government. 
It is more as a result of the steps 
taken by the Government that the 
labouring classes are earning more 
today; and they would earn more if 
my hon. friends become more helpful 
and not become hindrances, as they 
become many a time. ThE'Y will earn 
still more. But because they are 
t~arnin  more, and because several 
members of the family also earn, 
their standards have gone up. And 
the middle_class man thinks that to 
keep his superiority he must also go 
on spending the same way-and not 
earning the same way. Who is going 
to find help for him? Where they 
were not employing any servant, they 
want to employ servants in order to 
have a greater sense of dignity. 

That is not the way to do this 
thing. They have also to work and 
we have to find out avenues for that. 
That is why we are trying to have 
cottnge industries, small-scale indus-
trips and all these home industries 
which provide th('se av('nu('s. in order 
that people's income may increast'. 
That is why we are also spending a 
greut deal of amount on all these 
sdwmes, because they are going to 
improve the ronditions of tht'se 
peopk. 

Sbrt B. K. Oalkwad (Na!;ik): On 
a point of information. What kind 
of la o rer~ is the hon. Minister 
describing? He says that the income 

of the labourers is more. I just want 
to know what kind of labourer he is 
referring to, because there have been 
so many Labour Commissions which 
have mentioned that the income of 
the labourer is not more than Rs. 120 
per year. 

Shri Morarji Desai: Well, I wish 
my hOll. friend has some sense of 
proportion. I did not refer to all 
labourers in India. I did not refer to 
labourers in the villages. I referred 
only to the factory labour. That was 
all that I referred to in this matter, 
when they were compared with 
middle classes, and on that, I do not 
think my hon. friend can dare to 
dispute the statement that I have 
made. I cannot refer to the other 
people. I cannot say that their 
incomes have increased much and they 
have become much better; but their 
incomes have also increased; it is no 
use saying that they are not at all 
profiting and that they are not going 
ahead; they are also going ahead, but 
not as fast as I should like them to 
do. For. the incomes in the villages 
also have got to increase, because 
they have also got to take to side_ 
industries, and they have got to work. 
When it is said that their incomes 
have not increased, and there they 
are a1\ unemployed. I find that it is 
very difficult to get a domestic ser-
vant, when one wants to get him; 
and they ask f">r such salaries today 
as are five times what was paid 
before. even five years ago. That is 
my own personal experience. I go to 
various places inside and try to get 
them so that they are better off, and 
yet I flnd that they are reluctant to 
come. Why are they reluctant to 
come? They. are reluctant to come 
becauie thcv flnd that their condition 
in the vil a~e  is not as bad as it was 
before; that. has improved. and they 
are more content to be there rather 
than to be a little better off even 
here by coming with me. But that is 
the condition which is obtaining. 
Why not tnkE' not(' of what is hap-
pening such as these things? 
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Yes, if the commissions have said 
something, there also. it has been said 
that the comparisons were wrong. 
The comparison was not on the same 
figures, and, therefore. these things 
have carried Us again astray. Once. 
that is, about thirty years ago, we 
had got an economic survey made of 
a tal uk by a very eminent economist 
who took several students with him. 
and they surveyed the land revenue 
economy of that taluk. The result 
was that they had said there that 
only five maunds of paddy were pro. 
duced per acre in that taluk. Now, 
that was a fantastic story. But they 
believed whatever the cultivators had 
told them, and that wa,; what was 
put down, and from that, all infer· 
ences were drawn. Now. if this is 
what is going to be done sometimes, 
we cannot rely on all those things; 
we have got to rely more on our 
earg, and more on our eyes, and more 
on our brains. and brains well 
utilised and not brains wrongly 
utilised and wrongly channelled. 

In this very connection, may I say 
that the policy of this Government 
even as regards power and its usc is 
not againsL agriculture or against 
small-scale industries. We try to give 
them as much as we can; we want to 
give them preference even. That ~ 
what we would like to do, but we 
must produce sufficiently. ,After all, 
small-scale industries also can thrive, 
and we can spend money on them 
only if we produce wealth the other 
way, from the bigger industries and 
from those other sources; then, we 
can afford to spend on the other things 
also. Therefore, we have got to take 
both into consideration. It Is not 
one thing only to be taken into con· 
sideration. Industries cannot thrive 
immediately. and industries cannot 
come up immediately it we PUt all 
sorts of hurdles in the way. but 
industries, after they come up, can 
give us as much money as we can 
take from them, as they are liYinl 
us today. Therefore, in uu. matter 
&lao, a more practicable attitude 
should be taken. 

Then, it was said that administra-
tion should be made beUer. I agree 
with it entirely. 

Sbri Narayanaokutty Menon 
(Mukandapuram): On a point of 
information. On this point. can the 
hon. Finance Minister tell the House 
by what percentage the real income 
of the working classes has gone up 
during the two Five Year Plans, from 
1950 onwards to 19601 

Shri MorarJi Desai: I wish I were 
a statistician who can be very per. 
fect, but I am not one, and, there-
fore, I cannot give those figures. But 
I see the actual evidence before my 
eyes; I find that instead of nine lakhI 
tons of sugar, 20 lnkhs or 22 lakhs of 
sugar are being cat!'n today. I find 
that instead of ninc yards of cloth 
which was being given in 1948-49, per 
head or per capita, we are today 
having 16 yards of cloth, and more is 
going. and that also, on a population 
of 438 millions. 

Shri Narayanankutty Menon: What 
are his statistics regarding the 
income? 

Mr. Speaker: Without income how 
can all this be purchased? 

Shri Narayanankutty Menon: Gov_ 
ernment themselves have statistic» 
that the real income of the worker 
has not gone up. That is their own 
sta tistics. 

Mr. Speaker: These 
of attack. Enough 
already about them. 
hon. Minister reply. 

are a\] point. 
has been II8l4 
Now, let the 

Sbri Morarji Deal: We go to many 
villa,es, and wherever we '0 we aee 
that houses are cominJ up, and ho\1letl 
have been built; but I want that a 
house should be built for everybody. 
but that 1. not happenin,; but that 
also will happen; it cannot happe 
in one clay. How are an these thinII 
to happen In one clay? Nothin, can 
happen in one clay. Therefore, whe-
ther Wf!! are increuin, it fast eDOUCb 
t - " . estlon whillh hu to be OOD-
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sidered. I agree entirely with my 
bon. friend Shri Ashoka Mehta that 
we must change our methods, as Wt:: 
&v on. But we are going on chang_ 
ing our methods as we go on. WI. 
are not sticking to old methods. But 
changes cannot be made for the sake 
()f changes. Changes have to be made 
in sueh a manner that they fit in and 
they give better results. That is what 
we are trying to do. Weare trying 
to take to whatever suggestions we 
receive in this matter which are 
practicable and which we can 
certainly execute. 

Therefore. it is not that we are n01 
trying to change. We are trying to 
do it. We are not at all complacent 
in the sense that we believe that 
much has been done and now little 
remains to be done. We say that 
compared to what has got to be done, 
little has been done and much more 
has got to be done, but what little 
has been done is encouraging enough 
for us to feel that we are going to 
achieve the rest in a shorter time 
than in a longer time. That is what 
we are feeling about what we have 
done. That is how We should go on 
advancing and go on working. 

It Was ahio suggested that we 
should have research in produetion. 
Certainly we should have that, and 
we are trying to have more and 
more l'esenrch. But there too we 
will have to go on training more 
and more of research students. This 
is not a mattr·:· which can be easily 
done. But I ~ eve thnt the person-
nel are increasing in this country, 
and fast enough. We find that in 
various kinds of new things which 
we are taking up, our people are 
responding very quickly. The be$t 
examule of that was the Machine 
Tools Factory in Bangalore, where 
We found that oW' people have come 
up to the best ta ndard~ which 4lJe 

i~  could show in a ~o r e of 
only three or four years. Therefore, 
our people can come up. Now they 
are havm. an opportunity to be 

trained. Weare tryini to have more 
and more training facilities in all the 
new projects that we are taking up, 
~o that more people are trained, and 
surplus people are also trained in 
order that they can be used for other 
projects. That is what we are tryinl 
to do. 

I do not say that enough can be 
don!' in this. More has got to bi: 
done. More and more has got to be 
done. One should never feel satis-
fied about it. because whatever one 
may do, one will find that the mate-
ri'll . "fJ\cient. Even in America, 
they find that the material i~ insuffi-
cient; even in Russin, they find that 
the material is insufficient, because 
modem technology, modem methods 
of doing things and modern indus-
tries are such that whatever you may 
do, you require mOre and more tech-
nicians, and you must go on training 
them more and more. 

I agree cntirely that there should 
be a f.pirit of dedication, and that 
there should be .'1. moral lubricant. 
But who is to supply the moral lub-
ricant? We have got to supply it. 
We in this House have to supply it 
more than anybody else. Let us, 
therefore, com" together and devise 
ways and means as to how best it has 
to be done. How can 'his spirit of 
dedication come? The spir!t of dedi-
cation cannot come by ;lny law. It 
will not corne merely by economics. 
The spirit of dedication will come 
0:11y ~ .'" intens(' feeling of patriot-
ism in this country, by an intense 
feeling th:lt one has get to work for 
it. 

I agree entirely with the dmile 
that he gave of wh:'t President 
Kenned,' hfld sa'n-D .... " ... t :'K what 
meric~ hns d'1ne r~ r ,.. ; a~  what 
yoU have done fnr Amnica. Are we, 
Illl ot WI, prepared t~  . )mhine tOie-
mer to tl'l1 e ' ' or~:': ':)0 not ask 
what India has done for you; ask 
what you hllve done for India'? Onee 
we combine in that spirit, the task 
will be done, 



U545 Demands CHAITRA 29, 1883 (SAKA) for Grants 

Mr. Speaker: Is there any cut mo-
tion which I should put to vote Bepa· 
Tately? 

Shrl Prabhat Kar: Yes, cut motion 
Nc. 1674. 

Mr. Speaker: The question is: 

"That the Demand under the 
head Ministry of Finance be re-
duced by Rs. 100 (Failure to hold 
the price line)." 

The motion was negatived. 

Mr. Speaker: Now, I will put all 
the other cut motions together. 

A II the oth~r cut motions er~ put 
and negatived. 

Mr. Speaker: The question is: 

"That the respective sums not 
exceeding the amounts shown in 
the fourth column ot the Order 
Paper, be granted to the Presi-
dent. to complete the sums neces.-
sary to defray the charges that 
will come in course of payment 
during the year ending the 
31st day of March, 1962 in res-
pect of the heads of e~and  (!n· 
tered in the second column there-
of against Demands Nos. 21 to 36 
and 114 to 120 reillting to the 
Ministry of Finance." 

The motion was ado ~ed  

[The Motions for Demand" for 
Grants which were adopted bll the 
r,ok Sabha are reproduced beloto.-
Ed.] 

DEMAND No. 21-MrNISTRY or FINANe. 

"That 8 sum not exceeding 
Rs. 1,60,44,000 ~ granted to the 
Prellident to completp the Bum 
necessary to de ~ ,:' the charges 
which will come ir. course of 
payment during the ycu endilll 
th" 31st day of March, 1962, In 
respect of 'MListry of Finance'." 

DEMAND No. 22-CuSTOMS 

"That a sum not exceeding 
Rs. 3.68,52.000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year endin, 
the 31st day of March, 1962. in 
respect of 'Customs'." 

DEMAND No. 23-UNION EXCISE DUTIIB 

"That a sum not exceedin, 
Rs. 8,20.65,000 be granted to the 
President to complete the BUm 
necessary to defray the charges 
which will come in course of 
payment durin, the year endin, 
the 31st day of March, 1962, in 
respect of 'Union Excise Duties'." 

DEMAND No. 24--TAXES ON IIfcor.o 
INCLUDING CORPORATION TAX. ETC. 

"That a sum not . exceedinl 
Rs. 5.43,23,000 be granted to the 
President to complete the sum 
necessary to defray the charles 
which will come in course or 
payment during the year ending 
the 31st day of March. 1062. in 
respect of Taxes on Income in-
cluding Corporation Tax, etc.'." 

DEMAND No. 25-0PIUM 

"That a sum not exceeding 
Rs. ~  be granted to the 
Presidl'nt to complete the BuJD 
nec!essary to defray the charge» 
which will come in course ot 
payment during the year pndina 
the 31st day of Marrh, 1962, in 
respect ·Opium· ... 

DEMAND No. 26--STt'oMPI! 

"That a !'um not exC'Pt"din, 
Rs. 2.44.37.000 be granted to the 
Presldf'nt to complek th~ lIum 
necessary to defray the "harges 
which will come in <::ourf'C of 
payment during the ~ar (,ueling 
th" 31st day of March, 1!J62, In 
r''',pect of 'Stamps'." 

Dl:MA1'f1) No. 27-AuulT 

"That a sum not exceedln, 
Rs. 10,92.07.000 be granted to the 
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President to complete the BUm 
necessary to defray the charges 
which will comf! in course of 
payml!nt during the year ending 
th(, :Ust day of March, 1962, in 
respect of 'Audit'," 

DJ,;MANO No, 28--CURRENCY 

"That a sum not exceeding 
Rs, 4,79,96,000 be granted to the 
President to complete the sum 
necelsary to defray the charges 
which will come in course of 
paympnt during the year cnding 
the 31 st day of March, 1962, in 
respect of 'Currency'," 

DEMAND No. 29-MINT 

"That a sum not ('xl!ecdin" 
Rs, 6,33,25,000 be grantrd to the 
President to complete the BUm 
necessary to defray the eharres 
which will ("orne in course of 
paYn1l'llt dU1'ing tbl.' year endin, 
thl! 31st day of Mareh, 1962, in 
rCRpect of 'Mint'," 

DEMAND No, 30-TERIIITDRIAI, An 
POLITICAL PSNSIONS 

"That a t;Um not exceeding 
Rs. 21,62,000 be granted to the 
President to complete the BUm 
necc ~ ar  to defray the charges 
which will comf! in course of 
payment during the year end!n" 
the 31st day of March, 1962, tn 
respect of 'Territorial and Politi-
cal Pt"nsions'." 

DEMAND No, 31-SuPDAJUfl1ATIOJ( 

ALLOW ANCJ:8 AND PllNSIONS 

"That a sum not exceedina 
Rs, 8,911,91,000 be granted to the 
President to complete the lum 
necetlsary to defray the char,. 
which will come in coune of 
payment during the year en4.lnc 
the 31st day of March. IIHl2. In 
retl)e('t of 'SuperannuatiOD Allow· 
ancea and Pensions'." 

DEMAND No, 32-MIscELLANEOUS Dm-
PARTMENTS AND OTHER ExPBNDITua 
UNDER THE MINISTRY OF FINANCE 

"That a sum not exceeding 
Rs, 13,23,55,000 be granted to the 
President to complete the Bum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1962, in 
respect of 'Miscellaneous Depart-
ments and Other Expenditure 
under the Ministry of Finance'." 

DEMAND No. 33-PLANNTNG COMMIS-
SION 

"That a ~ m not exceeding 
Rs. 80,13,000 be granted to the 
re id~'nt to complete the lium 
necessary to defray the charges 
which will come in course of 
paymPllt during thc year ending 
the 31st day of March, 1962, tn 
respect of 'Planning Cornmis,ion'." 

DEMAND No. 34--GRANT!3-IN-AID TO 

STATES 

"Tha t a sum not exceeding 
Rs. 1,61,18,94,000 be granted to the 
President to complet.f' the BUm 
n ce ~ar  t.o defray the charges 
which will come in course of 
payml'nt during the year ending 
th(' 31st day of March, 1962. In 
respect of 'Grants-in -Aid to 
State!l'." 

DEMAND No. 3S-MISCELLANEOUS .AD-
JUSTMENTS BETWEEN THE UNION AND 

STATE GOVERNMENTS 

"That a BUm not exceedin, 
Rs. 20,47,000 be granted to the 
President to complete the sum 
necessary to defray the charl~ 

which will come in course of 
payment during the year endln. 
the 8ht day of March, 1982. In 
respect of 'Miscellaneous Adjust-
ments between the Union and 
State Governments'." 

DDlAND No. 36-Pu-PARTn'JQJ( P.AY-
MDTS 

''I'hat a sum not exeeedin, 
RI, 15,35,000 be IP'8.nted to the 
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President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1962. in 
respect of 'Pre partition of Pay-
ments· ... 

DEMAND No. lI4--CAPITAL OUTLAY ON 
INDlA SECURITY PRESS 

"That a sum not exceeding 
Rs. 29,87,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
whIch will come in course of 
d m~nt during the year ending 
th(' 315t day of March, 1962, in 
respect of 'Capital Out.1ay on 
India Security Press'." 

DEMAND No. lIS-CAPITAL OUTLAY ON 
CUIIRENCY AND COINAGE 

"That a sum not exceeding 
Rs. 9,42,25,000 be granted to the 
President to complete the sum 
necessary to deLray the charges 
which will come in course ot 
payml'lIt during the year ending 
th(' 31st day of March, 1962, in 
respect of 'Capital Outlay on Cur-
rency and Coinage'." 

DEMAND No. 116--CAPITAL OUTLAY ON 
MINTs 

"That a sum not exceeding 
Rs. 6,33,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during the year endin, 
the 31st day of March, li62, In 
respect at 'Capital Outlay OIl 

Mints'." 

D&NAKD No. o~ VALtT8 
01' PaBIOlQ 

"'naat a sum not esceedJn, 
RB. 1,36,17,000 be p-anted to the 
President to complete the WIll 
""C"SI81'7 to defray the c:barIeI 
whic:h wID eome In course of 

payment during the year cndin, 
the 31st day of March, 1962, in 
respect ot 'Commuted Value of 
Pensions'." 

DEMAND No. ll8-OrHER CAPITAL Om--
LA'\.' 0.' THE MINISTRY OF FINANCE 

"That a sum 110t exceeding 
Rs, 74,67,59,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course ot 
paym.'nt during the year ('ndin, 
the 31st day of March, 1962, in 
respect of 'Othen Capital Outlay 
of the Ministry of Finance'." 

DEMAND No. 119-CArrTAL OUTLAY ON 
GRANTS TO STATES FOil DEVELOPMENT 

"That a sum not exceedin, 
Rs. 15,73,00,000 be grantt'd to the 
PI'l';;idpnt to eompld(' the sum 
necessary to defray the char,l's 
which will com!' in course of 
payment during the year endin, 
the 31st day of March, 1962, in 
rpspl'ct of 'Capital Outlay on 
Grants to States for Devf'lop-
mpnt'," 

DEMAND No. 120-LoAN8 AND ADVAHC-
: ~ BY THE CENTRAL GoVERNMENT 

"That a sum not cxeecdin, 
RI. 1,56,38,60,000 be granted to the 
Prc3ident to compleul the .um 
necessary to defray the chargel 
which will come in COUI'Ie ot 
payment during the year endlnI 
the 31st day ot March, 1982, In 
respect ot 'Loan. and Advancel 
by the Central Oovemment'." 

.... • ..... : Now, there are dill 
10 more minutes. The BOUIe ,dll 
now take up the othC'l' ema d~ IJ"" 
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.. after another. We shall take up the 

Demands relating to the Department 

of Atomic Energy first. 

D&MAND No. 102-DEP.ARTMENT OF 

ATOMIC ENERGY 

Mr. Speaker: The question is: 

"That a sum not exceeding 

Rs. 15,06,000 begran.ted to the 

President to complete the sum 

necessary to defray the charges 

which will come in course of 

payment du";;lg tne year ending 

the 31st day of March. 1962, in 

respect of 'Department of Atomic 

Energy'." 

The motion was adopted. 

. DEMAND No. 103-ATOMIC ENERGY RE-

SEARCH 

Mr. Speaker: The question is: 

"That a sum not exceeding 

Rs. 5,36,80,000 be granted t:J the 

President to complete the sum 

lIl'cessary to defray the charges 

which will come in course of 

payment during the year ending 

the 31st day of March. 1962, in 

rC!lpcct of 'Atomic Energy Re-

search'." 

The m(lLirm UlU ~ (n/opted. 

DEMAND No. HI-CAPITAL O'JTLAY OF 

'I'IlE DF.I'AI1'I'Mr!'ll' OF A-rO:'.HC ENERGY 

Mr. Speaker: The question is: 

"That a sum ,)t e~ : 'eed' lP' 

Rs.5,00,49.000 be grnntpd i 3 t' . .! 

President tv comp,!'L" 1j.<: ~ m 

neccssary to defray til! charges 

which will come )11 CO'.lr.se of 

p1yment during the year ending 

the 31st day of March, 1962. in 

respect of 'Capital OHtlay of the 
Department of Atonlic Energy· ... 

The motion was adopted. 

DEPARTMENT OF PARLIAMENTARY 

AFFAIRs 

Mr. Speaker: We will now take up 

Demands relating to the Department 

of Parliamentary Affairs. 

l)EMAND No. 104--DEPIARTMENT 

PARLIAMENTARY AFFAIRS 

Mr. Speaker: Motion moved: 

"That a sum not exceeding 

Rs. 2,35,000 be granted to the 

President to complete the sum 

necessary to defray the charges 

which will come in course gf 

payment during the year ending 

the 31st day of March, 1962, in 

respect of 'Department of Parlia-

mentary Affairs'." 

OF 

Shri T. B. Vittal Rao (Khammam): 

Mr. Speaker, Sir, I have not much to 

sayan this Demand except a few 

words regarding the assurances that 

are given by the various Ministers. 

The Department of -Parliamentary 

Affairs is responsible to chase them, 

that is to say to see that these assur-

ances are fuifllJed. I am sorry the 

Minister at Parliamentary Affairs baa 

not displayed the "Jgour that he dis-

played during the First Lolc Sabha 

when many assurances used to be ful-

filled. The other day in the Com-

mitt!:'e on Assurances I found that 

the a':.suranccs IJ,at had been given 

by the val-ious Ministers during the 

F';rst Ses<,n, at the Second Lok Sabha 

have not be!'n :fulfilled. Therefore, I 

would re ... ~ ~ t him to pursue the 

other Ministers with a little more 

vi~o r ;,nd see th:H thesp assurances 

are kept up. 

Then, the other day ~ raised the 

question. and my colleaguE" Shl'.l;.,lati 

Parvathi Krishnan bas raised it no':"", 

of the ~ tmdit re incurred by the "'e-

convening ot the Rajya Sabha. The 
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stEP taken by Government to Bee 
that the Orissa Budget is passed by 
the Rajya Sabha is correct. But what 
I would like to impress uPon the 
H:lIIse is this. The Ministry of Fin-
.anCe received the Orissa Budtet on 
the 2nd of March. The Rajya Sabha 
adjourned On the 18th March. They 
had full 16 days. Withln these full 16 
days the Ministry could have check-
ed the Budget and done something 
and then placed it before both the 
Houses and got it passed by both of 
them. Both Houses could have pas-
sed that Budget before the 18th of 
March. Apart from the sum of 
Rs. 70,000 being spent, there is the 
inconvenience that has been caused to 
the various Members due to this neg-
ligence. (Interruption). 

-
We should know who in the Minis-
try has been responsible? Why has it 
been like t'hat? Some serious discip-
linary action should be taken against 
the officials responsible because this 
was brought to the notice of the Fin-
ance Ministry by somebody. There-
fore I would like some responsible 
tat~ment to be made. Otherwise, 
the bureaucrats will rule this Minis-
try. 

Shrl Morarjl Desai: Sir. may I ex-
plain this? When this qUl:stion was 
raised, somehow, I lost sight of it. In 
Ihis matter, it is n~t ~r e to ~a  that 
the people werp sk"ping over it or 
then' -vas an~' inditTerertce and there-
fore t~i  th:.ng happened. The budget 
was not ready. The budget that 
came from the Ori:'sa Government 
was !Jot one whic-h I (,I)ulr:! present. 
It had to be nltered. Thpre was a 
deficit. of Rs. 10 crOTeS shown hy thE'm. 
I could not put in a cl r~t here with 
Rs. 10 crares as deficit. I had to call 
thE' Finance Min ist,,!, and the Chief 
Mini,ter 0f the State and have dis-
cus,iuns with them. That. took a lot 
of timE'. hncause they would not im-
m~d: tcl  agree. 

SL :matl i'arva .... KrlsbnlUl (Coim. 
batorp): There were 16 days. 

Shrl Morarji De!Jai: So, it could not 

be done immediately. Afterwards 
what happened was .. , 

Shri NarayattaDkaUy M ...... 
There was no Chief Minister or Fin-
ance Minister then. (Interruptions.) 

Mr. Speaker: Let the hon. Minister 
finish. 

Shri MorarJi Desai: In Kerala also, 
I think it was in 1956 when a similar 
situation had arisen. At that time, 
somehow it so happened that it was 
passed in this House. Then, by an 
ordinance, it was passed. It was 
thought that it was not necessary 
afterwards to do that simultaneously. 

Then, the Ministry went on that 
basic issue thinking that this i~ the 
law. Then, this time, when the Law 
Ministry told us that  that is not the 
law, we went into it-that it must be 
put simultaneously before the two 
Houses. We found that that is right. 
Tht'refore, we had to do this. So, it 
is not the f'ault Or indifference ot 
anybody. You may say that it was a 
wrong precedent created at that time, 
but that was condoned by both the 
Houses at that time. Therefore, whom 
I have to find f"ult with? So, first, 
let not the prejudiCe agaimt the 
bureaucracy be taken advuntage of in 
this particular matter. That ill all 
that I have to say. 

Shri C. D. Pande (Naini Tal): And 
hon. Membl."rs are very happy to come 
back to the House! 

The Minister of ParUamentary 
Affairs (Shrf Satya Narayan Sinha) 
rose-

Shri BraJ Raj Slnrh (Firozabad) 
rOIl/!-

Shrl Satya Narayan Sinha: I llm 
on my legs I do not yield. 

Mr. Speaker: The hon. Mlnister 
speaks rarely! 

Slarl SatYa Hanyan Sinha: Regard-
ing the implementation of the DstU-
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rances more expediously to some 
extent 'I plead guilty to the charge. I 
can give the assurance to this House 
and the han. Member who has raised 
this point that we are trying to whip 
up the Ministries concerned. I hope 
and trust that in future We will give 
a better performance. 

~  ~ r ~: ~~ r~  

'lliff'f; ~ fcrlfl1T '1ft ~  '1T 'fiffT ~ 
~ trt, ~~  '-n;" ' ~  ~ ~ : ~ ~ 

flfiR fm;r ~ ~ I 

~~ 0JiT m ~ if; fcr"ir.Fr ~ ~ 
~i i  ~'r'  ~  ~  ~ m-r ~ ~ 
l31"iTm ~~  it 'i ~~ <f.l ~ or.nir it ~ 
~~ 'liT J;fR fifml 'fITT 'P: ~m ~ I 
~ m ~  fcnn.,. 'f.T lIQ i ' ~ ~r n 

r r~ ~ ~ -rTlTir ctft <r.T'i <mIT ~ 
lTfl"ff.wrr. ~  ~ rrn  mT ~  1t 
\ilfTGT 'l'm ' '~r :r ~ r  'F ~ i ~ ~ 

ft;rq ~  m 'f.T ~ ~~ 'fiT ~r ~ 

~  Ru ~ ~~ 0JiT ~i i  ~~ 1l' ~ <fr 
~ ~rt ~ I ~ '"flr<lT f. fif; ~ ~ 
...,. " .....,;:.; .,..,;;. !\. 
"'I ~  if.T ~  ;,"-, Of, '~  ~ I 

if' ~m ~ f'i> ~ ~ it ~ m 

~ ~ ~ lfi<: i~ ~ I mrT ~ ~ 

fq; ~ orr~ '  it q ~ 'qTT{ em ~ ~  

it, mq;;r ~ i  ~  ~  ~ ~ 

~~  t~it  ~l  R; ~  ~ ~ 

~ ~ ~ : l ' ~ ~~ fmii 'fiT1il <f<rr-l 
~~ ~ tT ~ or;;.fr ~  ~ 
~ ~ ~ ~ it ~ 'fRft f<mnr 
~~~~it~~~~ 

~~ I ~it~~ l l  

~~l ' ~~ '~tm 

~ lflT ~ it ~  iJrT m ~  • 
~ ~~~~ ~ rnl l m 

~ ~ ~ t) ~ \rn ~ m:T ~ 
~' ~'~  ~t I ~m  

1I'IRr ~ mt ~  \rn ~ ~ i~ m 
~ ~ 'IRlf(1RI "'-i..-'" ""'" 

~ ~~ -sr'til<: if; ~ SffiIT<fT if; ft;rit-~ 
~ f¥.r I ~ en m w m'ti ~  

~ ~ ~h ~  ~l l  ~ \il.'fro ~ 

flffl" ~ J;fR ~ ~ ~ lI6 ~~ 
'P: ri fer. ~ it ;;rrrff1f lR'¥ Q1 ~ ~ 
J;fn: i '~~ ClT'tii' ~ it. ;;ftcr;; !fi1 ~t ar 

Ofil ~ ~ I 

Shri S. M. Banerjee (Kanpur): 
While appreciating the work done by 
the han. Minister who is very active 
and always moves with the whip in 
his hand, I should like to say that he 
has many times failed to keep the 
quorum. So, I request him to see that 
in futUre he will keep the quorum 
in the House. (Interruptions.) 

Shri Satya Narayan Sinha: Regard-
ing quorum, I may say that all are 
responsible including my hon. friend 
who is perhaps more often than not 
absent from the House. 

17 hrs. 

'1T SI1mT ~ h: ~  l 'l~ : 

~~ ~~ l  ~ l '~ ;pTQ Ii?!) ~ ~  

tT ~' :rr'  ~ "1fT'" it ~ ~ <r.nrT 
~  ~ I ~ ~  $llCf m ~ fif.l.'fT 
~  ftm ~ ~ lfi<: R"l.'fT 'fl.'fT ~ I 
~ ~ ~ ~  ~ 3:l1IJ'RT ~ ~  

~  ~ mtft ;>ft If>'l ~ IITo1T 'fl.'fr ~ I 
mtft ;>ft 0JiT ~ ~ l ~ m~ 

~il  w SJlf11. 'm 'ff ~ ~ ~ writ 
if.A; ~ l i  ~ ~ ~ 61 ~ 
n r~~~rn~l~ 

~ !R: 1fT, ~ ~  ~ ~ 

~ t: rr~~ Il'fmit m~ 

m It:( 1fT ~a ~ ~mr ~ fiI; 
~ n n l ~ ~~ m ~ ~  

fir;1n ~ t I mTI ~~ if itt t ~  -
~ ~m mrm~t~'l ~ 

it~ '~t  ~~~~~ 
~~~ i lntmll~ 
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t ff; ~l ~l rr  ll':ft ~ am: ~ 
~n:m ~ 'llr-ifT1: ~~ m~ ",,*, ~ fcf, 
m 'FT ;;ror <it 'fiT{ : ~~ ~ ~  

~l  lJ'flT 51 'If'f ~ ~ ;;r0l fi.<R l l ~ 

~~ ~i  zrr;ir :q-f.n11 flt"f ~ 1f.T i'fTlf 
~ l i~ 'tir ~ flfilTr ~ mr r-roffilJ'T 
iJT ~~ m 1lJ.m ~ ~l: no: I 

DEMAND No. 104-DEP.ARTMENT OF 
PARLIAMENTARY AFFAIRS 

Mr. Speaker: The question is: 

'!That a sum not exceedina: 
Rs. 2,35,000 be granted to the 
President to complete the sub-
necessary to defray the charges 
which will come in course of 
payment during the year ending 
the 31st day of March, 1962, in 
respect of 'Department of Parlia-
mentary Affairs'." 

The motion wag adopted. 

Mr. Speaker: I will now put the 
other demands to the vote of the 
House. The question is: 

"That the respective sums not 
exceeding the amounts shown in 
the fourth column of the order 
paper, be granted to the President, 
to complete the sums necessary 
to defray the charges that will 
come in course of payment during 
the year ending the 31st day of 
March, 1962, in respect of the 
heads of demands entered in the 
second colllmn thereof against 
Demands Nos. 105, 107 and 108 
relating to Lok Sabha, Rajya 
Sabha aid Secretariat of the 
Vice-President." 

The motion !DIU adopted. 

[The Motiong for Demand! for Grant. 
which were adopted btl the LoJc 
Sabha are reproduced below-
Ed.] 

DEMAND No. 105-LoK SABHA 

''That a 'sum not exceeding 
Rs. 90,65,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of Pat'-
ment during the year ending the 
31st day of March, 1962, in respect 
of 'Lok Sabha'." 

DEMAND No. 107-RAJYA SABRA 

"That a sum not exceed.in, 
Rs. 34,85,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course 01 pay-
ment during the year ending the 
31st day of March 1962, in respect 
of 'Rajya Sabha'." 

DEMAND No. lOS-SECRETARIAT OF TIIa 
VICE-PRESIDENT 

"That a sum not exceeding 
Rs. 65,000 be granted to the 
President to complete the sum 
necessary to defray the charges 
which will come in course of 
payment during thc year ending 
the 31st day of March, 1982, in 
respect of 'Secretariat of the 
Vice-Prcsident'." 

1'7.02 hr~  

APPHOPR1ATION (NO.2) BILL-

Tbe Minister of Finance (Shrl Mor-
arJI DesaJ): I beg to move for leave 
to introduce a Bill to authorise pay-
ment and appropriation of ('crain 
sums from and out of the Con.qolidated 
Fund of India for the services (1f the 
financial year 1961-82. 

Mr. Speaker: The qucstion is: 

''That leave be granted to intro-
duce a Bill to authorise payment 
and appropriation of certain IUml _. __ . ._--_._-----------_._-_._--_._._---

·Published in the Gazette of India Extraordinary Part J1. Sect:on 2, dated 
19-4-61. 
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from and out of the Con30lidated 
Fund at. India for the services at. 
the financial year 1961-62." 

The motion was adopted. 

Sbri MorarJl Deeal: I introduce the 

Bill. 

l'Ul bra. 

FINANCE BILL, 1961 

Mr. Speaker: The House will now 
take up the Finance Bill. 

Sbri Prabhat itar (Hooghly): May I 
suggest that the Fin8'tlce Bill be taken 
up tomorrow? 

The Mlnlster of Finance (Shri Mor-
-Jt BelIal): I wi! make my spcech. 

Mr. Speaker: Let the hon. Minister 

Start. 

Sbri Morarji Desai: I beg to move-: 

"That the Bill to give effect to 
financial proposals of the Central 
Government for the financial year 
1961-62 be taken into considera-
tion." 

The Bill has becn before the House 
for over a month and a half during 
which periOd there have been com-
ments on the provisions of the Bill 
both inside the House as well as from 
the members of the public. 

The House will recollect that in the 
te ~d of Union excises my proposall 
cover both adjustment of the existing 
rates 8S WE'll a. levy 01 excise duties 
on certain new commodities. Taking 
into IIccount the vie-ws expreseed 
during the general discussion! in the 
Parliament and the criticism received 
from the trade and the members of 
the-public and considerin, the dUIl-
e ltie~ broultht to my notice, I an-
nounced CE'rtai.n aonce-ssions while 
replying to the ,eneral discussion in 
this House on the 17th March. Since 

·Moved with the recommenl!ations 

then I and my officers have had fur-
ther discussions with the representa-
tives of the ·frade. I have also had 
the benefit of receiving suggestions 
from some of the hon. Members of 
Parliament, who wrote to me or met 
me with particular reference to cer-
tain sectors of tfle industry which, 
they felt, had been adversely afrected 
by the budget proposals. 

I have carefully considered the 
views expres.c;ed and the sugges-
tions received from all these quart-
ers. I am afraid, and I hope- the 
Hou!e will agree with mE.', that in 
view of the urgency for raising fur-
ther resources for the Third Plan, 'I 
am hardly in a position to make any 
radical modifications in the proposals 
besides the exemptions and conces-
sions which I have already expressed 
in this House. However, as a result 
of thE.' detailed studies, which it is 
not always practicable to have when 
the budget proposals are being formu-
lated, I find that there is ·.rome scope 
for mak:ng adjustments which will 
belp in removing genuine hardship 
without at the same time sacrificing 
substantial amount of revenue. With 
your permission, Sir, I shall briefty 
discus;; the steps which I propose in 
thii direction. 

While speaking before this House on 
the 17th March, I expressed my in-
tention to reduce the effective inci-
dence of the increaSe in the excise 
duty on keroaene other than inferior 
by 50 per cent. I have since taken 
steps to prescribe suitable tests for in-
ferior ker08erte &0 as to facilitate 
assessment at the lower rate. This 
will also facilitate import of more 
inferior kerosene. Steps are heine 
taken to encourage thi5 a5 replace-
ment of superiOr kerosene by inferior 
kerosene means saving in foreign ex-
chan,e. 'I expect that before long 
inferior kerosene will be available in 
adequate quantities thrOUJhout the 
country. This will help the average 

of the President. 
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consumer, particularly in the rural 
areas, to purchase his requirement of 
inferior kerosene at the same price at 
which he was purchasing it before the 
announcement of the budget proposals. 

I had also informed this House of 
my intention to consider g:ving relief 
to inferior coffee if suitable measures 
could be devised to distinguish such 
cotree and to avoid evasion. I have 
since been advised that it would be 
poss· ble to distinguish inferior varie-
ties of eotree from p'antatlon or ara-
bica cotree and that the evasion of 
revenue, if at all, ..... ill be neelible. 
Accordin,ly, I propose to ,ive relief 
by reducing the duty on robusta 
IUId liberia varieties of coffee to the 
original level of Rs. 41:35 per quintal 
-that is the extra duty has been re-
moved. 

It has been represented to m. that 
the concession I announced on the 17th 
March in respect of powerloom units 
havina 3 or 4 looms is not adequate 
and that self employed weavers 
working in small unit5 ..... ith 3 or " 
loom!! are finding it hard to retain 
their position. They deserve assls-
tanc. and I accordin,ly propose to 
«ive complete exemption to all 
powerlooms units with I or 4 looms 
manufacturm, cotton, rayon Or 31lk 
fabrics proYided ther work only one 
shift. 1 also propose to extend the 
same benefit to powerlooms unit!! 
manufacturin, woollen fabrics if the 
number at looms engaged does not 
eXceed two and the unit works onlv 
one shirt a day. -

The textile industry has been great-
ly concerned over the new l~ on 
tebrics produced on automat;c looms. 
The proposal to have a higher rate of 
duty for such tabril's hall been pri-
marily formulated with a view to 
export-promo' ion. Artl"T tak ng into 
consideration 'lte extent to which 
export of fabrics produced on auto-
matic looms can be stepped up under 
th(! PresE'nt c;reum,tances. I propolf.' 
to wilhdra",- thi~ surcharge in J'P.tllpect 
of 70 per cent ot the production and 
link up th(! duty on the balanef' with 
elrport5, 50 that the ~ rch lr ' .. -ill be 

actually payable only on the quantity 
by .... h:ch the exports made by a 
manufacturer during any halt year 
fall short of 30 per cent of the fabrics 
produced by him on automatic looms 
during the same period. 

Jo"urthcr, to simp;ify colleclion of 
duty on cot1on yam woven into fabric 
by composite mills, I have a,reed to 
introduce a compounded system ot 
levy by which the manufacturers 
would be enabled to pay the duty on 
yarn together w.th the exliting duty 
on fabrics, at the rate of 1-2 nP. per 
sq. metre of the fabrics produced. 
As already announced, tor the benefit 
of the hand 'oom industry, ('ott on 
yarn of count up to 40 if hl.>ued in 
hanks, has been exempted from duty. 

Certain dimcultles regarding lhe 
new excise duty on woollen year have 
also been brought to my notice. To 
remove the day-to-day difftculUes 
that had to be faced in mak;n, ad 
valorem assessments I propo.;t!' to ,Ive 
compounding facilitiE'!l and make pro-
vision for alternative specific rates of 
duty tor all woollen yam. For WO"t-
ed yarn the specific rate will be 
Rs. 2.10 per ltg. if the yarn I. ot 80S 
and above and RI. 1.80 per 1Cjr. If 
the yarn Is below 6S. For other than 
..... orsted yarn I propoM' to ftx the 
rate at 40 nP per K.. While the 
average incidence of these will be 
Ilithtly lower than that on the balil! 
of all the ad valortm rates, il will 
alllo eliminate administrative dim-
culties and make the control .impler 
for the industry. 

The HOWIe will !'tocall that :dmul-
taneoullly with my bud,et propOlial. 
small manufacturer. of la ~ and 
.Ialls-ware and china war" And porcl'-
lain-ware employ in, not more than 
five worker. were ,iven exemption 
from duty. It i. ~ rc~ r~nled 

that thi. concHSion dOl'll not ,0 far 
enoulh to ml..'«.'t thl~ net"ds of the 
,enutne cottaee unit. wh.lt'h. dUI.· to 
many facto,... bave .omdi..... to 
employ more than fiVe work en. In 
con.sideration of the ,enuine dimcul-
til"!! of the cottaf(e IK?ctor, 1 propme 
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to etend the exemption to all manu-
facturers of glass and glassware who 
do not employ more than 20 workers, 
do not use power and use only 
broken or waste glass as raw material. 
Similar concessions will also be ex-
tended to manufacturers of. chinaware 
and porcelain-ware who do not 
employ more than 15 workers. Simi-
larly, in the case of. small manufac-
turers of cosmetics and toilet prepara-
tions I propose to increase the limit 
of concc9SiCl(} already given from 50 
KgB. per month to 75 Kgs. per month. 
I hoPe the House will agree that these 
conce~ ion  are necessary and ade-
quate to ensure protection to the 
small-scale and cottage sectors. 

The levy of excise duty on copper 
and copper alloys has created a pro-
blem for a number of small utensil 
manufacturers who get their metal 
sheets rolled by rolling units. One of 
their main grievances was that, un-
like the regular manufacturing units, 
they have to pay ful! duty on un-
trimmed "heets, a part of which is 
left as scrap and is remelted. I have 
gone into their point of view and 
propOSe to exempt by 25 per cent 
duty chargeable on copper and brass 
sheets, circles etc. which are issued 
out from a rolling mill without trim-
ming and cutting. Corresponding 
concession in case of bronze 
sheels and circles will be 20 
pel' cent. Exemption is also being 
givE'n in respect of strips of copper 
and copper alloys used for makin, 
zari, stars and spangles. Further, 
strips and foils recovered from scraps 
of COPPt'r alloys and uscd in making 
anklets, trinkets {'lc. used by the 
poorer people as ornaments are also 
being pXf'fnpt.ed from duty. 

Th(' House will recs'l the clarifica-
tion 1 gave in rellpt'Ct of plastic and 

ll ~ are that duty will be charged at 
one !;tage only. I have since given 
slm'lar clarification in case of the 
manufacturt't'S of dyes wherebv duty 
will be charred only at one stage. 
The manufacturf'rs of patent or pro-
prietary ml'dirint's presented a special 

problem regarding the issue of free 
samples. In consideration of. the es-
tablished practice of the trade, I 
haVe agreed to allow duty free 
clearance of clinical am le~ '~ l  

which are issued for laboratorIes, ~
pitals etc up to a maximum limit... of 
~ per cent of. the total duty paid 
clearance provided the manufacturer 
shall observe certain neces'sary safe-
guards. Plastic moulding powders 
manufactured from scraps of plast.¥;:s 
are also being exempted from duty. 

Clarification is being issued that r~
frigerators used for cold stora., 
depots etc. for preservation of ~ 

will not be subject to duty. I adi 
exempting from duty air conditioning 
machinery employed not for comfort 
but for preservatiOn of food. I have 
also agreed to allow adjustment of 
countervailing duty paid at the time 
of import of com re~or  when used 
in refrigerators produced in the coun-
try. 

One 01 the proposals of the customs 
side in the Finance Bill is to increase 
the customs duty on 'textile manu-
factures not otherwise specified" from 
iO per cent to 100 per cent. Repre-
sentations have been received that 
nylon twine which is imported by 
fishermen Ilnd their co-operative 
societies for the manufacture of fish-
ing nets is being assessed under this 
item. and has been affected by the in-
crease in duty. This was not inten-
ded. In order to avoid hardship to 
the fishermen and to see that the 
fishing industry is not adversely 
affected, 'I have decided to maintain 
the duty on nylon twine imported for 
the manufacture of ftshing nets at 50 
per cent ad flaim-em in those cases in 
which import licences are issued on 
the recommendations of State Direc-
tors of Fisheries. The change is 
being given immediate effect by • 
notification. 

As part of the Budget proposals, the 
rate of customs duty on newsprint, un-
glazed or machine finished, imported 
in reels, was enha.nced from R!I. S'10 
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per quintal to Rs. 7' 50 per quintal 
and that on newsprint, other SON, 
lmported in reels, from Rs. 3:60 per 
quintal to Rs. 9' 0 per quintal It 
has been represented that the news-
pal "r industry would find it di1Bcult 
to bear this additional burden. 1, 
therefore, propose to give some relief 
by reducing the rate of duty on the 
former category of newsprint to lb. 5 
per quintal and that on the latter to 
Rs. 5' 50 per quintal. These reduced 
rates of duty are considerably lower 
than the rates originally proposed and 
It should not be difficult for the in-
dustry to absorb the small increase. 
r.lany small newspapers make use of 
.:ewsprint in sheets, on which the 
<luty was raised from Rs. 5'10 per 
quintal to Rs. 10' 30 per quintal. 1 
ro ~e to reduce the duty on this 
category of plinting paper to the pro-
budget level of Rs. 4' 10 per QUlntal 
These changes are being given inune-
diat!' effect by a notification. 

Along with the increase in excise on 
rayon yarn, the customs duty was also 
lIlcreased by notification within the st&.. 
tutory limit so as to include the coun-
tervailing duty. It waa represented to 
us that a part Of the excise duty (to 
the extent of the increase made in 
1959) had aaeady been absorbed in 
the level of customs duty before the 
budget, and that this fact should be' 
allowed for while adding on the coun-
tervailing duty. We have accepted 
this plea, and swtably reduced the 
effectiVe rates of customa duty. The 
reduction is to the extent of 85 nP. 
per kilogram for yarn of below 715 
deniers, and correapondin,gIy leu tor 
other varieties. 

I t is a.lao considered desirable to 
make a tf?W changes in lome provi-
sions of the Bill primarily to cl.arit7 
the exact scope ot certain items. For 
eu.mple, although Cellophane is re-
cognised as a trade name and alto 
ftnds a mention in standard dictiOD-
aries, it still remains a proprietary 
name and as such to remove any 
dOlObt that may occur it is neceu&r'1 to 
add a suitable clarification to tbe rele-
vant clause. Similarly, it is nec Fry 

to explain what is meant by China· 

272 (Ai) LSD--

ware so as to remove all dl>Ubts 
about the scope of this item. A,ain 
under entry No. 84 of I...ist 1. Seventh 
Schedule( read with article 288 of the 
Constitution. the excise duty, if any, 
un medicinal and toilet preparations 
containing alcohol, opium, Indian 
hemp or a narcotic drUjf or narocatic 
accrues to the States and has a.lao to 
be collected by them. As such it il 
necessary to suitably amend clause 
13(g) of the Finance Bill 80 as to 
exclude these preparations from 
being subjected to duty under the 
(".entral Excises and Salt Act.. 

A noticl: is being liven of the n~ 
lIary amendments to the BilL 

In the field of direct taxes, 1 am 
glad to noLe that, by and larle, the 
proposals contained in the J'1-
nance Bill have been favourably 
received though there have 
been a telo\' SUllt,estions for 80me ~ 
endment&. 1 have carefully considered 
these ItUilltcstions. While it is not pol-
sible to accept all the sUUestions 
made, I propa»e to make a few ~ 
endments to the existing provisions of 
the Bill relating to income-tax and 
super-tax. A notice has separately 
been  given to the HoUle for mo\'iDa 
these IlIJl\mdmenta. 

My ftnt proposal relates to. further 
simplification in the taLstructure 
applicable to toreilD companies. HOD'-
ble Mtmben will have noticed that.. 
according to the provision. contained 
in the Finance Bill, dividends received 
by a foreign company from a non-
subsidiary Indian company formed 
after 311t March 1958 and before Is' 
April 1861 are taxable at 51 per cent 
while dividends received trom such an 
Indian company tormed OIl or .rtft' 
lat April, 1981 are taxable at 40 per 
cent. It is propoaed that the rate 
appllcable to the dividends of both 
these cate,ories mly be 4ltecl at 40 
per cent which is also the rate appll-
418ble to such dividendi received b)' 
most ot the Indian compan1ea. Th. 
!"even ue eth!ct of this propoaal is DOt 
likely to be of any .w.tantJal order. 

Sir, ODe of the proposals wb1ch bu 
given rt.e to .aIDe comment is the 
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proposal to restrict the allowance of 
entertainment expenditure in cnmput. 
ing the taxable income from business. 
A point hils been madE' that the pro. 
posal completely disallowing such E'X. 
penditure in the case of non-company 
. assessees will cause hardship, while in 
the caSe of companies it has been 
suggested that the limits prescribed 
may be liberalised in certain dirE!('. 
tions. I have carefully considered thP 
whole matter. Whlle I do not 'lee 
adequate justificatlon for making anv 
change in the limits specifted for thJ_ 
purpose in the case of companies. I 
appreciate that the proposal in Tespect 
of non-eompany assessee! may lead to 
genuine hardship in some cases. I am, 
therefore, proposing to make an am. 
endment so that In the case of non-
company assessees, the status quo may 
continue. 

Hon. Members are aware that the 
Finance Bl11 contains a proposal to 
allow initial depreciation for ho ~ 

built by employers for the residence 
of low.paid employees. I propose to 
extend the scope of this concession so 
as to apply to buildings which aTe con. 
structed to meet the welfare require. 
ments of stich employees, such as, 
hospitals, schools, canteens, libraries, 
etc. 

Some other amendments of a clari-
ftcatory or verbal nature have also 
been proposed but I do not wish to 
take the time of the House in explain. 
ing the same here as they are of a 
minor nature. Before I conclude my 
remarks In reprd to direct taxes, 1 
would like to add that I have carefuny 
comridered the crlticlmn that the tax 
on bonus shares, particularly on bonus 
shares issued out of !lhal'E' pTPmlum 
amounts, shoult! be abolished but I do 
not see any justiftcation for the same. 
SlmnaTly, I am also unable to accept 
the suggestion that the reduction of 
the tax rate from 63 per cent to !IO 
per cent In the case of rOyalties paid to 
foreign companies should apply to all 
payments of royalties whether they 
are in pursuance of agreements enter-
t'd into before after 1st April 1961. 

The net effect of all these cOhces. 
sions including those announced on 
the 17th March will be a revenue loss 
of Rs. 6.14 crores in a full year. A 
part of this will be balanced by a 
higher yield from some of the new 
Excises than it was possible to esti-
mate at the time of presenting the 
budget. 

Mr. Speaker: Motion moved: 

"That the Bill to give effect to 
the financial proposals of the 
Central Government for the finan-
cial year 1961-62, be taken into 
considera tion." 

There are still forty minutes left. Shri 
Vittal Rao had given notice that the 
would Taise a few points tomorrow on 
the Appropriation Bill, and that may 
take about fifteen to twenty minutes. 
I shall give opportunity to those hor.. 
Members who wish to speak now. Let 
us sit till six o'clock. If any hon. 
Member from the Opposltfon wanls to 
speak, I shall an~  

We have been spending a lot of time 
on thE' Railway Budget, the General 
Discussion on the General Budget and 
the Demands for Grants of the various 
Ministries. Those hon. Members who 
have not had an opportunity to speak 
on the President's Address. and the 
Railway and General Budgets will 
have perference over all others. In 
view of what is going to happen 1n 
1962, I am going to give opportunltla 
to all Members to have their say, 
before they leave the House and come 
back to the next House. 

Shrl Prabhat Kar: The hon. Finance 
Minister has made a speech in the 
course of which he has given 10 many 
concessions. It is as important as his 
Budget speech. . It is verv necessary 
that we get a copy of the speech, 
The'refore my suggestion Is that the 
speech may be circulated to all Mem-
bers and tomOl"rOW we may start dis-
cussion on it. 

Mr. Speaker: Whoever is called now 
and is not going to speak will not be 



CHAITRA 29, 1883 (SAKA) Finance mn 12570 

called tomorrow. A... in the case of 
the General Discussion on the "Budget 
they can cover the ground frOm China 
to Peru. I am not going 'to guarantee 
any hon. Member being called at all 
or called tomorrow. Shrf Sarhadi. 

Sbrl AJit Sindt Sarhadl (Ludhlana): 
Mr. Speaker, Sfr, the main l)olnt of 
mv speech on this Bi11 pertains to the 
agricultural sector. I have been al-
ways submlttlne:-as today the hon. 
the Finance Minister also made are. 
ference--in planning we must see that 
not onlv aT'P thpre no regional dispari-
ties. but that there is equitable dlstri. 
butlon of income. In this connection, 
I am afraid we are not even fair to 
the agricultural sector. My respectful 
submission in this connection Is that 
when WI' started with the First FIve 
Year Plan. the dispaTlties between the 
agricultural labourer and the agricul-
tural fanner, on one side and al"o 
industTIal labourer and Industl'fal 1'1'0. 
ducer on the other side was much. 
When we compaTe the fle:ures of the 
FIt'St Plan and the Second Plan. we 
ftnd that this disparity. rather than 
le l lin~  has bef'Jl accpntuated. The 
fie:ure!!. ~ flnd. were Rs 200 f)e1' camta 
in rel!alVl to the ae:rlcultural w01'ker 
Rnd Rs. 300 In reltRrd to the IndulrtMlll 
workpr. So. the dl~rit  wa'l. allain, 
Rs. 100. 

After the pnd at thE' 8foeond Pl"n 
we flnd that this dillparltv has bfI!f!n 
further accentuated, bE'Cause whp.M"u 
the income of the industrial worker 
has increased by RR. 18 per capita. 

that ot the ae:rlcultural worker ha. 
increa9l!d only by RI. 8. Therefore. 
my respectful submission is that the 
dlsParltv between the 'two seeton hu 
been accentuated, and we have to !lee 
haw In the Third Plan we can meet 
the situation. 

My submission Is this. We are not 
laying sutllclent emphasis on aJrrlcnl-
tUl"f!. Of coone, we had certainly laid 
some emphll1lill on agriculturt! In the 
Fint Plan. But In thP Second Plan 
our emphasis was mort! on Industry. So 
this eml)hlllis. which Is necessary. on 
agriculture which Is the foundation at 
industrial progpertty is not there. 

We had a discussion on agriculture 
for the past two days. If we look at 
the figures of production of the agrl.. 
cultural produce, 01 which the basic 
year may be taken as 1949-111 with a 
total production of 117' 9 million tons, 
and if we look at the figures for the 
later years, of Course we will flnd that 
in the year 19!18_119 we have reached 
B flgurt! ot '7lJ minion tons, which in-
crease is eca ~ of the bumper crop. 
But It yOU analyse the i~re  of the 
past ten yean, you wi11 find that the 
a e a~ Incretl.se In the agricultural 
produce has not bt!en more than • 
million ton!!. Therefort!, my ~ ect l 

subml!!lion Is that the emphasis whteh 
is necessary on the agricultural Ieetor 
is not there. We might have had In 
certain years more than 10 mUDon 
tons, and we may be targeting tn the 
Third Plan that We would be able to 
r!'ach 100 million tons. But we have 
not had that appreciable increase 
which we postulated. and which we 
want, e&peclally when we bear In mind 
that agriculture should constitute the 
foundation of plannln,. 

In this connection we have tn gee 
whether the machinery, the admlnt ... 
trative set-up, In relation to the plan. 
ning of the agricultural sector la ... r. 
ed up to that position and Itatus wblch 
is neces!lary for proper plannin,. I 
would like to refer here to the fact 
that about three yean back. In 1918, 
we had constituted a committee which 
was known as the Nalaprh Commit-
tee. That Committee had made certain 
recommendations, and the emphuiJ in 
those recommendationa wu that the 
administrative set-up 101' the imple-
mentation 01 the plannin, in reprd to 
agricultural production should be 
geared up. Thole recommendation. 
WeT€' of a very healthy nature, and I 
understand that they were accepted 
by the PIannin, CommiJaion. Even 
circular letters were Isaued by the 
Central Ministry of Food and AJrfcuJ-
ture to the States that \he reeommen. 
dation. of the Nala,arh Committee 
should be Implemented. Alto. 10 1_ 
We had a Conference of au State 
Ministers in relation to the ,earlnl up 
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of the administrative set-up in thiI 
respect, and that Conference also 
accepted certain salient recommenda-
tions of the Nala,arh Committee. But 
still I find that nothinl baa been done. 

Mr. Speaker: May I sUilest to the 
hOD. thv Finance Wniater that inas-
much as all .ubjects can be referred to 
OD the ,eneral discuaaion of the 
Finance Bill, either the KinJaters 
themaeivea may be present or-they 
may Dot tind time-their Deputies may 
be hel'e to take DOte of the points. 
And if there are points which they 
have to BDlwer, they may answer 
them. I will aive them time That 
may be done from tomorrow. 

The hon. Member may ,0 OD. 

8hr1 AJit Sloch Sarbad1: Sir, I was 
submitUnI that we also had in 1959 a 
Conference of State l\4.Iniaters Of Api-
culture OD this subject and they also 
considered the recommendations of the 
Nallllarh Committee and they came to 
the conclusion that where the flnancial 
burden ia Dot much, the recommenda-
tions Ihould be accepted. I have Dot 
'ot that report with me today, Dor 
have I ,ot with me today the proceed-
inp of that conference. Are we JOlnI 
to sit beyond 5-30 P.1\I. today? 

Mr. Speaker: I thOUJht that the hon. 
Member was concl ~ today. 

Sbri AJit Sloch Sarbadl: No, I shall 
take some more time tomorrow, be-
cause I have not ,ot those relevant 
papers with me today to make out my 
points. 

Mr. Speaker: I do not know. 1 
believe hon. Members must have been 
prepared to sit till 6 P.M. 

Shri S. M. Banerjee: Are we sitting 
till 6 p.m. today? 

Mr. Speaker: Yes, I want to. But 
how can I allow the hon. Member to 
continue his speech, if I do not adjourn 
the House now? 

Shri Ajit Sinlb Sarbadl: My sub-
mission is that I was under the im-
pression that I would be continuing 
tomorrow, and that was why I started. 
Today, I have not got those papers and 
thosc reports with me. 

Mr. Speaker: I am not prepared to 
show that concession. (Interruptions) 
Vcry well. the House will now stand 
adjourned and meet again at 11 A.M. 
tomorrow. 

n.31 bra. 

The Lok Sabha then adjourned till 
Eleven of the Clock on ThU7'id411. 
April 20, 1961lChaitra 3D, 1883 (S4IccI.) 



,12573 DAILY DIGEST 12574 

[Wldltuday, April, 19. J96I/CltailrQ 29. 1883 (Saka)l 

CoLUMNS 

ORAL ANSWERS TO QUBS-
TIONS .  ,  .  . 12341--80 

S.Q. Subject 
No. 

1611. Defence of Sildtim 

1612. Indian holy shrines in 
Pakistan 

1613. Cement Wage Board 

1614. Oxygen Gas at NangaJ 
Fertilizer Factory . 

161S. Export of beef 
1618. Tea Research and Sci..:nti-

fie Station, TocklaJ 
1620. Nap hostiles . 

16:11. ScarcitY ofsait in U. P. 

1623. Coffee industrY 

1624. Ashota Hotd 

1625. Third Pive Year Plan 

1626. Export of automobIles 

16%7. SafetY Equipment Com 
mince 

1628. Rate of contribution of 
Provident Pund 

1629. Air-lifting of supplies to 

12354-56 

11356-59 

12359-«> 

1236<>-65 

I 2365-U 
12366-70 

12370-72 

123'72-74 

12374-75 

N.E.P.A. 12376--80 

WRITTEN ANSWERS TO 
QUESTIONS. . c ~  

S.Q. 
No. 

1616. Export of Rayon goods 

1617. Tnbal people in Koraput 
and Butar . 

1619. Indian Muslims in Tibet . 

1622. Lac Industry nf PuruJia . 

16)0. Export of rayon piec:e-tlOOdt 

1631. Woollen Small 5caJe In-
dllltry It Amritaar 

1632. Enrolment of exporters 

1633. Textile Wqc Board 

1634-Exnort of umbrdal 

1635. Nanpl Fertilizer FICtOry 

U.s.Q. 
No. 

12380-81 

I231l1 

123S1-82 

12382-83 

72383 

12313-84 

12J8.t-l5 

12385 
~  

123116 

3514. Kidnaprm. of Indian 
N.uonab 12316-17 

3515. Paupom for Japan and 
Aulfl"llia 

3516. MJantion &om PIkiItan 

3S17. ::r : ~ t la o ~ 

WRITTEN ANSWERS TO 
QUESTIONS--contcl. 

IT.S.Q. SUbject 
No, 

3518. Watch Fuclury al utOlloor 

3519. Export of Indian Cattle . 

3520. Indusnial Development of 
Punjab. 

3521. Documentary Film on 
Punjab 

]SU. Local devclopmcl1I worb 
h,'heme: in Punjab. . 

3523. Educatioll for DiRplaCC'd 
Penons in Welt Bengal . 

3525. Indian Army-men under 
U.N. Command . 

3526. Export of rice bran 

3527. Displaced penona from 
But Paldltan 

3528. Ealt Pakistan Displaced 

COLUMNS 

12390 

12390 

12391-93 

12393 

12393-94 

PenonJ 123,. 

3529. Hast Pakistan Displaced 
Penons in Alaam . 12395 

3530. Directorate of Advertiaintr 
ILDd PublicitY 123,,-96 

3531. Princlpal Information 
OffiCC'n . 12396-13.400 

3532. Village Houllnl Projects 
Sch"mcR 12399 

3H3. Advcnc balance of trade l ~  

3534. bPllrtl ~  

3535. Advene balanCe" of lTede 
with U.S.A. • ~  

3536. F.xport nf Moilises • 

3537. Metric mea_urea 

3538. Displaced Penonl in 
Tripun 

3539. rmportofmapzinel 

3540. Dilplacc:d Penon. from 
F ... t Plkiatan •  • 

~  J. Kalin,. Industries Ltd. 

35042. Kalinp Indllltriea Ltd. . 

3543. Plper-rnakiq DIIIchinery , 

3S ..... PriCC'l of cnnon 
~ ~  Indiana in South ACrtc:a 

3546. Strike in Indllltl'laJ Ear.te 
II Aprtala, Tripul"l ' 

3S047. VesPl Scooten 
3548. LnkmanYI Tilak MrrnorlaJ 

3549. EmployCC:I (J( the Hstrmal 
Atrain Millulry inyo/"rd 
in etl'inDaF 

3Ho. Subsjdy for repIaddna 
rubber 

'~  

12405.ocs 

l~o o  

124074 
12.401 

12401-09 

12409 

~  

~lo lt 

,2,,"-12 
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WRITrEN ANSWERS TO 
QUESTIONS-contd. 

lD.A.rLY DIaaT] 

PAPERS LAID ON THE 
TABLE-contd. 

U.S.Q. Sub;ect COLUMNS 
(2) A copy of Report of the 
Study Team on Coopentive 
Training (Volumes I and II). 

No. 

3SSI. Scales of pay in Rubber 
Board 

3552. Sub-Editors and Announ-
cers in A.I.R., Delhi . 

3553. National Small Industries 
Corporation • 

3554. Import licences 

3555. Production of cloth dUring 
Third Five Year Plan 

3556. 'One-mack'looms in Jute 
Mills 

3557. Import ,of Japanese goods 

3558. &porta to Finland 

3560. Shops in Government Em-
ployees' Colonies 

3561. Retrenchmenta in the 
Miniltry of Rehabilitadon 

3562. Fertilizer Factory at 
Kothagudum 

3563. Cement for Orissa 

3S64. Report on Bali Fort 
explosion 

3565. Economic Mission to Italy 
3S66. Metric weights and mea-

sures in Delhi 

3567. Resin Industry in U.P. 

3S68. Industrial Estates in 
Uttar Pradesh 

3S69. Roads In N.E.F.A. 
3570. Excess areal in Punjab 
3571. S.C. and S.T. employees 

in Rehabilitation Ministry 

PAPERS LAID ON THE 
TABLE 

(I) A copy each of the ol o i~ 
Rule. under sub-section (3) 
of Section 40 of the Dis-
placed Persona (Compesa-
tion and Rehabilitation) 
Act, ~  : 

(i) The Displaced Persons 
(Compensation and Re-
habilitation) Fourth Am-
endment Rules, 1961 
published in Notification 
No. G.S.R. 460 dated 
the bt April. 1')61. 

(ii) The Displaced Penops 
om en~ation and Re-
habilitation) Fifth Amend-
mt'nt Rules, 1961 publish-
ed in Notification No. 
G.S.R. 492 datt'd tht' 8th 
April, 19/'i1. 

12413 

12413-14 

12414-15 

12417-18 

12420 

12421 

12421-22 

12422-23 

12423-24 

12424-25 
12425-26 

12427 

12427-28 

MESSAGE FROM THE 
PRESIDENT 

The Speaker communicated to 
the Lok Sabha a message from 
the President that in exercise 
of the powers conferred on 
him by clause (I) of Article 108 
of the Constitution he in-
tellded to summon the Rajya 
Sabha lilld the Lok Sabha 
to meet in a joint sitting for 
the purpose of deliberating and 
voting on the Dowry Prohibi-
tion Bill, 1959. 

12.p8 

REPORT OF COMMITTEE 
ON PRIVATE MEMBERS' 
BILLS AND RESOLU-
TIONS PRESENTED . U.pk9 

Eighty-third Repolt was pre-
sellted. 

DEMANDS FOR GRANTS 12429-12S!!8 

Further discussion on the De-
mands for Grants in respect 
of the Ministry of Finance was 
cOllcluded. All the cut mo-
tions were negatived and the 
Demands were voted in full. 

The Demand8 ill respect of the 
Department of Atomic Energy, 
Department of Parliamentary 
Affairs, Lot Sabba, Rajya 
Sabha and the Secretariat 
of the Vice-President were 
voted in full. 

BILL INTRODUCED 12,,8-59 

The Appropriation (No.2) 
Bill, 1961. 

BILL UNDER CONSIDERA-
TION ' ~ 

The Minister of Finance (Shri 
Morarii Desai) moved that the 
Appropriation (NO.2) Bill, 
1961 be taken Into conliden-
tion. Discussion on the m0-
tion was not concluded. 

AGENDA POR APRIL 20,1961/ 
CHAITRA 30, 1883 (SAKA) 

Conaideration and puaiq oCtile 
Appropriation (No.2) Bill, 
ADd the Finance BiU. J Q/'II . 
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